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NOTIFICATIONS.
Fort St. George, January 21, 1936.

No. 4.—The following Gazette Extraordinary of the 
Government of India is republished :—

HOME DEPARTMENT.
New Delhi, the 21si January 1936.

No. F. 69/36 Public.—The Governor-General in Council 
announces with deepest regret the demise of His Most 
Gracious Majesty King George V, King of Great Britain, 
Ireland and the British Dominions beyond the Seas, 
Defender of the Faith, Emperor of India.

The Governor-General in Counoil hereby directs that 
the Officers of His Majesty’s Civil, Naval, Military and 
Air Force Services do put themselves into mourning until 
further orders.

The Governor-General in Council requests that a 
similar mark of respect may, on this most melancholy 
occasion, be observed by all other classes of British 
su.bjeots in India.

The flags on all ships and at all forts and stations 
will be hoisted half-mast high until further orders, and 
70 minute guns will be fired at eaoh of th© principal 
garrisons and stations.

NOTIFICATION.
Fort St. George, January 17, 1936 

[G.O. Ms. No. 112, Public (General)].
f

No. 4.— ,
The following notification of the Government or 

India is republished: —
DEPARTMENT (CENTRAL REVENUES). 

Customs.
FINANCE

I£ New Delhi, the 11th January 1936.
No. 4.—-In exercise of the powers conferred by sec- 

tion-19 of the Sea Customs Act, 1878 (VU1 ot b 
the Governor General in Council is pl®a anv^copv 
bit the bringing into British India of ( ) y P„ 
of the book entitled “ How to make a Solution 
by Raymond Postgate, printed by the ® ... . j bv 
Press, Limited, Letchworth, Herts and publishedM 
Leonard, and Virginia Woolf at the Hogarth Press 
52. Tavistock Square, London, W.C., -n~
translation, reprint or other document c ^S
substantial reproductions of the matter contained m 
the said book.
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iii rank and statement of services for which 
decoration has been conferred.

He rendered good service as Superintendent, Gov­
ernment Railway Police, Trichinopoly, during 

South Indian Railway strike which was 
attended by serious disturbances in 1928 and as 
District Superintendent of Police, Malabar, in 
the Civil Disobedience- Movement of 1930.

In October 1931, he was specially selected for 
charge of East Godavari, a very important and 
troublesome district with the second Civil Dis­
obedience. Movement of 1932 impending. He did 
excellently in this district and justified his selec­

tion.
In April 1932, he joined his present appointment 

of Superintendent of the Special Branch, C.I.D. 
In this capacity he has maintained the Special 
Branch in a high state of efficiency during a 
strenuous and difficult period? comprising the 
latter part of the second Civil Disobedience 
Movement of 1932, the terrorist conspiracies of 
1933, and communist and other subversive move­
ments.

In the Ootacamund Bank raid and allied cases and 
the exceedingly intricate Madras Conspiracy 
case particularly, Mr. Bulkley directed and 
guided the whole complicated investigations and 
prepared the cases for court with a skill and 
thoroughness that left nothing out cf considera­
tion. His insight, ability and industry contri­
buted materially to the scotching before any­
thing really serious occurred of determined 
attempts to establish the cult of political violence 
in the Madras Presidency.

Fort St. George, January 24, 1936.
No. 5.—The Governor in Council directs that Tuesday, 

the 28th January 1936, shall be observed as a day of 
general mourning at the Presidency and in the Province 
of Madras. All public offices will be closed on that day 
and all classes of the community are 
business on that day of mourning.

Name of officer and
the

the
invited to suspend

No. 6.—Whereas it is desirable that Tuesday, the 
28th day of January 1936, should be observed 
of general mourning:

- '-S3Under the explanation to section 25 of the Negotiable 
Instruments Act, 1881 (XXVT of 1881), the Governor 
in Council is pleased to declare that the said Tuesday, the 
28th day of January 1936, shall be deemed to be a public 
holiday for the purposes of the said Act.

as a day

No. 7.—His Excellency the Governor of Madras will 
attend a special service to be held at St. George’s 
Cathedral, Madras, on Tuesday, the 28th January 1936, 
at 5-30 p.m. in memory of His Most Gracious Majesty 
King George V, King of Great Britain, Ireland and the 
British Dominions beyond the Seas, Defender of the 
Faith, Emperor of India.

2. All officers of His Majesty’s services are invited to 
attend.

3. Full dress will be worn by Civil Officers and review 
order by Military Officers. Gentlemen not entitled to 
wear uniform will wear morning dress.

4. Admission to the Cathedral will be by tickets 
which will be issued by th9 Senior Joint Chaplain of the 
Cathedral.

5. In the absence of the Right Reverend the Bishop 
of Madras, the Ven’ble the Archdeacon of Madras is 
requested to issue necessary orders for the holding of 
memorial services on the same day at the Government 
Churches elsewhere in the Presidency.

6. The Commissioner of Police, Madras, is requested to 
make necessary arrangements for the maintenance of 
order on the occasion.

2 Edward Hilder Colebrook, m.c., Indian Police.— 
, Mr. Colebrook lias served with distinction as 

Assistant Superintendent of Police and District 
Superintendent of Police since 16th October 
1921. His gallantry and good work in the Mala­
bar Rebellion in 1921 earned him the King’s 
Police Medal. He again rendered valuable ser­
vice in the Agency Rebellion in 1922-23. He 
assumed charge as District Superintendent of 
Police of the heavy Tinnevelly district in 1932. 
Things in the district had at that time got out 
of hand and crime had broken from control. 
The spirit of the district police force had suffer­
ed. Mr. Colebrook by hard work, thoroughness 
and ability quickly brought his difficult charge 
to order and by his example stimulated his force 
to rise to the occasion. His unflagging work 
and zeal in the past two and a half years have 
maintained the satisfactory results which he 
achieved.

C. F. BRACKENBURY, 
Chief Secretary.

(Police.)

LEAVE.
Fort St. George, January 17, 1936.

No. 10.—Subject to the conditions prescribed in the 
subsidiary rules to Fundamental Rule 68, M.R.Ry. Rao 
Sahib J. Devasahayam Avargal, Officiating District 
Superintendent of Police, is permitted to affix the Christ­
mas and the New Year Holidays from 24th December 
1935 to 2nd January 1936 inclusive to the leave already 
sanctioned to him.

3 M.R.Ry. Venganad Kovilagam Rajagopala Tliam-
ban Avargal, Indian Police.—Mr. Tliamban has 
been an officer of the Indian Police since 1918. 
In the different posts which he has held he has 
always shown exceptional zeal. Last year he 
achieved very exceptional and outstanding suc­
cess in his work in enlisting the co-operation of 
the people with the Police in the South Arcot 
district. By the vigour of his appeals and his 
personal efforts he has secured active public co­
operation in the prevention and detection of 
crime from almost every corner of his district 
and astonishing results have followed in relief 
to the general population from criminal depre­
dations.

4 George Hubert Parke Bailey, Indian Police.—Mr.
Bailey joined the Indian Police as Assistant 
Superintendent of Police on 31st December 1922. 
Since then he has always been prominent 
wherever he has served for energy, keenness and 
good work. As a young officer in charge of the 
heavy Tanjore and Madura districts from 1929 
to 1933 he did particularly good work. He was 
appointed Deputy Commissioner of Police, Law 
and Order, Madras City, on 9th January 1934. 
In that very important office things at the time 
were in a very unsatisfactory condition. Mr. 
Bailey threw himself into his work in this post 
and with great speed brought the Law and 
Order forces in his charge to a high pitch of 
efficiency.

NOTIFICATION.
Fort St. George, January 28, 1936.

No. 11.—The following notification of the Govern­
ment of India is republished: —

HOME DEPARTMENT.
Indian Police Medal.

New Delhi, the 1st January 1936.
No. F.-114/33/35-Police.—His Excellency the Vice­

roy and Governor General of India has been pleased to 
confer the Indian Police Medal on the foDowing 
officers: —

MADRAS.
of officer and rank and statement of services for which 

the decoration has been conferred.
1 Alfred Francis Bulkley, Indian Police.—Mr. Bulk- 

ley is a senior District Superintendent of over 
vears’ service. When Assistant District 

Superintendent of Police, Palghat, in 1917, he 
was awarded the King’s Police Medal for gal­
lantry in effecting the arrest of a well-known 
rleaoerado of Palghat who bad committed murder 
and shut himself in an upstair room armed with
a sword.

, r, xi, outbreak of the Malabar rebellion, Mr. After the °utbrgXcted for the post of Additional 
Bulkley Calicut, in which capacity he
worked'from October 1921 to January 1922 and 
rendered valuable service.

Name

5 M.R.Ry. Datla Ramachandraraju Garuof Police.—This officer joined the*I 
as Sub-Inspector on 20th April 1906. ByhL 
outstanding good work he quickly worked h s 
way up, and was confirmed as an Tn^nulr ^ 21st April 1914 He has put in^^ye-s °of 

hard and creditable work as an Inspector and
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Name of officer, an^ rank and statement of services for which 
the decoration has been conferred.

proved himself a very capable officer. His work 
in connexion with political activities was par­
ticularly noteworthy. He acted as Deputy 
Superintendent of Police in 1932 and has since 
done so intermittently with success.

6 M.R.Ry. Muthuswami Sankaranarayana Pillai 
Avargal, Inspector of Police.—He joined the 
department on 15th October 1909 as a Proba­
tionary Sub-Inspector of Police. He was pro­
moted as III Class Inspector on probation in 
October 1925 and was confirmed in 1926. He 
was promoted as II Class Inspector five years 
afterwards. His work has been consistently of 
value but his conspicuously successful work in 
the Villupurara Circle of the South Arcot dis­
trict in enlisting and securing effective co­
operation from the public in the detection and 
prevention of crime deserves special mention. 
By his efforts he has converted a notoriously 
criminal area to conditions of comparative im­
munity from crime, has brought to detection no 
fewer than 38 professional crimes in his charge 
in 1934 and 20 such crimes in the current year 
and for the time being has put an end to the 
depredations of many active criminal organisa­
tions and criminals. His example and success 
will count for much in other areas.

Name of officer and rank and statement of services for which 
the decoration has been conferred.

the Mappilla Rebellion. He has since served 
with conspicuous zeal and efficiency as a Com­
pany Commander. He was promoted as Suba­
dar-Major on April 1st, 1926. His spirit and 
good work have contributed greatly to the main­
tenance of the efficiency of tne Malabar Special 
Police.

11 M.R.Ry. Venkataswami Nayudu Ayyaswami 
Nayudu, Sub-Inspector of Police.—Sub-Inspec­
tor V. N. Ayyaswami Nayudu held charge of 
heavy stations in Coimbatore district with mark­
ed success for 9 years and during this period, 
earned as many as 32 rewards and good service 
entries for having detected many important 
cases. In June 1929 he was drafted to the 
Crime Branch of the C.I.D. where he worked 
with distinction for a period of 18 months. He 
was then transferred to the Special Branch of 
the C.I.D. where he has been working for the 
last 3£ years with skill and outstanding effici­
ency. On special duty in Pondicherry he earned ; 
5 rewards for special work including a piece of 
confidential work calling for very delicate hand­
ling. In Madras he has earned 6 rewards and 
1 good service entry for good work in various 
cases including the Madras Conspiracy case, 
in which he was solely responsible for securing 
and maintaining the two approvers on whose 
evidence the success of the prosecution entirely 
depended.

7 M.R.Ry. Chenna Krishna Nayudu Narayanaswami
Nayudu Garu, Inspector of Police.—This officer 
entered service as a constable on 9th November 
1905 and, singled out early for ability and 
merit, was promoted rapidly through the lower 
grades eventually reaching his present rank of 
second grade Inspector. He has a remarkable 
record of efficient and continued good work and 
has to his credit 103 rewards and good service 
entries. He distinguished himself in North 
Arcot district in the Home Rule movement of 
1916, and in the Khilafat and Non-co-operation 
agitations of 1921 and 1924. His tact and ability 
were of much assistance during Mohurram 
troubles at Ambur and Vellore during the same 
period.

While serving in the Railway Police in 1930 he 
unearthed two gangs of goods train thieves and 
traced running train thieves of the Bombay Pre­
sidency who had long baffled all Police effort to 
bring them to account. During the strike in 
the Madras and Southern Mahratta Railway 
workshops in 1931, his untiring work and re­
sourcefulness went far to prevent the strike 
from spreading to the open line.

8 M.R.Ry. Srirangam Ramaswami Ayyangar
Krishna Ayyangar Avargal, Inspector of Police. 
—This officer after thirteen years as a Sub- 
Inspector served as Inspector in Coimbatore 
district and in Madura town, a very heavy 
charge, for over two years, and was then select­
ed in January 1930 for the Crime Branch of the 
Madras City Police. In this office he has done 
steadily valuable work and distinguished him­
self particularly in the South Indian Railway 
Strike of 1928, the Non-co-operation movements 
of 1930 and 1932 and in work against Terrorists 
and Communists. He has a long and very fine 
record of service in the course of which he has 
earned 47 good service entries and 59 rewards 
in respect of specially good work.

9 Erskine Munro, Sergeant-Major.—Mr. Munro has
a long and very good service as Sergeant, Ins­
pector and Sergeant-Major of Police Armed 
Reserves. He was enlisted in 1911 and is now 
about to retire. Pie has served with many Arm­
ed Reserves in the Presidency and the units 
under his charge have always been distinguished 
for readiness for duty and efficiency. The Ins­
pector-General of Police wrote of him in 1926 
“ a strict man, undeviating from what he con­
siders to be the path of duty.” He has main­
tained this character throughout his service. 
He did particularly good work with the Mala­
bar Special Force in 1921 and in the Civil Dis­
obedience troubles of 1930.

10 M.R.Ry. Manavazhi Madhava Meiion Avargal,
Subadar-Major.—Subadar-Major M. Madhava 
Menon was enlisted as a Subadar in the newly 
organized Malabar Special Police on the 1st 
November 1921 from the 1 /88th Carnatic Infan- 

Pfe rendered valuable service both in
new force and in

C. F. BRACKENBTJRY, 
Chief Secretary.

(Political.)

NOTIFICATIONS.
Fort St. George, January 20, 1936.

No. 2.—
Investitures are now held in England twice a year, 

generally early in February and early in July. 
Gentlemen on whom any order or decoration has been 
conferred but who proceed on leave to England 
before receiving their insignia and are desirous of 
receiving them at these investitures should, on arrival 
in England, report in writing to the Secretary and 
Registrar of the Central Chancery of the Orders of 
Knighthood, St. James Palace, London, S.W. 1.

Fort St. George, January 28, 1936.
No. 3.—

The following notifications of the Government of 
India are republished : —

FOREIGN AND POLITICAL DEPARTMENT.
Order of the Star of India.

New Delhi, the 1st January 1936.
No. 2-S.I.—His Excellency the Grand Master of 

the Most Exalted Order of the Star of India is pleased 
to announce that His Lmperial Majesty the King, 
Emperor of India, has been graciously pleased to 
make the foUowing promotions in, and appointments 
to, the said Order: —

To be Companions.
George Richard Frederick Tottenham, Esquire, 

c.i.e., Indian Civil Service, Secretary to the Govern­
ment of India in the Defence Department.

Cecil Fabian Brackenbury, Esquire, Indian Civil 
Service, Chief Secretary to the Government of 
Madras, Madras.

Order of ttie Indian Empire. 
t New Delhi, the 1st January 1936.

tbo °Ar 3"J‘?V~7Hi8 ExceUency the Grand Master of 
‘ nlp-iil l Eminent Order of the Indian Empire is 
K r ° bounce that Plis Imperial Majesty the 
to 0F India, has been graciously pleased

make the following promotions in, and appoint­
ments to, the said Order: —

To be Knights Commanders.
The Honourable Mr. Charles Alexander Souter 

c.s.i., Indian Civil Service, Member of the Executive 
Council of the Governor of Madras, Madras.

M.R.Ry. Rao Bahadur Sir Vangd; Thiruvankata 
Krishnama Acharya Avargal, P>l'van °f Baroda
State.

try.
organizing and training the

1a
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No 16-H—His Excellency the Viceroy and Gov-

Af R Rv Rao Bahadur Rettamalai Srimvasan 
Avargal, ml.c., Madras, Madras Presidency.

MRRy. Chettur Govmdan Nayar Avargal, 
Temporary Joint Secretary to the Government or 
Madras, Law and Education Department, Madras,
Madias Pres c^ooj'uveli yiraswann Reddi Garu, Dis­
trict and Sessions Judge (Retired), Madras Presi- 
dency.

To be Companions.

mnn n Sami ^uthiah Mudaliyar Avargal, 
man, Delimitation Committee, Madras.

Order of the British Empire.
New Delhi, the 1st January 1936.

No. 4-H.—His Imperial Majesty the King 
JtMPEROR of India, has been graciously pleased to 
give orders for the following promotions in, and 
appointments to, the Most Excellent Order of the 
British Empire : —

Chair-

ernor-GmiSa^^'pleased^to'confer th^title of^Sardar 

Bahadur, as a personal distinction, upon—
Rai Sahib Subedar Mula Singh, l.O.M., I.M.D., 

First Assistant to the Director, Nutritional -Research, 
Indian Research Fund Association, Coonoor, Madias 
Presidency.

To be Officer.
Civil Division.

William Wallace Ladden, Esquire, lately Mayor of 
the Corporation of Madras, Madras.

To be Members.
Civil Division.

Kenneth Samuel Curtis, Esquire, Assistant Direc­
tor of Survey, Tanjore; lately Secretary, Leprosy 
Relief Campaign, Madras.

John Christopher Joslyn, Esquire, Deputy Super­
intendent of Police, Madras.

Donald Lamont, Esquire, Chief Engineer of the 
Dredger “ Lord Willingdon 33 at Cochin, Madras.

No. 18-H.—His Excellency the Viceroy and Gov- 
ernor-General is pleased to confer the title or Ivhan 
Bahadur, as a personal distinction, upon

Sharif Ahmed Ali Sahib Bahadur, Deputy Col­
lector, Madras Presidency.

No. 20-H.—His Excellency the Viceroy and Gov­
ernor-General is pleased to confer the title of Rao 
Bahadur, as a personal distinction, upon—

M.R.Ry. Tiruvalangadu Narayana Krishnamurti 
Vajapayar Avargal, Acting District and Sessions 
Judge (Retired), Madras Presidency.

M.R.Ry. Rao Sahib Avasarala Rama Rao Garu, 
Lately Government Pleader and Public Prosecutor, 
East Godavari district, Madras Presidency.

Subadar-Major Siva Arumugam Nanjappa, Baha­
dur, m.l.c., Salem, Madras Presidency.

M.R.Ry. Chettur Karunakaran Nayar Avargal, 
Deputy Superintendent of Police, Madras Presidency.

M.R.Ry. Subrahmania Ayyar Sundararainan 
Avargal, Government Mycologist, Coimbatore, Madras 
Presidency.

M.R.Ry. Krishna Devaji Rao Avargal, Land­
holder, Madura, Madras Presidency.

M.R.Ry. Kattuputhur Chidambara Reddiyar 
Saptharishi Reddiyar Avargal, Kattuputhur, Trichi- 
nopoly district, Madras Presidency.

M.R.Ry. Keinpu Sambasiva Chettiyar Avargal, 
President, The.Little Conjeeveram Urban Bank, Ltd., 
Conjeeveram, Chingleput district, Madras Presidency.

M.R.Ry. Ramaswami Ayyar Rajagopala Ayyar, 
Assistant Commissioner of Income-tax, Madras, 
Madras Presidency.

Rao Sahib Vapal Pangunni Menon, Under Secre­
tary to the Government of India, Reforms Office, Gov­
ernment of India.

Rao Sahib Yelsetti Ramachandra Rao, Entomo­
logist, Madras Government, now employed as Locust 
Research Entomologist, Imperial Council of Agricul­
tural Research Department, Government of India.

Knighthood.
New Delhi, the 1st January 1936.

No. 6-H.—His Imperial Majesty the King, Empebob. 
of India, has been graciously pleased to confer the 
honour of Knighthood on: —

The Honourable Mr. Justice Mutta Venkatasubba 
Rao, Puisne Judge of the High Court of Judicature 
at Fort St. George, Madras.

Kaisar-i-Hind Medal.
New Delhi, the 1st January 1936.

No. 7-H.—His Excellency the Viceroy and Governor- 
General is pleased to announce that His Imperial 
Majesty the King, Emperor of India, has been 
graciously pleased to award the Kaisar-i-Hind 
Medal of the First Class for Public Service in India 
to: —

The Reverend Mother Xavier Murphy, Superio­
ress General of the Presentation Convents in South 
India, Madras.

Kudumul Radhabai, Mrs. Subbarayan (wife of 
Dr. P. Subbarayan, Zamindar of Kumaramangalam, 
Salem District, Madras).

Jessie Helen, Mrs. Tasker (wife of Theodore 
James Tasker, Esquire, c.i.e., o.b.e., I.C.S., Revenue 
and Police Member, His Exalted Highness the 
Nizam’s Executive Council), Hyderabad, Deccan. No. 24-H— His Excellency the Viceroy and Gov­

ernor-General is pleased to confer the title of Khan 
Sahib, as a personal distinction, upon—

Muhammad Howth Sahib Bahadur, Deputy Sani­
tary Engineer, Madras Presidency.

Paruthi Nagore Meeran Muhammad Shahul 
Hameed Sahib Bahadur, Landlord and Contractor 
Tinn^Velly, Madras Presidency. ’

Syed Budan Sahib Bahadur, Abkari Contractor 
Hindupur, Anantapur district, Madras Presidency.'

No. 26-H.—His Excellency the Viceroy and Gov­
ernor-General is pleased to confer the title of Rao 
Sahib, as a personal distinction, upon—

M.R.Ry- Shiyali Ramamrita Ranganathan Avar 
gal, Librarian, University Library, Madras, Madras 
Presidency.

M.R.Ry. Nilakanta Krishnamurti Avaro-al Eve 
cutive Engineer, Civil and Hydraulic Construction 
Division, Mettur, Salem district, Madras Presidency 

M.R.Ry. Tayi Venkata Jagannatha Rao Navudu 
Garu, Deputy Collector (Retired), Madras Presidency 

M.R.Ry. Vavilikolanu Seshagiri Rao Pantuhi Garu, Deputy Collector (Retired), Madras1 Presi­
dency. . .

M.R.Ry. Tattai Narasimha Srinivasan Raghava
Acharya Avargal, Senior Public Health Assistant 
King Institute, Guindy, Madras Presidency ’

M.R.Ry. Melameyyur Ve.dachala Mudafiyar Avar- 
SL&1 r;S"' ehioal.put,

No. 8-H.—His Excellency the Viceroy and Governor- 
General is pleased to award the Kaisar-i-Hind Medal 
of the Second Class for Public Service in India to: —

Miss Muliyil Janaki, Honorary Magistrate, Cali­
cut, Malabar district, Madras.

Miss Hilda Mary Lazarus,
Women’s Medical Service, Superintendent. Caste and 
Gosha Hospital and Principal, Lady Willingdon Medi­
cal School, Madras.

Archibald Adams Smyth, Esquire, Indian Ser­
vice of Engineers, Executive Engineer, Public Works 
Department, Madras.

(Edin.)F.R.C.S.

Nn 10-H —His Excellency the Viceroy and Gov- 
ernor'-General is pleased to award the Kaisar-i-Hind 
Medal of the Third Class for Public Service m India

Af R Rv Tiruporur Manickam Pillai Duraiswami 
Pillai Avargal, Forest Ranger, Snhar.kota, Nellore 
district, Madras. ____.

to : —■

, TT TTic Excellency the Viceroy and Gov- No. 11-H- ? Djeased to confer the title of Maha-
ernor-Genera ^ distinctj0n, upon— 
raja, as a I hna Chandra Gajapati Narayana

Sri farlakimedi, Ganjam district, MadrasRaja 
Deo Garu, of 
Presidency.
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livarAAvaSralCMotatllr TiJS?nana Sambandam Muda-

taa-*- ^
N aravan axw imi^a Gn am a? a^ur Swaminatha Ayyar 
Madras Presidenc/.^' gal) Inapector of Police>

A'Av,l/^^Vaittama?id^li Mudumbai Lakshminara-

M.R.Ry. Krishna Kailasam Ayyar 'Avargal, 
Superintendent, Serum Institute, Madras, Madra 
Presidency. 1

the first column of the table below shall be increased 
temporarily by the posts and for the periods specified 
in the corresponding entries in the second and 
third columns thereof : —

Table.

Class(Re- 
of Police,

and Number of posts. Period.
category.

(1) (2) (3)
Class I—
Category 1. (1) 7 Junior Engineers.

(2) 2 Junior Engineers.
(3) 2

(4) 4 
(6) 6

1935-30.
8 years commencing on 

the date of appointment. 
2i years commencing on 

the date of appointment. 
2 years commencing on 

the date of appointment. 
1£ years commencing on 

the date of appointment. 
(0) 1 Junior Engineer .. 1 year, ending on the lbth

November 1935.

Do.
Do.

M.R.Ry. Sreenavasa Ayyangar Rangaswami 
-Ayyangar Avargal, Forest Ranger, Madras Presi­
dency.

Do.

M.R.Ry. Gollapudi Narasimha Rao Pantulu Garu, 
Merchant and Landowner, Bezwada, Kistna district, 
Madras Presidency.

M.R.Ry. Tinnevelly Chokkalingam Pillai Danda- 
yudham Pillai Avargal, Landholder, Nellore, Madras 
Presidency.

M.R.Ry. Lalgudi Nafcaraja Pillai Paramasivam 
Pillai Avargal, President, District Educational Coun­
cil, Trichinopoly, Madras Presidency.

M.R.Ry. Subrahmanya Muthuswami Ayyar Avar­
gal, Tahsildar, Anantapur district, Madras Presi­
dency.

Category 2. (7) 1 Supervisor (Elec- 1935-30.
trical), I Grade.

(8) 1 Do. li yearB commencing on 
the date of appointment. 

(9) 1 ’ Do. 1 year commencing on
the date of appointment.

(10) 1 Supervisor (Elec- 1936-30. 
trical), JI Grade.

(11) 2 Supervisors (Elec- Commencing on the date
trical), II Grade. of appointment and

ending ou the 31st March 
1937.

3 years commencing on 
the date oi appointment. 

2i years commencing on 
the date of appointment. 

(14) 1 Supervisor (Elec- 2 year* commencing on 
trical), II Grade. the date of appointment. 

Do. 1£ years commencing on
the uate of appointment. 

Category 3. (10) 2 Supervisors (Civil). 3 years commencing on
the date of appointment. 

(17) 1 Supervisor (Civil). 2J years commencing on
the dare of appointment.

2 years commencing on 
the date of appointment.

1J years commencing on 
the dute of appointment. 

Category 4. (20) 1 Supervisor (Mecha- 3 years commencing on
the date of appointment.

3 years commencing on 
the date of appointment.

(22) 3 Supervisors (ITecha- 2 years commencing on 
meal). the date or appointment.

Category 5. (23) 1 Draughtsman, II 2i years commencing on 
Grade. tut date of appointment.

3 years commencing on 
tnc date oi appointment. 

(25) 1 Draughtsman, III 2£ yean commencing on 
Uraue.

(20) 3 Draughtsmen,
Grade.

(27) 1 Draughtsman, III lfc years commeneiug on 
Grade. the date of appointment.

1935-30.
.. 1935-3o.
.. 2 -years commencing on

tnc date of appointment. 
3 years commencing on 
the date oi appointment. 

2i years commenciug on 
the date oi appointment.

(12) 4 
v!3) 3

Do.

Do.

(1 o) 1M.R.Ry. Conjeeveram Tiruvenkatam Mudaliyar 
Avargal, Deputy Collector, Madras Presidency.

Mr. Ityanath Narayana Menon, m.a., b. litt. 
(Oxon.), Director of Public Instruction, Cochin State, 
Trichur, Madias States.

Mr. Trichinopoly Ramaswami Muthuswami Pillai, 
Treasurer, Issue Department, Reserve Bank of India, 
Rangoon, Burma.

Mr. Vellore Patchiappa Ramaswamy Mudaliyar, 
Chief Inspector, Watch and Ward, Madras and South- 

Mahratta Railway, Madras, Madras Presidency.
M.R.Ry. Trichinopoly Saminatha Sastri Krishna 

Iyer Avargal, Chief Draftsman, Central Public Works 
Department.

(18) l

(19) 1

Do.

Do.

ideal).
(21) 1 Do.

era

(24) 1 Do.

the date of appointment. 
Ill 2 yeais commencing on 

tne uute of appointment.
C. F. BRACKENBURY,

Chief Secretary.

(28) l
Category 6. (29) 3 Tracers ..

(3U) 2 i5o. ..

(31) 1 Tracer ..

(32) 1 Do. ..

Do.

(Services.)

DISMISSAL. Class II—
(33) 1 Chief Store-keeper. 3 years commencing on

the date oi appointment.

2. The general and special rules applicable to hold­
ers of permanent posts borne on the said cadre shall 
respectively apply to the holders of the said tempo­
rary posts,, subject to the following modifications, 
namely—

(a) that notwithstanding anything contained in 
rule 5 of the said special rules, appointment to the 
said temporary posts in category 1 (Junior Engi­
neers) and category 3 (Supervisors—Civil) of Class I 
may be made otherwise than in accordance with the 
provisions of sub-rule (a) of General Rule 7:

Provided that the persons so appointed shall he 
deemed to commence their probation respectively on 
the dates when their turns for regular appointment 
under sub rule (a) of General Rule 7 fall due;

(b) (i) that the said temporary post of Super­
visor (Mechanical) shown against item (20) in the 
table under rule 1 shall form a distinct grade in cate­
gory 4 of Class I of the Service and appointment to 
the service in that grade may be made by direct 
recruitment or by transfer;

.(ii) that there shall be paid to the holder °f 
the said post a pay calculated at the rate of Rs. 100 
10/2 HO—15/2—200 a month;

(iii) notwithstanding anything contained in 
rule 6 of the said special rules—

(1) No person shall be eligible for appoint­
ment to the said temporary post if he has 
attained the age of 32 years.

Fort St. George, January 16, 1936.
j<j0, 70.—K. Thimmappa, late process server in the 

District Court, Bellary, whose particulars are given below,
He is debarred from re-was dismissed from service.

ployment in any department of the public service :—
Father’s name—Koti Easwarappa ; residence 

Hospet, Bellary district ; religion—Hindu; caste— 
Padmasale (Non-Brahman Hindu) ; Date of birth—1st 
July 1903 ; height—5 feet 2 inches ; marks of identifi­
cation— (1) An oblique scar over front of scalp a little 
to the right of the middle line. (2) Two scars 
nape of neck.

em

over

C. F. BRACKENBURY,
Chief Secretary.

NOTIFICATIONS.

Fort St. George, January17, 1936 
IG.O. Ms. No. 113, Public (Services)].

No. 71 —
In exercise of the powers conferred by rule 44 o 

the Civil Services (Classification, Control and ApP ) 
Rules, the Local Government hereby make the 
lowing special rules: —

RULES.
1 The cadre of the classes and categories of the 

Madras Electrical Subordinate Service specified in



82 [Part IFORT ST. GEORGE GAZETTE

(2) No person shall be appointed to the said 
temporary post unless he possesses the 
following qualifications, namely : —

performance of work in the office of th© Engineer- 
in-charge, Pykara System, Coimbatore.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall apply to the holder of the said temporary post 
subject to the following modifications, namely—

that notwithstanding anything contained in 
rule 5 of the said special rules, appointment to the 
said temporary post may be made otherwise than in 
accordance with the provisions of sub-rule (a) of 
General Rule 7 : .

Provided that the person so appointed shall be 
deemed to commence his probation on the date when 
his turn for regular appointment under sub-rule (a) 
of General Rule 7 falls due.

1. For direct recruitment.
t-t ^ ^ degree in Mechanical Engineering of the 
University ot Madras; and

(2) Practicalj 0 experience in Mechanical workshops
ana Structural works for a period of not less than

(i) one year in the Madras Electricity Depart­
ment, or

(li) two years elsewhere than in the Madras 
Electricity Department of which one year shall pre­
ferably have been as a regular apprentice.

II. For recruitment by transfer.
(1) A diploma in Mechanical Engineering of the 

College of Engineering, Guindy; and
(2) Practical experience in Mechanical workshops 

and Structural works for a period of not less than
(i) one year in tlie Madras Electricity Depart-

Fort St. George, January 17, 1936 
[G.O. Ms. No. 116, Public {Services)'].

No. 74.—
In exercise of the powers conferred by rule 44 of 

the Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the follow­
ing special rules: —ment, or

-c,. (p) /khree years elsewhere than in the Madras
Electricity Department, of which one year shall pre­
ferably have been as a regular apprentice.

RULES.
1. The cadre of clerks, lower division, in the 

Madras Ministerial Service employed in the Electri­
city Department shall be increased temporarily by 
seven posts for the period commencing on the date 
of appointment of the clerks and ending on the 31st 
March 1936, for the performance of work in the office 
of the Engineer-in-charge, Pykara System, Coim­
batore.

2. The general and special rules applicable to hold­
ers of permanent posts borne on the said cadre shall 
apply to the holders of the said temporary posts.

Fort St. George, January 17, 1936 
IG.O. Ms. No. 114, Public {Services)].

No. 72.—
in exercise of the powers conferred by rule 44 of the 

Civil Services (Classification, Control and Appeal) 
Rules, the Local Government hereby make the 
following special rules : —

RULES.
1. The cadre of Class I (Supervisors) of the Madras 

Engineering Subordinate Service shall be increased 
temporarily by the posts specified in the first column 
of the table below for the period specified in the 
corresponding entries in the second column thereof, 
for the performance of duties in the Electricity 
Department: —

P. APPTT NAIR,
Deputy Secretary to Government.

FINANCE DEPARTMENT.
Table.

NOTIFICATION.
The following letter from the Accountant-General 

(T.M. Section), Madras, dated 17th January 1936, is 
published:—
[Income-tax—Refund Order Books—Introduction of— 

1935-36—Income-tax Officer (Lower Incomes)—Fifth 
Circle, Madras.]
The Income-tax Officer (Lower Incomes), Fifth Circle, 

Madras, has intimated in his letter No. Nil, dated 9th 
January 1936, that the Refund Order Books that will 
next be brought into use in the Fifth Circle are Nos. 5805 . 
to 580S (white) each containing vouchers Nos. 1 to 50.

S. KRISHNA AYYAR, 
Deputy Accountant-General

Period.Posts.
(2)(1)(1) 4 Supervisors ... Commencing on 1st April 1935 and

ending on 31sfc March 1937.
(2) 2 Supervisors ... Commencing on 1st June 1935 and end­

ing on 31st March 1937.
(3) 3 Supervisors ... Commencing on the date of appointment

and ending on 31st March 1937.
(4) 1 Supervisor ... Commencing on the 16th February 1935

and ending on the 31st March 1937.
(5) 1 Supervisor ... Commencing on 1st March 1935 and end­

ing on the 28th February 1937.
(6) 1 Supervisor. ... Commencing on the 1st March 1935 and

ending on the 31st March 1937.
(7) 2 Supervisors ... Commencing on the 2nd May 1935 and 

ending on the 1st November 1936.
... Commencing on the 1st September 1934 

and ending omthe 29th February 1936.
2. The general and special rules applicable to hold­

ers of permanent posts borne on the said cadre shall 
apply to tlie holders of the said temporary posts,

■ subject to the following modifications, namely—
(a) that there shall be paid to each of the holders 

of the said temporary posts a pay calculated in the 
scale of Rs. 60—10/3—100 a month, or if he possesses 
the B.E. degree of the University of Madras, or the 
diploma in Engineering (Civil or Mechanical) of the 
College of Engineering, Guindy, in the scale of 
Rs. 90—10/3—110—15/3—140 a month:

Provided that nothing contained in this rule 
shall affect the operation of the rules published with 
Public (Services) Department notification, dated the 
13th April 1933, at pages 1-57 of the Supplement to 
Part 1 of the Fort St. George Gazette, dated the 
18th April 1933, as subsequently amended;

(b) that the temporary retrenched supervisors of 
the Public Works Department who ou the date of 
issue of these rules are holding any of the said tempo­
rary posts shall be deemed to have been appointed 
thereto on and from the dates on which ;heir turns 
for reappointment under the Madras Retrenchment 
and Re-employment Rules, 1932, fell due.

Fort St. George, January 17, 1936 
IG-O. Ms. No. 115, Public {Services)].

^exercise of the powers conferred by rule 4-1 of 
f'ivil Services (Classification, Control and Appeal) 

tbe Local Government hereby make the follow- 
special rules:

(8) 2 Supervisors

(Marine.)
NOTIFICATIONS.

Fort St. George, January 20, 1936 
[G.O. Ms. No. 34, Finance (Marine)].

No. 8.—Under section 12 of the Tuticorin Port Trust 
Act, 1924 (II of 1924). as amended by Madras Act III of 
1928 the members of the Indian Chamber of Commerce, 
Tuticorin. have re-elected M.R.Ry. C. Veerabahu Pillai 
Avargal, as a trustee of the Port of Tuticorin.

Fort St. George, January 23, 1936
[G.O. No. 38, Finance (Marine)].

No. 9.—For the purpose of Paris Sanitary Conven­
tion, 1926, it is notified for general information that the 
town and port of Tuticorin are declared free from 
smallpox.

Fort St. George, January 24, 194'6 
[G.O. No. 40, Finance (Marine)].

No. 10.—For the purpose of Paris Sanitary Conven­
tion, 1926, it is notified f »r general information that the 
town and port of Masuhpatam are declared infected with 
cholera

C. E. JONES,
Secretary to Government.

tho 
Rules 
ing .

Fort St. George, January 27,. 1936 
[G.O. Ms. No. 48, Finance [Marine'].

No. 11.—For the purpose of Paris Sani ary Convention, 
1926, it is notified for general information ih Lt the town 
and port of Cochin aro declared free from cholera.

T. A. SRINrVASAP«AGH \VA AYYAMCAR,
Assistant Secretary to Government.

RULES.

1- Th. »dSe^i“S(.r1<.iSfs.H"S; h1
the Madras ^orarl]y bv one post for the period corn- 
increased temK„ Hate of appointment of a Junior 
mencing on th^:n<T on the 31st March 1936, for the 
Engineer and
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LAW DEPARTMENT. 
(General.)

Governor General in Council is pleased to direct that 
the following amendment shall be made in the notifi­
cation of the Government of India in the Department of 
Commerce, No. 7 (1)-T & E. (R. A.), dated the 17th 
December 1932, namely:—

In the said notification, in item 13, the proviso 
shall be omitted.

WITHDRAWAL OF POWERS.
Fort St. George, January 20, 1936.

n ^’7T^nder the provisions of section 41 of the 
Code of Criminal Procedure, 1893, the Governor in 

ouncil withdraws the powers of a Special Magistrate for 
the area comprised within the jurisdiction of the Bench 
of Magistrates at the place specified against his 
conferred on the undermentioned p

Mrs. Veeravalli Vajravathamma (who has resigned 
her appointment)—Peddapur in the district of 
East Godavari.

C. GOVINDAN NaIR, 
Joint Secretary to Government.

(Registration.)name
erson :—

NOTIFICATION.
Fort St. George, January 20, 1936 

[G.O. Ms. No. 9, Laiv (Registration)].
No. 3.—Under the provisions of section 78 of the 

Indian Registration Act, 1908 (Act XVI of 1908), the 
Governor acting with the Ministers is hereby pleased to 
make, with effect from 1st February 1936, the following 
amendment to the table of fees published with Judicial 
Department Notification No. 177, dated 30th March 
1909, at pages 316 to 319 of Part I of the Fort St. George 
Gazette, dated the 30th March 1909, as subsequently 
amended :—

INVESTITURE OF POWERS.
Fort St. George, January 17, 1936.

No. 52.—Under section 357 of the Code of Criminal 
Procedure, 1898, the undermentioned Deputy Collectors 
and First-class Magistrates in the districts specified 
against their names are authorized to take down the 
evidence of witnesses with their own hand in thepDnglish 
language:—

Mahabub Khan Sahib Bahadur—Cuddapah.
M.R.Ry. N. Thirumalai Pillai Avargal—-Salem.
K. Ghulam Mahomed Sahib Bahadur—South 

Kanara.

Amendments.
After article 14 of the said table of fees, the following 

articles shall be inserted, namely :—
‘*15. In addition to the fees payable under articles 

13 and 14, a fixed fee of two annas shall be charged in 
respect of every application made to a registering 
officer for an inspection, a search, or a copy or extract 
of any document on record in a registration office.”

“ 16. For the presentation of each appeal under 
section 72 or application under section 73 against the 
orders of a sub-registrar refusing to register a document, 
a fixed fee of ten rupees shall be levied.”

Fort St. George, January 20, 1936.
No. 53.—Under section 357 of the Code of Criminal 

Procedure, 1898, the undermentioned officer in the 
district specified against his name is authorized to take 
down the evidence of witnesses with his own hand in the 
English language:—

Mr. K. G. Menon, I.C.S., Joint Magistrate— 
Ramnad.

No. 54.—Under section 12 of the Code of Criminal 
Procedure, 1898, the undermentioned officer is 
appointed to be a Magistrate of the second class, and 
under section 37 he is invested with all the powers 
specified in the fourth schedule as powers which the 
Government may confer on a Magistrate of that class 
except the powers to record statements and confessions 
under section 164, to authorize the detention of accused 
persons in the custody of the police under section 167 
and to pass orders as to first offenders under section 562 
of the Code of Criminal Procedure :—

M.R.Ry. P. J. Thomas, Stationary Sub-Magistrate— 
Ramnad.

C. GOVINDAN. NAIR, 
Joint Secretary to Government.

(Legislative.)

APPOINTMENTS.
Fort St. George, January 25, 1936.

No. 5.—M.R.Ry. D. K. Venkataragliava Varma 
Garu, Assistant Secretary, Legislative Council, to act as 
Secretary, Legislative Council, vice M.R.Ry. Diwan 
Bahadur R. V. Krishna Ayyar Avargal, on other duty or 
until further orders.

No. 6.—M.R.Ry. Duraiswami Dhyrianathan Avargal, 
Superintendent, Legislative Council Office, to act as 
Assistant Secretary, Legislative Council, vice M.R.Ry. 
D. K. Venkataraghava Varma Garu, on other duty.

G. T. BO AG, 
Secretary to Government.

Fort St. George, January 27, 1936.
M.R.R7. Markanda Sahu, Stationary Sub-Magistrate 

—Gan jam.

Fort St. George, January 17, 1936.
No. 55.—The Governor in Council is pleased to 

appoint the undermentioned persons to be Special 
Magistrates forth© area comprised within the jurisdiction 
of the Bench of Magistrates at the places specified against 
their names with the powers and subject to the terms 
and conditions specified in Notification No. 737, Home 
(Judicial), dated the 13th August 1919, published at 
pages 1040 and 1011 of Part 1 of the Fort St. George 
Gazette of the 26th idem, as amended by subsequent 
notifications:—

Srimati Koka Krisbnavenamma—Cocanada in the 
district of East Godavari.

Fort St. George, January 20, 1936.
Mrs. Grace Sathianathan—Tiruvarur in the district

of Tanjore. _ . »
M.R.Ry. Thappa Ari Chettiyar Ramaswami Ayyar 

Avargal—Kumbakonam in the district of Tanjore.
Mrs. Mariamma Prakasarao—Peddapur m the 

district of East Godavari.

REVENUE DEPARTMENT.

NOTIFICATIONS.
Fort St. George, January 16, 1936.

No. 19.—Under sub-sections (1) and (3) of section 43 
of the Madras Local Boards Act, 1920, as applied to the 
Agency, the Local Government are pleased to remove 
W. W. Ceorgeson, Esq., I.C.S., from the offices of 
member of the Agency District Board, Vizagapatam, and 
of member and President of the Koraput Taluk Board, 

bis having been transferred from the Koraputon
division.

NOTIFICATION.
Fort St. George, January 20, 1936 

[G.O. Ms. No. 197, Law (General)J.
No. 56.—Tfio following notification of the Government 

of India is republished: —

No. 20.—Under clause (a) of sub-section (4) of 
section 9 of the Madras Local Boards Act, 1920, as 
applied to the Agency, the Local Government are pleased 
to appoint R. C. S. Bell, Esq., I.C.S., Special Assistant 
Agent, Koraput, to be a member of the Agency District 
Board, Vizagapatam.

No. 21.*—-Under sub-section (2) of section 12 of the 
Madras Local Boards Act, 1920, as appbed to the 
Agency, the Local Government are pleased to appoint 
R. C. S. Bell, Esq., I.C.S., Special Assistant Agent, Kora­
put, to be President of the Koraput Taluk Board.

DEPARTMENT OF COMMERCE. 
Registration of Accountants.
New Delhi, the 21 st December 1935.

No 7-A. (40)/35.—In pursuance of rules 22 (6) and 
41 (b) of the Auditor’s Certificates Rules, 193-, t

)
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acquisition of lands.
Fort St. George, January 9, 1936.

Gov«rd^ ®6Cr °n 6, uf lhe Land Acquisition Act, the 
fied bfllnw anCHUnC1 hereby declares that the land speci- 

?'°Z Bnd maasu™g 0-10 of an acre, be the same 
in L,** e °re needed for a public purpose,
f 1 ' °r ^ bodhi ; and. under sections 3 and 7 

n«d» i e^C!’ihe Revenue Divisional Officer, Coca- 
under the^Tp 1 perform fcbe Unctions of a Collector 
Son of * ?rected1 fco take order for the acquisi-

£ and‘ ^ P"an °f the land is kePfc in the 
office of the Revenue Divisional Officer, Cocanada,
may be inspected at any time during office hours.

East Godavari district, Cocanada taluk,
Maujeru village.

Covernmcn*, wet, S. No. 142 A-2 B, belonging to Chitta

nr# LZvtfoMi i°?i &v"- i4iWi42'

the said land. A plan of the land is kept in the offioe 
of the Sub-Collector, Rajahmundry, and may be inspec e 
at any time during office hours.

East Godavari district, Rajahmundry taluk, 
Kolamur village.

Government, dry, S. No. 468-5 A, belonging to Gadde Anki- 
needu, bounded on the north by S. No. 468-4; east by 
8. No. 469; south by S. No. 468-5 B ; west by S. No.
468-3 .. .. _ .. ..u ou

Government, dry. S. No. 471-1 B, belonging to Cherukuri 
Subbarafdu, bounded on the north by S. No. 471-1 A; 
east by S. No. 471-2 ; south by S. No. 471-1 U ; west by 
S. No. 465-2

ACRE.

and
.. 0*02

Total .. 0’07
ACRE.

Fort St. George, January 23, 1936.

Whereas it appears to the Government that the land 
specified below is needed for a public purpose, to wit, for 
earthwork purposes in connexion with the renewal of 
railway girders at Cheyyar Bridge, notice to that effect 
is hereby given to all whom it may concern in accordance 
with the provisions of section 4(1) of the Land Acquisi­
tion Act I of 1894, as amended by the Land Acquisition 
Amendment Act XXXVIII of 1923 ; and the Gover­
nor in Council hereby authorizes the Revenue Divisional 
Officer, Tiruvannamalai, his staff and workmen to exercise 

- the powers conferred by section 4 (2) of the Act. Under 
sub-section (4) of section 17 of the Act, the Governor in 
Council directs that in view of the urgency of the case 
the provisions of section 5-A of the Act shall not apply 
to this case.

0-io

Fort St. George, January 15, 1936.
Under section 6 of the Land Acquisition Act the 

Governor in Council hereby declares that the lands 
specified below and measuring 2-25 acres, be the same a 
little more or less, are needed for a public purpose, to wit, 
for a diversion of the railway line and construction of bell 
bunds to the bridge between Dusi and Chicacole Railway 
stations ; and, under sections 3 and 7 of the same Act, 
the Sub-Collector, Chicacole, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said lands. A plan 
of the lands is kept in the office of the Sub-Collector, 
Chicacole, and may be inspected at any time during 
office hours. North Arcot district, Polur taluk, Vasur village.

Approxi­
mate

extent.
ACRE.

Ganjam district, Chicacole taluk, Kalivaram village.
ACS.

Government, wet, No. 623-13 B, belonging to Modallavalsa 
Vallara Nayudu, bounded on the north by Nos. 623-13 A 
and 639-2 A : east by No. 639-2 B ; south by No. 727 A- 
2; west by No. 623-13 A

Government, wet. No. 639-1 B, belonging to Uta Kannayya, 
bounded on the north by No. 639-1 A ; east by Nos. 640 
and 644-2; south by Nos. 639-2 B and 993 ; west by 
No. 639-1 A

Government, wet, No. 639-2 B, belonging to BagadI Swam- 
amma, Fapayya and Appayyn, bounded on the north by 
No. 639-1 A & 1 B ; east by No. 993 ; south by No. 727 
A-2 ; west by Nos. 639-2 A and 623-13 B

Government, wet, No. 640, belonging to Bagadi Swam- 
amma, Papayya and Appayya, bounded on the north by 
No. 644-2 ; east by No. 994 ; south by Nos. 994 and 993; 
west by No. 639-1 B .. ... ••

Government, wet, No. 644-2, belonging to Pydi Basanna, 
Sanyasi and Bbimudu, bounded on the north by Nos. 645- 
2 A & 2 B and 656-2 ; east by No. 994 ; south by Nos. 
640 and 994 ; west by Nos. 6-;4-l and 639-1 B ..

Go-/eminent, wet, No. 645-1 B, belonging to Pydi Bhimudu, 
bounded on the north by Nos. 645-1 A and 656-1 ; east 
by No. 656-2 ; south by No. 645-2 B ; west by No. 645-

Govemment, dry, No. 299 B-9 B-2, belonging to Kuppu 
Nayakan, bounded on the north by No. 209 B-8 A & 
B-l ; east and south by No. 209 B-9 B-l ; west by No3. 
209 B-9 B-l and 221

Government, dry, No. 209 B-8 A, pattadar Bangaruswami 
Nayakan, mortgagee Erishnappa Nayakan, bounded on 
the north by No. 209 B-7 ; east by No. 209 B-8 B ; 
south by No. 209 B-9 B-2 ; west by No. 209 B-l

0*02
0*27

0-15
0*15

0*17
H. R. UZIELLI, 

Secretary to Government„
0*06

0-49

DEVELOPMENT DEPARTMENT.
ooi1 A

Government, wet, No. 645-2* B, belonging to Chintada 
Lachamma of Gandredu of Palkonda taluk, bounded on 
the north by No. 645-1 B ; east by No. 656-2 ; south by 
No. 644-2 ; west bv No. 645-2 A ■ • • ■

Government, wet, No. 646-.) B, belonging to Budumuru 
Latchumudu, bounded on the north by No. 646-5 A , 
east by No. 652-2; south by No. 656-2; west by No.

Government, wet, No’ 649-2, belonging to Gangula ltami 
Nayudu, bounded on the north by No. 649-1 , east by No.
994 ; south by Nos. 994 and 651-2 ; west by Nos. 651-2

Government40wet. No. 651-2, ‘belonging to Pji Sanysal, 
Appalasuri and Basanna, bounded on the northoyJNO; 
651-1 ; east by Nos. 649-2 and 994 ; south by No. 994 , 
west by Nos. • 52-2 and 651-1 . *• ~

Government, wet, No. «52-2, belonging to GanguiaRami 
Nayudu, bounded on the north by No.'652-1,
Nos. 651-2 and 994 ; south by Nos. 656-2 and 994 , west
by Nos. 646-5 B and 652-1 •• . •* . TT-VnoharaDUGovernment, wet, No. 656-2, belongmg to Kanefiarapu 
Appalasuri, bounded on the north by 'os. 646-p o,
2 and 656-i ; east by Nos. 994 and 652-2: south by -Nos. 
64J-2 and 994 ; west by No. 645-2 B & 1 B * *727 A.’2> 

Enfranchised kornam’s service mam, narayana,

■

^9^2PPBar«%doS°n993eandrt6h39b-I B ; ’south by No. £
993 ; west by No. 127 A-l •* " -

EXTENSION OF LEAVE.0-05

Fort St. George, January 23, 1936.
' tf0m 20.—Subject to eligibility, Mr. G. C. Robinson 

Conservator of Forests, Oofcaeamund Circle, is
0*03

acting _ ,
granted an extension of leave on average pay for one 
day on the 25th January 1936. Subject to the condi­
tions in the subsidiary Rules under Fundamental 
Rule 68 being fulfilled, Mr. Robinson is permitted to 
affix to his leave Sunday, the 26th January 1936.

0-17

0-17

0*44
appointments.

Fort St. George, January 11, 1936.0*20
21.—M.R.Ry. Thomas Tharyan Avargal, Super­

visor of Industries, first grade, and an approved 
probationer in category 8 of Class I of the Madras 
Industries Service, is appointed to act as Assistant 
Industrial Engineer in charge of the Industrial Engineer­
ing Workshop, Madras, with effect from or after the 
15th January 1936, vice M.R.Ry. S. Rajagopal Nayudu 
Qozn, granted leave preparatory to retirement.

0-29

2-25Total

Fort Si. George, January 17, 1936.

be the same

Fort St. George, January 20, 1936.

No. 22.—M.R.Ry. S. S. Thitharappa Mudaliyar, 
Veterinary Assistant Surgeon, selection grade, and proba­
tioner in the Madras Veterinary Service, to be officiating 
District Veterinary Officer, Madanapalle, from the date 
of taking charge, vice Mr. A. Ramachandra Avyar
granted leave.

Under , _

r-,„
little more or less, is needed for a pupnc p f 

r -f £1A field bodhi; and, under sections 3 and ' 
f“ACt, the Sub-Collector, Rajahmundry,of the same Act, ^ functiQns of a Collector under

K" and ducted to take order for the acquit,on of
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NOTIFICATION.
Fort St. George, January 23, 1936 
(G.O. Ms. No. 81, Development).

No. 23.—Whereas the process of manufacturing 
matches is carried on within the premises of—

(1) the Jail miya Match Factory, Uluppur, and
(2) the Ahmediya Match Factory, Pudukottah 

Road, Uluppur, in the Trichinopoly district:
And whereas on the 14th day of December 1935, more 

than one hundred persons including children who 
are below age and to whom certificates of fitness have 
not been granted,' were allowed to work in the said 
factories, the children working the same hour3 as adult 
workers

And whereas in the said premises provision has not 
been made for the health and safety of the workers 
therein :

Now, therefore, in exercise of the powers conferred by 
sub-section (1) of section 5 of the Factories Act, 1934 
(XXV of 1934), the Governor in Council is hereby 
pleased to declare the said premises to be factorit s for 
ti:e purposes of Chapter III (sections 13, 14, 17, -18, 19, 
20, 21, 22, 23 and 30) and Chapter V (sections 50 to 59 
both inclusive) of the said Act.

respect of lands required to be taken up for excavating 
field bodhis Nos. 1 to 8 unde? No. X Kokkiligadda 
channel in Kokkiligad<!a village, Divi taluk, Kiatna 
district, published at page 1314 of Part I of the Fort 
St. George Gazette, dated l*t October 1935—

For 'S. No*. 231, 232, 283, 2 2, 230, 22“,*89. 226, 218, 216, 
213, 235, 2*1, 239. 236 2 *8, 226. 229. L84, 181, 1<J. 10 J, 191, 207, 
208, 2U5, 192, 173, 177 and 107 ’ read the following items :—

ACS.
‘ 1. Ryoti, dry. B.S. No 281 part, heloneing to the Zamin- 

d »r of Devarakora estate, bounded on the north by 
B.S. No. 277 part: east by n 8 No 281 part: south 
by B.S. No 2-si part ; west by B.S. No 2;7 part ..

2. Villaye-site. poramboke, B.S. No 2S' p»rt, belonging to
Meruga Venkataswarai, son of Viradu, bounded on 
the north by B.S. No. 281 part; east by B.S. No. 282 
part ; south by B.S. No. 233-i part ; west by B.S.
No. 277 part

3. Ryoti, dry, B S. No 283-1 part, beDnginz to Unnava
Mibbayya, son of Ramayya, bounded on the north by 
B S. No. 28- part: east by B.S. No 283-1 part; 
south by R.S. No. 65 part ; west by B.S. No. 277

4. Ryoti, drv, B.S. No. 283-1 part, belonging to Pushadanu
R.ngarama, wife of Kamaswami, bounded on the 
north bv R.8. No. 65 part ; ea*t by B.S No. 283-L 
part ; Bouth by B.S. No. 277 part ; west by B.S.
No. 277 part

5. Ryoti. dry, B.S. No. 232 part, belonging to Golla Sub-
barao, son of Pitchayya, mortgagee Annam Narayana 
Murti, son of Venk.itachalam, bounded on the north 
by B.S. No. 57 part : east and south by b.S. No. 232 
part : west by B.S. No. 231 part

6. Ryoti, dry, B.S. No. 2 2 part, belonging to Ranted
Ramakrishna'ya, son of Rayulu, bounded on the 
north and east by B.S. No. 232 part ; south by B.S.
No. 230-1 part : west by B.S. No- 231 part

7. Ryoti. dry, B.S No. 230-3 part, belonging to Matti
Rylasara, Kotiyya, Ham brahmam and Suudara- 
ramavya, sons of Pattabhiramayya, bounded on the 
north by B.S No. 230-4 part ; east by B.S. No. 230 
3 part; south by B.S. No 228-1 part; west by B.S. 
No. 231 part

8. Ryoti. dry, B.S. No. 228-1 part, belonging to Koneru
Venkxtapaayya, son of Yenkayya, bounded on the 
north ny B.S. No. 230-3 part ; east and south by B.S. 
Nos. 22w-l part : west by B.S. No 231 part

9. Ryoti, dry, B.S. No. 228-1 part, belonging to Konem
Venkata Subbayya, son of Ve.ikayya, bounded on the 
north and east i»y B.S. Nos. -.28-1 part: south by 
B.S. N03. 227 and 2S7 part; west by B.S. No. 231 
part ..

10. Ryoti. dry, B.S. No. 289-1 part, belonging to Sfumma-
nani Viraraxhavayya, son of (luravaravudu, b *unded 
on the nori.li by B S. Nos. 227 and 2-7 part. ea=t by 
B.S. No. 226 part ; south and west by B.S. Nos. 2&9- 
1 part

11. Ryoti, dry, B.S. No. 289-1 part, belonging to ATumma-
nani Vlraraghavayva. son of Guravarayudu, bounded 
on the north by B.S. No. 2S9-I part ; east by 8.S.
No. 2-6 part; south and we3t by B.S. Nos. 289-1 
part ..

12. Ryoti, dry, B.S. No 226 pa-t, belonging to Bala
Rattamma, wife of Pitchayya, bounded on the north, 
east and south by B S. Nos. 226 part ; west uy B.S. 
Nos. 289-1 & 2 parts

13. Ryoti, dry, B.S. No. 226 part, belonging to Bala
llatairma, wife of Pitch ayya, bounded on the north 
and east by B.S. Nos. 2 6 pare ; south by R.S. 
No. 36 ; west by B S. No. 22u part

14. Ryoti, dry, B.S. No. 226 part, belonging to Pasumartl
Bhag ivantam, sou of Venkanna, bounded on the 
north and east by B S. No. 226 part ; south by R.S. 
No. 36 ; west by B.S No. 2~6 part

15. Ryoti, dry, B.S. No. 226 part, belonging to Pasumartl
Bhagavantam, son of Venkanna, bounded on the 
north and east by B S. No. 226 part; south by B.S. 
No. 218-1 part; west by B.S. No. 226 part

16. Ryoti, dry, B.S. No. 218-1 part, belonglug to Mumrna-
nani Butchikotayya, son of Krishnayya, hound d on 
the north by B.S. No. 226 part ; east and south by 
B.S. No. 218-1 part; west by R.S. No. 36

17. Ryoti, dry, B.S. No. 2LS-1 part, belonging tu(L) Murama-
nani Butchikota'ya nd (2) Viraragh tvayya, sons of 
Krislv'ayya, mortgigeo for No. (2) Ravavarapu 
Venkatabasavapurnayya, being minor mother and 
guardian itukinlnainma, wife of Yenkatanarasayva, 
bounded ou the north am east by B.S. No. xl.S-1 
part; south by B.S. No. 223-3 part; west by B.S. 
No; 218-1 part ..

18. Ryoti. dry, B.S. No. 218-1 part, belonging to Mumma- 
naui Kantayya, sou of Krishnayya, mortgagee 
Rayavar.pu Venkata Basivapumayya, being miuor 
by mother and gua dian Rnkmin unra 1, wife of 
Venkata Narnsuyya, bounded on the north and east 
by B.S. No. 21o-l part ; south by B.S. No. 223-1 <& 
3 parts ; west by B.S. No. ils-l par-

Ryoti, dry, B.S. No. 218-1 part belonging to Murama- 
nani Ghinna Satyauarayana, son of China Subbayya, 
bounded on the north by B.S. No. kls-l part ; east 
by B.S. No 218-2 part ; south by B.S. No. 223-2 
part ; west by B.S. No. 2L--1 part

20. Ryoti, dry, B.S. No. 218-2 part, belonging to Mumma-
nani Peda Satyauarayana, son of Pedasubbayya, 
bounded on tho north and east by B.S. No. 218-2 
part; south by B.S. No. 223-2 part; west by B.S. 
No. 218-l part

21. Ryoti, dry, B.S. No. 218-2 part, belonging to Murama-
nani Peda -atyauarayana, son of Pedasubbayya, 
bounded on tho north and east by B.8. No. 218- - 
part ; south by B.S. No. 223-2 pa.t; west by B.S. 
No. 218-2 part ..

22. Ryoti, dry, B.S. No. 2l«-2 part, belonging to Murnraa-
nani Peda Satyauarayana, son of L'edusubbayyaj 
bounded on tho north aud east by B.S. No. :-is— 
part; south by B.S. No. 22j part; wost by B.s. ^0. 
223-2 part .. •• •• “

23. Ryoti. dry, B.S. No. 21-2 part, belonging to.JSjXyJ'
nam Poda Satyanur.iyana son of PedaiUuoa>ya, 
bounded on tho north and east . w^thwsouth by B.S. Nos. 216 and 219pJrt, west by 

o. 218-2 part

O'Ol

.. 0*01

. 0-03

.. 0*04

C. A. HENDERSON, 
Secretary to Government. .. 0-02

0*105
0

PUBLIC WORKS AND LABOUR 
DEPARTMENT.

011
LEAVE.

Fort St. George, January 17, 1936.
No. 25.—Mr. E. J. B. Gre nwood, Electrical Inspector, 

leave for eight months, viz., leave on average pay to the 
extent duo and the balance on half average pay from 
4th March 1936 or date of relief.

No. 26,—Mr. T. J. Mirchandani, Personal Assistant 
to the Chief Engineer for Electricity, leave on average 
pay without medical certificate for seven months from 
15fch April 1936 or date of relief. He is permitted to 
prefix to his leave the Easter holidays from the 9th to 
14th April 1936, subject to the conditions in the subsi­
diary rules under Fundamental Rule 68 being fulfilled.

, Fort St. George, January 24, 1936.
No. 27.—M.R.Ry. M. Subramaniam, Officiating 

Divisional Electrical Engineer, Coimbatore, leave on 
average pay without medical certificate for one month 
from 1st February 1936 or date of reliof.

.. 0-035

.. 0-045

.. 0-11

.. 0-001

.. 0-06

-. 0-06

.. o-osERRATA.
Fort St. George, January 17, 1936.

In the notification under section 4(1) of the Land 
Acquisition Act, as amended by Act XXXVIII of 1923, 
in respect of the acquisition of lands for the extension of 
Periya Eri .bund in Tiruppulivanam village, Conjeeveram 
taluk, Chinglopub district, published on page 1509 of the 
Fort St. George Gazette, Parti, dated 12 oh November 
1935— ' *

For ‘owners Kottai Munuswimi Naidu and his minor sons 
entered against S, No. 97-20 part,’ read * Kottai Munuswami Naidu 
and his minor sons Balarama Naidu and Krishnamurthi.’

For ‘ owners Balarama Naidu and Krishnamurthi entered 
against S. Nos. 97-2 B p..rt and 99-2 part,’ read ' Kottai Munuswami 
Naidu and his minor sons Balarama Naidu and Krishnamurthi ’

Against 8. No- 109-5 part after the owners, add the following :
* (mortgagee) JDuraisami Chetfci. ’

In the notification under section 4(1) of the Land 
Acquisition Act I of 1891, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, in 
respect of lands required to be taken up for excavating 
bodhi No. 2 of No. 3 Chinnapuram branch in the village 
of Majeru, Divi taluk, Kistna district, published at 
page 982 of Part I of tho Fort St. George Gazette, dated 
9th July 1935—
For‘ S. Nos. 342 and 36 V read tho following

‘Zamindarl, p0rumh0ke. B.S No. 312 part, belonging to the 
Zamliidar of Devarakota Karate, bounded on the north by B.8. 
No. 362 part; ear. by B 8. No. 312 part; south by B.S. No. 
345-2 part; west by B.S. No. 312 part—0*05 —

Zamindari. poramboke B.S. No 3 »2 part, belonging to the 
Zamindar of Devarakota Estate, bounded on the north by B.S. 
No- 336-13 part.; east by B 8 No. : 62 part; south by B.S. No. 
342 part; west by B.S. No. 302 part—0 02 acre.’

In the notification under section 4(1) of the Land 
Acquisition Act I of 1894, as amended by the Land 
Acquisition Amondmenb Act XXXVIII of 1923 in

.. 0-001

0*05

.. 0*05

.. 0*02
19.

.. 0*06

.. O’Ol

acre. .. 0‘0l

part ; 
B.S. N 0*062
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■Rvotl drv, B.S. No. 1S1 part, belonging to Mumma- 
nani Narayana, son of Krishnayya, mortgagee Sri- 
manthu Rani Varlagadda Venkata Ratnamba Dora- 
SStaaru wife c-f Ankinidu Prasad a Bahadur,
bomdedm ahej?reo“«»“ wyBS nS: m parV 0-003 

SO HvoU dry B.S. No 184 part, belonging to Tutarnui 
50- 'venknuswnml, son of Vlrannn, bonded o„ m north

, \oTUL* °'01
B.S. No. 184 part ; east by B.S. No. 18- pare, 
south and west by B.S. No. 184: part .. • •

Rvoti dry, B.S. No. 1S4 part, belonging to Jampam 
' Kotapja. son of Ramaswami mortgagee Tummala 

Kotayya, bounded on the north by B.S. No. 1 4Part, 
st by B.S. No. 182 part; south and west by B.b.

53. Ryoti, dry, Rs! No. 183-i‘ part, belonging to Matti 
Subbayya, son cf Naganna, bounded on the north
and east by B.S. No 183-1 part; south by B.S- Nos.
184 part and 183-1 part; west by B.S. No. 183-1 part. 0 07 

64. Ryoti, drv. is.S. No. 184 part, belonging to Kurapati 
Mai.ikyamma, wife of Venkata Satyanar-iyanamurti, 
bounded on the north by B.S. No. 183-1 part; east 
by B.S. No. 182 part; south and west by B.S. ino.

55. Ryott dary! B.S. No. 160 part, belonging to Korrapati
Anjaneyuiu, son of Venkanna, bounded on the norm 
by B.S. No. 164 part; east by B.S. No. 166 part; 
south and west by B.S. No. 183-1 part .. , -

56. Ryoti, dry, B.S. No- 183-1 part, belonging to Matti
Subbavya, son of Naganna, bounded on the north oy 
B.S. No. 160 part; east, south and west by B.S. No.
1S3-1 part .. .. • • • ■ • • O'01

57. Ryoti, dry, B.S. No. 166 part, belonging to Korrapati
Anjaneyulu, eon of Venkanna, bounded on the north, 
east and south by B.S. No. 166 part; west by B.S.
Nos. 164 and 166 part •• ■■

58. Ryoti, dry, B.S. No. ISLpart, belonging to Korrapati
Subbamma, wife of Pitchayya, bounded onjjthe north 
by R.S. No. 60 ; east by B.S. No. 181 part; south 
by B.S. No. 191-2 part; west by B S. No. 18i part. 0*06

59. Ryoti, dry, B.S. No. 191-2 part, belonging to Srimauthu
Rani Venkataratnarnba Dorasanigaru, wife of Anki- 
nidu Prasada Bahadur, bounded on the north by B.S.
No. 181 part; east by B.S. Nos. 192 and 206 part ; 
south by B.S. No. 191-1 part; west by B.S. No. 191-
2 part

60. Ryoti, dry, B.S. No. 191-1 part, belonging to Kondaya-
gunta Yanadi. son of Kotadu, bounded on the north 
by B.S. No. 191-1 pan; east by B.S. No. 206 part ; 
south by B.S. Nos. 206 and 207 parts; west by B.S.
No. 191-1 part

61. Ryoti, dry, B.S. No. 191-1 part, belonging to Kondaya-
gunta Yanadi, son of Kotadu, bounded on the north 
and east by B.S. No. 191-1 part; south by B.S. No.
207 part ; west by B.S. No. 191-1 part

62. Ryoti, dry, B.S. No. 20 7 part, belonging to Handava
Sitaramayya, son of Akkayya, bounded on the north 
by B.S. No. 191-1 part; east by B.S. No. 206 part ; 
south by B.S. No. 2uS-_ part; west by B.S. No. 207 
part

63. Ryoti, dry, B.S. No. 208-2 part, belonging to Kaza
Seshachelam, son of Kamayya, bounded on the north 
by B.S. Nos. 200 and 207 parts ; east by B.S. No. 205 
part : south and west by B.S. No. 208-2 part

64. Ryoti, dry, B S. No. 2u8-2 part, belonging to Idupu-
ganti Parameswamrao, being minor by mother and 
guardian Sesharattamma, wile of Nagayya, bounded 
on the north by B.S. No. 208-2 part ; east by B.S.
No. 205 part; south and west by B.S. No. i08-2 
part .. .. .. .. ..

65. Ryoti, dry, B.S. No. 20S-2 part, belonging to Idupu-
ganti Farameswararao, being minor by mother and 
guardian Seshurattamma, wife of Nagayya, bounded 
on the north by B.S. No. 208-2 part; east by B.S.
No. n05 part; south by B.S. No. -09-1 part; 
by B.S. No. 203-2 part .. .. .. 0'001

66. Ryoti. dry, B.S. No. 205 part, belonging to Bala
Kattainma, wife of Pitchayya aud-Koneru Rattayya 
bounded on the north by B.S. No. 205 part; east by 
B.S. No. 198 part; south by B.S. No. 209-i <fc 2 part 
west by B.S. No 208-2 part

67. Ryoti, dry, B.S. No. 181 part, belonging to Pelluri
Basavayya, son of Kutumbarayuuu, bounded on 
the north by B.S. No. iSl part; east by B.S. No. 192 
part; south by R.S. No. 63; west by B.S. No. 181 
part

68. Ryoti, dry.- B.S. No. 162 part, belonging to Pingali
Kutumbarao, son of Subbarayudu, bounded on the 
north and east by B.S. No. 102 part; south by R.S.
No. 63 ; west by B.S. No. 181 part

69. Ryoti, dry, B S. No. 192 part, belonging to Mandava
Anjayya, son of Akkayya, bounded on the north 
and east by B.S. No. lOipart; south by R.S. No.
03 ; west by B.S No. 192 part ..

70 Ryoti, dry, B.S. No. 173-2 part, belonging to Peda-
prolu Ramakrishnayya, son of Venkanna, bounded 
on the north and east by B.S. No. 173-2 part ; south 
by B.S. No. 174 part ; west oy B.S. No. 173-2 part..

71. Ryoti, dry, B.S. No. 177-2 part, belonging to Koneru 
Rattayya, son of Venkayya, bouuded on the north 
and east by B.S. No. 17i part; south by B.S. No 
177-3 part ; west by B.S. No. 177-2 part 

Ryoti, dry, B.S. No. 177-3 part, belonging to Mumma- 
Peda Satyanarayaua, son of Peda Subbayya 

bounded on the north by B.S. No. 177-2 part * east 
by B.S. Nos. 174 and 178 part; south by B.s. Nn 
177-4 part; west by B.S. No. 177-3 part

73. Ryoti, dry, B.S. No. 177-4 part, belonging to Mumma’
nani Peda Satyanarayana, son of Peda Subbavva 
bounded on the north by B.S. No. 177-3 part •' 
by B.S. No. 178 part ; south by B.S. No. 181 nart • 
west by B.S. No. 177-4 part .. . parc »

74. Rjoti, dry, B.S, No. 181 part, belonging to KorramVi 
Subbamma, wife of Pitchayya, bounded on the north 
by B.S. No. 177-4 part; east by B.s.No lil S- 
south by R.S. No. 63 ; west by B.S. No 181 nr,rr ’

75. Ryoti, dry B.S. No. 167 part, belonging to Korrapati’
Anjaneyulu, son or \enkanna, bouucled on the norfh 
by B.S. No. 167 part; east oy B.S. No 172 nart ^ 
south by B.S. No. 173-2 part; west by B sf No 167 
parfc c.. •• .. .. 0‘04

ACS.
ACS. 49.24' Sy&n^ktn^°<- belorgincr to Konen,

bv B SJNn 9iR 9 Venkayya, bounded on the north25. Js PTs.^surh b-B S-
Rattavya ^sori nf°v 2\6 part> ,beIongmg to Koneru 
Rattayya eon of Venkayya, bounded on the north
Sfuth hVl?*'? 2l^Por,V ,cast\ by B.S. No. 213 part; 
part ^ B'S* *°‘ 215'4 part; west by B*S- No- 216

26* ^ BS* 213 part, belonging to Koneru °'10
S,QftSySa' \cnkayya, bounded on the north,
No.^fe parth by B’S’ li°' 213 Part 1 W<?8t by B-S-

27. Ryoti dry, B.S. No. 232 part, belonging to’Mumma- 
nam Venkatakrishnnyya, son of Pedasubbayva 
bounded on the north by B.S. No. 235-2 part ; east
231 partlh by B’S' N°" 282 Part * Wcsfc by B*S-No-

28. Ryoti dry, B.S.'No. 232 part, belonging'to Meka 0’°S 
Kotayya, son of Gopavya, bounded on the north and 
east oy B.s. No. 232 part; south by B S Nos *>31

oo t? ??? ™st by B-S- No* 231 part.. °8' 231
29. Ryoti dry, B S. No 232 part, belonging to Gollk 

Subba Rao, son of Pitchayya, mortgagee Annam 
Naraynnr>raurti, sou of Vcnkatachalam, bounded on 
4b|n°rth by B*s* Nos. 231 and 232 parts; east by
1:1: US: i? 5SR: south.by u-s:No- 57.:.we8t

30. E-yoti, dry, B.S. No. 235-3 part, belonging to Koneru 
Punnayya, son oi Krishnayya, bounded on the north 
by R.S. No. 6 ; east and south by B.S. No. 235-3 
part; west by B.S. No. 231 part ..

81. Ryoti, dry, B.S. No- 235-3 part, belonging to Konem 
Punnayya, son of Krishnayya, bounded on the north 
and east by B.S. No. 235-3 part; south by B.S. No.
235-2 part; weBt by B.S. No. 231 part I.

32. Ryoti, dry, B.S. No. 235-2 part, belonging to Pusha- 
dapu Rangamma, wife of Ramaswami, bounded on 
the noith by B.S. No. 235-3 part; east by B.S. No.
235-2 part: south by B.S. No. 232 part; west by 
B.S. No. 231 part

33. Ryoti, dry, B.S. No. 241-1 part, belonging to Matti 
Venkatakrishnnyya, son of Naganna. bounded on the 
north by B.S. No. 241-1 j art; east by B.S. No. 241-2 
part; south by R.S. No; 6; west by B.S. No. 231 
part ..

34. Ryoti, dry, B.S. No. 241-2 part, belonging to Kola 
Bulleyya, son of Narasanna, bounded on the north 
by B.S. No. 241-2 part ; east by B.S. No. 241-3 
part; south by R.S. No. 6 ; west by B.S. No. 241-1 
part ..

85. Ryoti. dry, B.S. No. 241-3 part, belonging to Katreddi 
Kotayya, son of Venkayya, mortgagee Vemuri 
Ramayva, son of China Venkayya, bounded on the 
north and east by B.S. No. 241-3 part; south by 
R.S. No. 6 ; west by B.S. No 241-2 part

36. Ryoti, dry, B.S. No. 241-3 part, belonging to Katreddi
Venkayya, son of Veukatramayjm, mi rtgagee Vemuri 
Ramayya, son of China Venkayya, bounded on the 
north by B.S. No. 241-3 part ; east by B.S. No. 239-3 
part ; south by R.S. No. 6 ; west by B.S. No. 241-3 
part

37. Ryoti, dry, B.S. No. 239-3 part, belonging to Katreddi
Venkayya, son of Venkatramayya, mortgagee 
Vemuri Ramayya, son of China Venkayya, bounded 
on the north and east by B.S. No. 239-3 part; south 
by R S. No. 6 : west by B S. No. 241-3 part

38. Ryo'ti. dry. B.S. No. 239-3 part, belonging to Katreddi
Sriramuiu, son ot Venkayya, mortgagee Vemuri 
Ramayva, son cf China Venkayya, bounded on the 
north bv B.S No. 239-3 part; east by B.S. No.
239-1 part; south by R.S. No. 6 ; west by B.S. No.
239-3 part .. - - • - • *

39 Ryoti, drv, B S. No. 239-1 part, belonging to Bachu 
Nagarattam, -wife of Seshayya, bounded on the north 
by B.S. N'. 239-? part: east by B.S. No. 236-1 part; 
south bv R S. No. G ; west oy B.S. No. 239-3 part ..

40 Rvoti, drv, B.S. No. 236-1 part, belonging to Kola 
'Kotavya, son of Narasanna, mortgagee Katreddi
Sriramuiu. son of Venkayya, founded on the north 
by B.S. No. 236-1 part ; east by B.S. No. 238-4 
part; south by B.S. No. 236-1 part; west by B.S.
No. 239-1 part , . . _

41 Ryoti, dry, B.S. No. 23S-4 part, belonging to Korrapati
‘Anjaneyulu, son of Venkanna, bounded on ti e north 
by B.S No. 23e-4 part ; east by B.S. No. 238-3 
part; south by B.S. No. 238-4 part; west by B.S.
No. 236-1 part .. - - • ■ °'02

4*>. Ryoti, dry, B.S. No. 23S-3 part, belonging to Katreddi 
Kotayya, 6on of Venkayya, mortgagee Vemuri 
Ramayya, son of China Venkayya, bounded on the 
north by B.S. No. 23?-3 part; east by B.s. No.
238-2 part; south by B.S. No. 238-3 part; west by 
B.S. No. 238-4 part .. •• °’01

43 Ryoti, dry, B.S. No. 22S-1 part, belonging to Koneru 
VeDkappavya, son of Venkayya bounded on the 
north by B.S. No. 23u part; east by B.S. No. 2*8-2 
part; south aDd west by B.S. No. 228-1 part .. 0 14 

Ryoti, dry, B.S. No. 22S-2 part, belonging to Sunkara 
Minamma, wile of Bas avayya, bounded on the north 
bv B.S. No. 230 part; east and Svuth by B.b. No.
228-2 part; west by B.S. No. 228-1 part . - • • 0 07

45 Ryoti drv, B.S. No. 228-2 part, bel ngmg to Sunkara
' Minamma. wife of Basavayya bounded on the north

by B.S. No. 228-2 part; east bv B.S. No. 229-- 
part; south and west by B.S. No. 2.8-^ part >•

46 Rvotl dry. B.S. No. 229-2 part, belonging to Matti 
4 ’ ‘Kotavya son of Pattabhiramudu, bounded on the

unrth bv B S. No. 1:29-2 part; east by B.S. No. 186 
partly south by B.S. No 229-2 part; west by B.S. ^ ^

47 RvoU, dryT No.’ 184 part, belonging to Jamuani
Kotappa, son of Ramaswami, mortgagee Tummali 
Kotavya, bounded on the north by B.s. No, JS4 
iTart least by B.S. No. 182 part ; south by B.s. No.
181 part; wtst by B.S. No. 184 part ■ •

48 Rvoti dry. B.S. No. 181 part, belonging to Mumma- 
nani Viraraghavayya, son of Krishnayya, mortgagee 
Ravavarapu Venkatabasavapurnayya, being minor by 
mother and guardian Rukmmamma, wife of Venkata 
Narasayya, bounded on the north by B.S. No. 184
jEtfeaJtand south by B.S. ,No. 181 part; west by
B.S. No. 184 part

0*01

0-035
0-06

ea 0-035

o-oi

o-oi
.. 0-09 -

0-05

o-oi
.. 0-12

0*05

0-025

.. 0*05

.. 0*025

.. 0-06

0-02
o-ooi

.. 0-005 .. 0-075

.. 0*03-- 001

.. 0*0750*02

0-025 west

.. 0-C2 .. 0-21

.. 0-065

.. 0*01

.. 0‘045

44. 0-005

0*03
72.

nani.. 0*03

0-02

’ 0*05

0*01

. 0-045
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fptlsfvss 24. Ryot!, dry, B.S. No. 89 part, belonging to Kukkala
Potharaju, bounded on the north by R.S. No. 82 ; 
east by B.S. No. 108-5 part; south by B.S. No. 89 
part; west by B.S. No. 84-6 part

25. Ryotl, dry, B.S. No. 108*5 part, belonging to Duggineni
SeBhayya, Duggineni Ramayya, Narala Peda 
Narayya, Kesani Kotayya, Kesani Pitchayya, Deva- 
bhaktuni Venkayya, Sarupurl Kottayya. Sarupuri 
Pitchayya, being minor, mother and guardian 
Ramamma and Amirnani ICottamma, bounded on the 
north by R.S. No. 82 ; east by B S. No. 108-1 part ; 
south by B.S. No. 108-5 part; west by B.S. No. 89 
part

20. Ryotl dry, B.S. No. 108-1 part, belonging to Amirlnenl 
Veeraraghavayya, bounded on the north by R.S. No.
82 ; east by B.S. No. 107-8 part; south by B.S. No. 
108-1 part; west by B.S. No 103-5 part ..

27. Ryoti, dry, B.S. No. 107-8 part, belonging to Kadiyala
Ramayya, bounded on the north by R.S. No. 82 ; 
east and south by B.S. No. 107-8 part; west by B.S.
No. 1G8-1 part

28. Ryoti, dry, B.S. No. 107-Spart, belonging to Kadiyala
Ramayya, bounded on the north and east by B.S.
No 107-8 part; south and west by B.S. No. Iu8-L 
part ..

29. Pvyoti, dry, B.S. No. 108-1 part, belonging to Amirneni
Veeraraghavayya, bounded on the north and east by 
B.S. No. 107-8 part ; south and west by B.S. No.
108; 1 part

30. RyotR dry, B.S. No. 85-4 part, belonging to Kukkala
Potharaju, bounded on the north and ea3t by B.S.
No. 85-4 part; south by B.S. No. 85-5 part; west 
by B.S. No. 85-4 part

31. Ryoti, dry, B.S. No. 85- 5 part, belonging to Kallepalli
Somayya, bounded on the north by B.S. No. 85-4 
part ; east by B.S. No. 85-5 part ; south by B.S.
No. 85-6 part; west by B.S. No. S5-3 part

32. Ryoti, dry, B.S. No. 85-6 parts, belonging to Goriparti
Chandramowlesa, bounded on the north by B.S. No. 
85-5 part; east by B.S. No. 85-6 part ; south by B.S. 
No. 83 part; west by B.S. No. 85-3 part

33. Ryoti, dry, B.S. No. flu-5 part, belonging to Yarlajadda
Ragavayya, Mandava Venkata Narasayya, Mandava 
Nageswararao, being minor mother and guardian 
Kanthamma, bounded on the north by B.S. No. 6^-5 
part; east by B.S. No. 00-4 part; south by B.S. No. 
60-5 part; west by B.S. No. 60-3 part

34. Ryoti, dry, B.S. No. 60-4 part, belonging to Chana
Subbayya, bounded on the north, east and south by 
B.S. No. 60-4 part; west by B.S. No. 60-5 part

35. Ryoti, dry, B.S. No. 60-4 part, belonging to Dokku
Seethaya and Dokku Kotaya, bounded on the north 
by B.S. No. 60-4 part; ease by B.S. No. 61-1 part; 
south and west by B.S. No. 60-4 part 

30. Ryoti, dry, B.S. No. 61-1 part, belonging to Mandava 
Venkata Ramayya. bounded on the north by R.S. No.
65 part; east by B.S. No. 0S-1 part ; south by B.S. 
No. 61-1 part ; west by B.S. No. 60-4 part

37. Ryoti, dry, B.S. No 6S-1 part, belonging to Mandava
Akkayya, bounded on the north by R.S. No. 65 
part; east by B.S. No. 68-3 part; south and west 
by B.S. No. 61-1 part ..

38. Ryoti. dry, B.S. No. 6S-3 part, belonging to Mandava
Seetharamayya, bounded on the north by R.S. No.
65 part; east and south by B.S. No. 68-3 part; west 
by B.S. No. 68-1 part ..

39. Ryoti. dry, B.S. No. 68-3 part, belonging to (1) Mandava
Veeraraghavayya, (2) Mandava Venkataratnam and 
(3) Mandava Venkateswailu, being minors guardian 
No. (4) Mandava Veeraraghavayya, bounded on the 
north by R.S. No. 65 part ; east by B.S. No. 09-11 
part; south and west by B.S. No. 68-3 part

40. Ryoti, dry, B.S. No. 68-1 part, belonging to Mandava
Akkayya, bounded on the north by B.S. No. 
68-1 part ; east by B.S. No. 68-3 part: south by 
R.S. No. 05 part; west by B.S. No. 6o-l part

41. Ryoti, dry, B.S. No. 68-3 part, belonging to Mandava
Seetharamayya, bounded on the north and east by B.S. 
No. 68-3 part; south by R.S. No. 65 part; west uy 
B.S. No. 63-1 part

42. Ryotl, dry, B.S. No. 68-3 part, belonging to Mandava
Veeraraghavayya, (2) Mandava Venkataratnam and 
(3) Mandava Venkateswarlu, Nos. (2) and (3) being 
minors guardian No. (1) Mandava Veeraraghayayya, 
bounded on the north by B.S. No. 63-3 part; east 
by B S. No. 6J-L3 part; south by R.S. No. 65 part; 
west by B.S. No. 08-3 part

43. Ryoti, dry, B.S. No. 69-13 part, belonging to Sreepathi
Gopalam, bounded on the north by B.S. No. 69-13 
part ; oast by B.S. No. 09-11 part; south by R.S. 
No. 66 part; west by B.S. No. 63-3 part

44. Ryoti, dry, B.S. No. 69-1L part, belonging to Thota
Ramaswami, bounded on the north by B.S. No. 69- 
ll part; east by B.S. No. 69-12 part; south by 
R.S. No. 66 part; west by B.S. No. 69-13 part

45. Ryoti, dry, B.S. No. 09-12 part, belonging to Sreepathi
Subbarao and Sreepathi Venkatareddemma, being 
minors guardian mother Anjamma, purchaser on 
contract Yannam Lakshmanna, bounded on the 
north by B S. No. 69-12 pait; east by B S. No. Ill 
part ; south by R.S. No. 66 part; west by B.S. No. 
69-11 part

46. Ryoti, dry, B.S. No. 112-3 part, belonging to Sreepathi
Rattuyya, bounded on the north by B.S No. 112*3 
P«rt; east by B.S. No. 112-2 part ; south by R.S. 
No. 66 part; west by B.S. No. Ill part ..

47. Ryotl, dry, B.S. No. 112-2 part, belonging to Bhnvi-
reddi Kotayya and Bhavireddl Auj tyya, bounded on 
the north by B S. No. 112-2 part; east by B.b. No. 
112-1 part ; south by R.S. Nos. 60 and 67 parts, 
west by B.S. No. 112-3 part •• •• "

48. Ryotl, dry, B.S. No. 112-1 part, belonging to Sreepathi
Venkataswami, bounded ou the north by B*■*■•. ; 
112-1 part; east and south by B.S. No. 114 pare, 
west by B.S. No. 112-2 part .. j.’.

8W6 SETE !>” iff 5 B fy •>-> * *

west by B.S. No. 0-02
.. 0'07

Total .. 3*272

Note.—Melvaramdar tor the above lands 
Devarakota estate.’

is the Zamindar of

.. 0-03
In the notification under section 4(1) of the Land 

Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, in 
respect of lands required to be taken up for excavating 
field bothis 1 to 8 of No. IX. Vadapalem channel in 
Pedaprole village, Divi taluk, Kistna district, published 
at page 1449 of Part I of the Fort Si. George Gazette, 
dated 29th October 1935—

For ‘ S. Nos. 87, 85, 80, 78, 80, 86, 89, 92, 80, 85, 84, 108, 107, 
60, 61, 68, 68, 69, 112,134, 123, 122, 114, 122, 129, 130, 132,156, 
161, 162, 129, 130, 132, 166, 161 and 162/ 
items:—

0-05

0*002

0*045

read the following
0-065

ACS.
* 1. Ryoti. dry, B.S. No. 87-5 part, belonging to Kesani 

Kotayya, bounded on the north by B.S. No. 87-5 
part; east by R.S. No. 61; south by B.S. No. 30 
part; west by B.S. No. 87-5 part

2. Ryoti, dry, B.S. No. 80 part, belonging to Korapati
Venkatasivaramatrishnayya, bounded on the north 
by B.S. No. 87,-5 part; east by R.S. No. 62 ; south 
by B.S. No. 85-2 parr,; west by B.S. No. 80 part ..

3. Ryoti, dry, B.S. No. 85-2 part, belonging to Peda-
prole Ramakri-hnayya, bounded on the north 
by B.S. No. 80 part; east by R.S. No. 63 : south by 
B.S. No. 85-2 part ; west by B.S. No. 85-1 part

4. llyoti, dry, 1>.S. No. 85-1 part, belonging to Golkonda
Pitchayya, bounded ou the north by B.S. No. 80 
part; east by B.S. No 85-2 part; south by B.S.
No. 85-1 part; west by B.S. No. 80 part

5. Ryoti, dry, B.S. No. 8u part, belonging to Korapati
Venkatasivaran.akrishnayya, bounded on the north 
by B.S. No. 80 part; east by B.S. No. S5-1 part; 
south by B.S. No. 8u part; west by B.S. No. 73-2 
part .. .. .. .. .. .. 0*05

6. Ryoti, dry, B.S. No. 78-2 part, belonging to Korapati
Li.litamba, wife of K. Ramachandrarao, bounded on 
the north and east by B.S. No. 30 part; south and 
west by B.S. No. 78-2 part

7. Ryoti, dry, B.S. No. 78-2 part, belonging to Korapati
Lalitamba, wife of K. Ramachandrarao, bounded on 
the north, east and south by B.S. No. 78-2 part; 
weBt by B.S. No. 77 part .. .. .. '

8. Ryoti, dry. B.S. No. 8o part, bel nging to Korapati
Venkatasivaramakrlshnayya, bounded on the north 
by B.S. No. 80 part; east by B.S. No. SO-5 part; 
south by R.S No. 80 ; west by R.S. No. 62

9. Ryoti, dry, B.S. No. S6-5 part, belonging to Amirineni
Veeraraghavayya, bounded on the north by B.S. No.
80-5 part ; east by B.S. No. 86-4 part; south and 
west by R.S. No 8u ..

10. Ryoti, dry, B.S. No. 86-4 part, belonging to Amirineni
Kotamma, bounded on the north and ea t by B.S.
No. 86-4 part; south by R.S. No. 80; west by B.S.
No. 86-5 part .. .. ..

11. Ryoti, dry, B.S. No. 80-4 part, belonging to Amirineni
. Kotamma, bounded on the north by B.S. No. 86-4 
part; east by B.S. No. 86-1 part; south by R.S. No.
80 : west by B S. No. 80-4 part ..

12. Ryotl, dry, B.S. No. 86-1 part, belonging to Maddi-
patla Bhudevamma, bounded on the north and east 
by B-S. no. 86-1 part; south by R.S. No. 80; west 
by B.S. No. 86-4 part .. -*

13. Ryoti, dry, B.S. No. 80-1 part, belonging to Maddi-
patla Bhudevamma, bouuded on the north and east 
by B.S. No. 80-1 part; south by R.S. No. 81; west 
by B.S. No. S6-1 part •; . .

14. Ryoti, dry, B.S. No. 8o-l part, belonging to Duggineni
Ramayya, bouuded on the noith by B.S. No. 86-1 
part; east by B.S. No. 89 part ; south by R.S. No.
81 ; west by B.S. No. 80-1 part .. • • ,, -

15. Ryoti, dry. B.S. No. 89 part, belonging to Kukkala
Potharazu, bounded on the north aud east by B.S.
No. 89 part; south by R.S No. 81; west by B.S.

16. Ryoti, dr*y, *B.S. No. 89 part, belonging to 'Kukkala
Potharazu, bounded on the north by B.S. No. 89 
part; east by B.S. No. 92-3 part; south by R.S. No.
82; west by B.S. No. 39 part . • •* u 11

17. Ryoti, dry, B.S. No. 92-3 part, belonging to Maddipatla
Seshavya, bounded on the north and east by B.S.
No. 92 3 part; south by R.S. No. 82 ; west by B.S. ^ ^

18. Ryoti' dry? B.S. No. 92-3 part, belongii g to Maddipatla
Seshayya bounded on the north, east and south by 
B.S No. 92-3 part; west by B.S. No.89 part

19. Ryoti, dry, B.S. No. 92-3 part, telong.ng to
Sreeramulu, bounded ou the north by 
part; east and suuth uy B.S. No. 92-3 part, west 
by B.S. Nos. SO and 9U parts ... •

20. Ryoti, dry, B.S. No. 80 part, belongmg t0
Venkatasivaramakri8luiayya, bounded on the north 
by lt.s. No. 80 ; east by B.S No. 85*4 part; south 
by B.S. No. 80 pait ; west by R.S. No. 02 • • 0

21. Ryoti, dry. B.*. No. 85-4 part, belonging to Kukkala
Potharaju, bouuded on the north by R-b- soi ,
cast and south by B.S. No. 85-4 pait; W68t by B.S.
No. 80 part .. .. •• , - Jr .. : * 0

22. llyoti, dry, B.S. No. 85-4 part, belonging Jo Kukkala 
Potharaju bounded on the north by R-b- No- 81 
east by B.S. No. 84-6 part ; south and Wist b> B.8.
No. 8^-4 part .. .. •• ..0 0/

23. Ryoti, dry. RS. No. 84-0 part, belonging
Ramanujan,mo, bounded on the north oy iv.o. r^o.
81 ; east by B.S. No. 80 part; south by B.b. No.
86-4 part ; west by B.S. No. 85-4 part .. ••

0*10
0*06

0*030-14

0-030-00

1-03
.. 0-005

.. 0-02

.. 0-075
.. 0-07

.. 0-050-09

.. 0-035! 0-03

0*05.. 0-03

0-02

0-035
.. 0-02

.. 0-02
.. 0-03

.. 0*05
.. 0-05

.. 0-03

.. 0*03

.. 0’09

.. 0-03

.. 0-03

.. 0-02

.. 0-03

.. 0-035

to Kukkala 49. Ryoti,

007Part ..2a • •
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c-i -d j ^ ^°* Impart
* ^Venkata v frJl't 114 Prt'J^onginn to Yarlngadda 

venkata Ni.raamma. bounded on the north by B.S,
T?°Q 1vlP«rt’ en?tv by B s No ! 23 pari ; south by 

so t, ®;S\,No*S J?estl>y B S No. 114 part .. ..
52. Ryoti dry, B.S No l.y part, belonging to (!) Mandava 

Jvruhna\ ya, (2) Mandava Ni-giyya. (3) Pitchavya 
f'Q (4)i Man.iava Hamayya, m r gagi-e for No-! (2) 
iu andT4\ AmirineU Vfraraghavi.yy;i, bounded on 
the north by B.S No. 123 i art ; east by B.S. No. 
Wi pa*t; south by R.S. No. 68; west by B.S. No. 114 part

63. Ryoti. dry, B.S. No. 122 part, belonging to’Vemula- 
palh Nagayya, boun ed on the north and east hv 
B.S. No 1'lz part; south by R.S. No. 6*; west by

riKEKS T™_ ”parr» Q No ]5tj-2 part, belonging to 
* ySafravula Kotayya, bounded on the north by R.S. 

vn 70 • enst bvr B.S. No. 15o-l part; south by B.S.
£°* iJfl’o nart • west by B S. No 156-3 part .. 0*02

78. K5-OU0; in!*15 ClM-L part, bjdongiug: to Mandava
Nagayya, bounded on the north by R.S. No. 7-, 
east by B.S. No lol-2 part; south by B.S. No. 150- 
1 part: west by B.S. No. 156--' part • ■ , • • u uz

• 7Q Rvoti drv B S. No. 161-2 part, belonging to 
^Nurravuia Kotayya, bounded on the north by R.S.
No. 7z ; east by B.S. No. 161-6 part ; south by B.b.
No. 161-2 part; west by B.S No. 156-1 part .

80. Ryoti, dry, B.S. N- . 161-6 part, belonging to Dittakavi
Pitchamma bounded on the north by R.s. ao./a, 
east ai.d south by B.S. No. 161-6 part; west by B.S.
No. 161-2 part .. •• , . • u u<s

81. Ryoti, dry, B.S. No. 161-0 part, belonging to Mandava
Sitharauiayya, bounded tn the north by R.S. No.
72 ; enst by B.S. No. 162 part ; south and west by 
B.S. No. 161-6 part .. .. . •• °’u-

82. Ryoti, dry, B.S. No. 162 part, belonging to Mandava
Sitharamayya, bounded on the north by R.S. N«>.
73; e--st and south by B.S. No. 162 part; west by
B S. No. 161-6 part .. .. • ■ J

S3. Ryoti, dry. B.S. No. 1G2 part, belonging to Mandava 
Anjayya. bounded ou the north by R.S. No’. 73 ; 
east, south a,.d west by B.S. No. 162 part .. 0*04

84. Ryoti, dry, B.S. No. li 2 part, belonging to (1) Mandava 
Viraraghavayya, .2) Mandava Venkataratnam, (3) 
Mandava Venkateswarlu, Nos. (2) and ( ) being 
minors guardian No. (1) Mandava Viraraghavayya, 
bounded on the north by R.S. No. 73; east by B.S.
No 166-1 part; south and west by B.S. No. 162 part. 0*05

on the north and 
part; south by R.S. No. 67 ;

.. 0‘04

0’05

0 05 .. 0*02

B.S. No. 1 3 pari 
54. Ryoti,_ dry, B.S. No. 114 part, be^onsing to Veroula- 

pa li Burchikotamma, bounded on the north by R S 
No. 67 ; east, south and west by B.S. No 114 part 

’ -s* lN°- 114 part, bt-longii g to Yarlagudda

0*07

0*14
^Venkata Narasamma, bounded*'orTthe northTy^RS*1 

,A -o S7 ; east, south and west by B.S. N-j. 114 part. ’ 
66. Ryoti, dry, B.S. No. 114 part belonging to Yarlngadda 

Venka a Nara amnia, bounded on the north bv R S.
XT„ K.v o o X,. , .» part . south anj ^g3t

0-03

No. 68 ; east by B.S.’ No. 1.2 
by B.S. No. 114 part 

57. Ryoti, dry, B.S No. 129 part, belonging to'Mandava 
Kotayya, bounded on the north by B.S. No. 129 
part ; east by B.S. No. Io0 part; south by R.S. No. 
70 ; west by B.S. No. 124 part ..

68. Ryoti, dry, B.S. No. 130 part, belonging to Mandava 
Kotayya, bounded on the north and east bv B.S. 
No. 130 part ; south by R S. No. 70 ; west by B S. 
No. 129 part .. ^.

59. Ryoti, dry. B.S. No. 130 part, belonging to Krithi-
venti Siva Hamayya, bounded on the north and 
east by B.S. No. I i0 part; south by R.S. No. 70; 
west by B S. No. 130 part

60. Ryoti, dry, B.S. No. ]30 part, belonging to (1) Mandava
Viraraghavayy , (2) Mandava \ enkat. ra-nam and 
(3) Mandava Venkateswarlu, Nos. (2) and (3) being 
minors, guardian No. (1) Mandava Viraraghavayya, 
bounded On the north by B.S. No. 130 part; east by 
B.S. No. 132-1 part: south by R.S. No. 71 A ; west 
by B.S. No. 30 part

61. Ryoti, dry, B.S. No. 132-1 part, belonging to (1)
Mandava Viraraghavayya, (2) Mandava Venkata­
ratnam and ( ) Mandava Venkateswarlu, Nos. (2) 
and (3) being minors, guardian No. (1) Mandava 
Veerarnghavayya, bounded on the ni.rth by B.S. 
No. 132-1 part ; east by B.S. No. 132 2 part ; routh 
bv R.S, No. 71 A ; west by B S No. 130 part

62. Ryoti, dry, B.S. No. 132-2 part, belonging to Mandava
Anjayya, bounded ou the north by B.S. No. 132-2 
part : east by B.S. No. 133 part ; south by R.S. No. 
71 A ; west by B.S. No. 132-1 part

63 Ryoti. dry, B.S No. 156 part, belonging to Pedaprole
Pitchnyya, bounded on the north an<i east by B.S. 
No. 156-1 part; south by R.S. No. 72; we.-t by B.S. 
No. 133 part

64 Ryoti, drv, B S. No. 156-1 part, belonging to Ditta­
kavi Krishnayya, purchaser Movva Narasamma, 
bounded on the north by B.S, No. 15 5-1 part; east 
by B S. No. 161-6 part; south by R.S. No. 72; 
west by B.S. So._l56-1 part 

65. Ryoti, drv

.. 0*02
0*C6

0-12

.. 0-03

Total .. 3-908
.. 0'05

N.B.—Melvaramdar, Zamindar of Devarakota estate.’

Fort Si. George, January 20, 1936.
In the notification under section 4 (1) of the Land 

Acquisition Act I of 1894, as amended by the Land. 
Acquisition Amendment Act XXXVIII of 1923, publish­
ed at page 1240 of Part I of the Fort St. George Gazette, 
dated 24th September 1935, required for a well-sire to 
the depressed classes in Velivole village, Divi taluk, 
Kistna district—

. For names of owners ‘ Devabhakthuni Bhimayya and Venkayya, 
being minors, guardian mother Acham.ua ’ read ‘ (2; Devabhakthuni 
Bhimmayya, (3) Devabhakthuni Venkayya, being minor, guardian 
brother Bhimayya ’ and renumber th» existing name item (3) as (4).

.. 0*03

.. 0*04

.. 0*04

.. 0*04
In the notification under section 4 (1) of the Land 

Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923, publish­
ed at page 1240 of Part I of the Fort St. George Gazette, 
dated 10th September 1935, required for a pathway to 
the Arundhatiyas of Pedasanagallu village, Divi taluk, 
K-istna district—

Against R.S. No. 181-7 part, in respect of southern boundary 
for 1 No. 183,’ read ‘ No. 183 part.’ uuunaary,

Against R.S. No. 183 part, Id respect of northern boundary 
or ‘No. 181/ read ' No. 181-7 part.’

.. 0*03
5.B.S. No. 161-6 part, belonging to Ditta­

kavi Krishnayya, purchaser Movva Narasamma, 
bounded on th. north and east by B.S No. lol-G 
part; south by R.S. No. 72 ; west by B.S. No. 156-1

66 Rvoti, drv’ B S. No. 161-6'part, belonging to Ditta- 
* ‘ha\i Ri chamma, bounded on the north and east by

B S. No. in 1-6 part; south by R.S. No. 72 ; west by 
b!s! No. 161-6part .. «■ • _r . ■

67 Rvoti drv, B.S. No. 161-6 part, belonging to Mandava 
' Siibarauiayya, bounded on the north by B.S. No.

ld-0 part; east by B.S. No. 1< 2 part ; south by 
R S No. -'2 ; west by B S. No. lttl-6 part

68 Ryoti. dry. B.S. No. 162 part, belonging to Mandava 
’ Si imramavya, bound* d outlie north and east by

B S. No. 162 pa it; south by R.S. No. 73 ; west by 
B S' No. 101-o part

cq uvoti drv, B S. No. 1G2 part, belonging to Mandava 
oj. Aniavva. bounded on the north and east by B.b No.

162 part ; south by R.S. No. <3; west by B S. No.
-n -Rvntf Pdry, B.S* No. 162 part,' belonging to (1)
7°* Mandava Viraraghavajya (-0 Mandava Venkata- 

t tiiam. (3) Mandava Venkateswarlu, Nos. (2) and 
/S) being minors guardian No. (1) Mandava Vira- 
Mffhavavya, bounded ou the north by B S. No. 1G2 
I?igrt • eaU bv B S. No. .66-1 part; south by R.S. No.
73 • west by B S. No. 102 part ..

, v wvoti dry B.S. No. 129 part, belonging to Mandava 
71. (a) K jot.. .founded on the north by R.S. No. 7 ; east 

Ks No13U p-.rt; south by B.S. No. 121 part; 
wist by B.S. No. 124 part .. •• .. 0*12

i drv B S. No. 130 part, belonging to Mandava 
71. (&) tt JraVVa bounded on the north by R.S. No. 70 ; 

f/i and BOUth by B.S. No. 1W par* ; west by B.S.

.. 0-02

.. 0'02

0-02
NOTIFICATIONS.

Fort St. George, January 1*7, 1936.

No. 28.—Under section 48 (1) of the Land Acquisi­
tion Act I of 1894, the Governor in Council hereby with­
draws from the acquisition of the following lands 
situated in Kokkiligadda village, Divi taluk, Kistna 
district, and included in the notification under 
4 (1) of the Act published at page 1314 of Part I o7 the 
Fort St. George Gazette, dated 1st October 1935 as 
required for the excavation of field bodhis under Nn* v 
Kokkiligadda channel :—

.. 0-02

.. 0-04

section

.. 0-05

acre.S. No. 240 ..
175 .. 0*11

0-03»>

72. Kyou, do.,3. £ifW! 
S1«ar,ouih and west by B.S. No. 130 part 
eaSt» ® « c \0 130 part, belonging to (1)

73 Ryoti, dfy* Yj^rochavavya, (2) Mandava Venkata-7S‘ Mandava 'lraragwv itegwarl t (2J 3)
ratnam. (3) Munu Mandava \ira-
beinC m rnA0rh0ur ded on the north by R.S. No 71 'roghava.vya, bounuc ^ ^ part . gouth and west by
A ; (ast by-*3 ■ ^ _ .. . .. 0’03
B.S. x°- 1 oPl!rn 109-1 part, belonghg to persons 

74. dry. B|-_ » No.ha^part »--dPd_ on th. mjjh

by R-A-°- Ys&’ZSi -N'°; p;rt- 0 M
by B S. No. 132-2 part, belonging to Mandava

No. 29.—Under section 48 (1) of the Land A cm,;ssAwnassre sararysa8*-'
Council hereby withdraws from acquisition of 
pecified below in the village of Pedaprolu Divi +1 i 8

29th October 1935 ^ ^ ^ ^

Bodhi number. Survey number.

.. 0-05

s

page

Extent.
AC&E.Ill5

0-021337 0*021 v.QX *ju8
0*02
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ACQUISITION of lands.
specifieTbelow^^I! f°, ^ Governmenfc that the land 
for excavation ,a Pub.lio Purpose, to wit,

ACS.
Government, dry, S.F. No. 128-1 part, belonging to 

A G. Rajam Ayyangar, bounded on the north by Noe. 
128-1 part and 126-2 part; east by Nos. 126-:^ part and 
I28-I part; south by No. 128-3 part & 1 pa)rt ; west 
by No. 128-1 part & 2

Government, dry, S.F. No. 128-3 part, belonging to 
A. G Rajam Ayyangar, bounded on the north by No. 
128-1 part east by No. 127 ; south by No. 131-2 part; 
west by No. 32?-3 part

Government, dry, S.F. No. 128-4 part, belonging to 
T. K. Perlaswaml Pillai, bounded on the north by No. 
128-2 ; east by No. 1/8-4 part; south by No. 131-2 part; 
west by No. 128-4 part

channel from aluice No that effict°^ste±.tt±Lh:5h.fel ' ' '
in accordance with tho
Land Acquisition

. 32
v _ . . o----- channel, notice to
hereby g,ven to all whom it

017
may concern 

provisions of section 4(1) of the 
Land AonirioifV^ a Ct i °* as amended by tho

XXXVIII of 1923;

•<*>"'“•2r=tcr„^fS.2rs,?I
0*10

0*09

the Acf thft Pft5' Under ouU.e0cuon [<tj oi section 17 oi 
the ui Jenov S tl ™* m f0Uncil directs that, in view of 
the Act qhni? 6 Ca?Q’ tbe Provisions of section 5-A of
kbits' “r ,h-

Trichinopoly district, Trichinopoly taluk, 
Adavathur village.

(Arable.)
Government, dry, S.F. No. 130-2 part, belonging to 

R. Palaniyandi Ambalagaran, mortgagee Doctor icoberts, 
bounded on the north and east by No. 130-2 part ; south 
by No. 137-1 part; west by Koppu villagewaste or 70 sq. 

links.

(Waste.)
Government, dry, S.F. No. 131-2 part, belonging to

S Gopalakrishna Ay.var, bounded on the north by No. 
128-1 part; east by No. 131-2 part; south by No. 131-3 
part; west by No. 13 L 2 part

Government, dry, S.F. No. 131-2 part, belonging to
S. Gopalakrishna Ayyar, bounded on the north by Nos.
128-3 part, 127 and 123-1 part ; east by NT03. 123-1 part 
and 113-1 part; south by No. 131-2 part & 3 part; 
west by No. 131-2 part .. .. ..................

Government, dry, S.F. No. 131-3 part, belonging to Pichai- 
rathinam Pillai, bounded on the north by No 131-2 part; 
east by >o. 131-3 part; south by No. 132-1 part; west by 
No. 131-3 part

Government, dry, S.F. No. 131-3 part, belonging to Pichai- 
lathinam Pillai, bounded on the north ny Nos. 131-3 
part, 11:<-1 part and 131-2 part; east by No. 131-3 part; 
south by Nos. 131-3 part and 132-1 part; west by No. 
131-3 part

Governm nt, dry, S.F. No. 131-3 part, belonging to (1) 
P. Mookan Ambalagaran and minors ilarudai and 
Kathan, guardian brother No. (1), bounded on the north 
and east by No. 131-3 part; south by No. 132-1 part; 
west by No. 131 part

Government, dry, S.F. No. 132-2 part, belonging to
T. Thulasi Das Dongarji Sait and S. Slvaramakrishna 
Ayyar, bounded on the nortn by No. 132-2 part & 1 
part; eaft by Nos. 132-2 part and Hi-1 part& 2 part; 
south by No. 132-2 part; west by No. 132-2 part* 4 part.

Government, dry, S.F. .No. 132-3 part, belonging to 
P. Alappun Ambalagaran, M. Ayinan Ambalagaran and 
Periyaswami Ambal garan (mortgagee), bounded on the 
north by No. 132-3 part; east by No. 132-4 part; south 
by No. 150 part; west by No. lo2-3 part

Approxi­
mate

extent.
ACRE.

0-08

(Waste.)
Government, dry, S.F. No. 26 part, belonging to S. Siva- 

ramaknshna Ayyar, bounded on the north by No. 26 
part ’ 6a8^ 3n^ Bou^ by No. 25 part; wist by No. 26

Government, dry, S.F. No. li6-l part, belonging to 
b. Jlarnppan Ambalagaran, bounded on the north by No. 
110-1 part; east by No. 111-1; south by No- 110-1 part; 
west by No, 132-2 part .. .

Government, dry, s.F No. 110-2 part, belonging to (1) 
A. Sapgan Ambalagaran, (2) M. Slnnathu Ambalagaran,
(3) minor- Karuppannan and (•) Annavi, guardian father 
No. (2), and (5) vi. Sangan Ambalagaran, bounded on the 
nr>rth by No 110*2 part; east by No. Iu6-1; south by 
No. 110-2 part ; west by No. 132-2 part

Government, dry, S.F. No. 112-3 B part, belonging to 
S. Anantanarayana Sastri. bounded on the north by No. 
112-3 B part: east by Nos. 112-3 B part and 112-3 C 
partsouth by Nos. 112-3 B part and 110-1 part; west 
by No. 112-3 B part . • '

Government, dry, S.F. No. 112-3 C part, belonging to 
(1) M. Kathan Ambalngaran, (2) minor Karuppan, 
guardian father No. (1), (3) P. Mnrudai Amba'agaran,
(4) P. Panayadi Ambalagaran, (5) P. Kathan Ambala­
garan and (C) S’- Veukataraman Chettiyar, bounded nn 
the north by No. 112-3 C part: east by No. 110-1 Dart; 
south by No. 112-3 C part; west by No. 112-3 B part ..

Government, dry, S.F. No. 113-1 part, belonging to 
P. A. Gopalaswami Ayyar, bounded on the north by Nos. 
11 3-1 p;-rt aDd 12='-1 p»Tt: east by No 113-1 part; south 
by Nos. 113-1 part and 13i-3part; west by No. 113-1 
part .. • •• ■ ■ • • , • ,

Government, dry, S.F. No. 110-1 part, belonging to 
K Murugan Ambalagaran, bounded on the north by 
Nos. 110-1 part and 110-4 part; east by No. 116- part; 
south by No. 116-1 part; west by No. 112-3 C part

Oil

0170'02

0'09
Oil

0-09 0*02

0’07 3*55

0-06
015

(Arable.)
Government, dry, S.F. No. 132-4 part, belonging to (1)

P. Alappan Ambalagaran, (2) P. Chinnaswaml Ambala­
garan, (a) P. Penannan Ambalagaran, (4) P. Arumugam 
Ambalagaran, (5) M. Sukkiiamania Ambalagaran, («) 
minors Muchuveeran and Mnthuswami, guardian father 
No. (5) and (7) M.. Panayadi Ambalagaran, (8) minor 
Alai-pan, guardian father No. (7) and (4) M. Marudai 
Ambalagaran, bounded on the north b\ Nos. 13.-4 part 
& 2 part and 133-19 part; east and south by No. 132-4 
part; west by No. 132-4 & 3 parts 

Government, dry, S.F. No. 133-1 part, belonging to 
K. Masimalai Ambalagaran, bounded on the north by 
No 13 -1 part; east by No. 133-1 & 2 parts ; s^uth by 
No. 133-1 part; west by No. 144-1 

Government, dry, S.F. No. 133-2 part, belonging to 
M. Muthukaruppan Ambalagaran, bounded on the north 
and east by No. 133-2 part; south by No. 133-2 & 6 
parts ; west by No. 133-2 & 1 parts ..

Government, dry, S.F. No. 133-13 part, belonging to 
S. Sivaramakrishna Ayyar, bounded on the north by 
No 133-5 part; east by No. 133-13 part; south by No. 
133-14 part; west by No. 133-13 part

0-08

0*05

1-25(Arable.)

Government dry, S.F. No. 116-5 part, belonging to 
K. Murugan Ambalag ran, bounded on the north by i o. 
116-6 part ; east by No. 116-5 part; south by No. 115-1, 
west by No. llo-u part, 2, 3 & 4 pai t

(Waste.)

&Wfi»tl»«SSS

is1*321-1 part and m part; «o.-tby *><o. P]ong|ng to
Government, dry, S.F. . ?h0 north by No. 25

T. K. Perlaswaml Pillai, bounded on ^ parts
part: east by No. 121-2 part; south bj no.
*2 part; west by NO. 121-1 Part bcIoIlg|Dg

Government, dry, S.F. No. 1- the north by Nos. 122 C. Soundrathammal, bounded on I^noru y h b 
part and 121-1 na.t; east by No. part ..
Nob. 122 part and 123-1 part; west b> No. 12 P to

Government, dr>, S.F. No. 123-1ffhavalu Krishnan 
S. Gopalakrishna Ayyar, G. n,iUtLiiS Sub»animal, 
Ghett lyiir and Chinna Chinnommal ^ d m part; 
bounded < n the north by Nos J23-1 par part and 
cast by No. 123-1 part: touth by Nos.
113-1 part; west by No. 123-1 part • • ,rg t0

Government, dry, S.F. No. 12(,-jPa^. °e nortil by 
Sivaramakrishna Ayyar, bounded on y No 125-2 

No. 25 part; east by No. 126-1 part; south y 
part; west by No. 126-L part •• belonging to

Government, dry, S.F. No. 126-2 Par*» , ^ G.Kama- 
Agcnt, Messrs. Parry & Co., Cuddoloie. anjyA,^o. i“.i 
swami Ayyangar, for ded on 1 be north by ^ ^ 
pait; east by No. 1*6-2 partjsc.tb W " 
west by No. 126-2 part

002
part; we

0-05

0-05

o-or
(Waste.)

Government, dry, S.F. No. 133-14 part, belonging to (1) 
A. Mirud ii Ambalagaran, (2) M. Malalkolundu Ambala­
garan. (3) M. Anui Ambalagaran, (4) M. Va> iraperumal 
Ambalagaran and(5) minor Audi, guardian father No- (4), 
bounded ou the north by No. 133-13 part; east by 
No. 1 <3-14 part ; south by No. 133-15 part; west bv No. 
133-14 part

Government, dry, S.F. No. 133-16 part, belonging to (1\ 
K. < hinnaswami Ambalagaran, (v) li. Malayandi Arnbalf*. 
garan and (3) minors Mal.dkolundu and Marudamutb.u 
guardian brother No. (1), bounded on the n-»rth by Uo*. 
133-14 part; east by No. 133-15 part ; south by No. 
133-16 part; west by No. 133-15 part ... 

Government, drv, S.F. No. 133-16 part, belonging to (1) 
A. Manicka Ambaligaran, (2) M. Harudamuthu Ambala­
garan, (3) minor Chokkalingam. guardian fathe No. (2) 
^nd (4) M. Rajalingam Aiubukigarau, (5) M. Evurl 
Ambalagaran, (6) minors Karuppanuan and (7) Vyran, 
guardian father No. (1), boundeci on the north by No. 
100 « Part; east by No. 133-16 part; south by No. 
133-17 part; west by No. 133-16 part 

Government, dry, S.F. No. 133-17 part, belonging to (t) 
A. Ratnam Ambalagaian and (2) minor Murudamuthu, 
guardian father No. (1), bounded on the north by No. 
13 <-16 par' ; east by No. 133-17 part; south by No. 133-18 
part; west by No. 133-17 part 

Government, dry, S.F. No. 133-18 part, belonging to 
V. Jambulingain Ambalagaran, bounded on the north by 
,0- 133-17 part; east by No. 133-18 part; south by No. 
133-19 part ; west by No, 133-18 part 

Government, dry, S.F. No. 133-19 part, belonging to- 
S- Venkatarama Ayyar, bounded ou the north by No. 
133-18 part; cast by No. 133-19 part; south by No. 132-4 
part; west by No. 133-19 part

011 0-02

0-04

0‘02

o-oi

013

0-02

014
0‘02

S. 0‘07
0*02

0*02010
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AOS. ACS.
Government, dry, S.F. No. 159-22 part, belonging to Karu- 

vayi Annual, bounced on the north by No. 359-21 part: 
east >>y No. 15S-4 & 5; s> uth by No. 359-23 part; west 
by No. 159-22 part

Government, dry, S.F. No. 259-23 part, beloneing to A. 
Chinnayinan Ambalagaran, bounded on the north by Nos. 
16S-5 and 159-22 part; east by No 158-5 ; south by No. 
102 A A-3 part; west by No. 159-23 part

(Waste.)
Government, dry, S.F. No 102 AA-2 C part, belonging to 

E. Nallaylnan Ambalagaran, Zulaikabihi Ammal and 
A Ammuga Muthlriyan, bounded on the north by No. 
163-5 part; east by No. 162 AA-2 C part; south by No. 
162 AA-2 C part & AA-11 part; west by No. 102 AA-2' 
C part

(Arable.)
Government, dry, S.F. No. 134 part, belonging to (1) 

M. Muthukarut pa Ambalagaran, (2) P. Wrotan Ami 
goran, (3) minors A’nruriai and (4) Nathan, P,iar“ . 
broth, r No. (2), bounded on the north by Nos. J-*4 "
and 137-3 part ; east by Nos. 134 part and J3W pm » 
south by Nos. 133-2 part 3 & 4 ; west by No.

0-11

0-20
0*38

(Waste.)
Government, dry, S.F. No. 137-1 part, belonging to 

R-- Parimanam Ambalagaran, bounded on the north by 
No. 1x0-2; east by Nos. 137-3 part and 330-3; south by 
No. 137-1 & 2 parts; west by Nos. 137-1 part and 
138 0-05

0-68(Arable.)
Government, dry, S.F. No. 337-2 part, belonging to 

T. Katnagiri Ambalagaran. bounded on the north by No. 
137-1 part; east by No. 337-2part; south by No. 137-4 
part; west by No. 337-2 part

Government, dry, S.F. No. 337-4 part, belonging to 
P. Siyya Muthirian, bounded on the north by No. 137-2 
part; east by No. 137-4 part; south by No. 337-5 part; 
west by No. J37-4 part

Government, dry, S.F. No 137-3 part, belonging to Nos. 2, 
3 and 4 shown against S.F. No. 134 part, bounded on the 
north and east by No. 137-3 part; south by No. 184 part; 
west by No. 137-7 & 6 parts

Government, dry, S.F. No. 137-5 part, belonging to
P. Siyya Muthiriyan, bounded on the north by No. 3 37-4 
part; east by No. 137-5 part; south by No. 137-6 part; 
west by No. 137-5 part

Government, dry, S.F. No. 137-6 part, belonging to
P. Siyya Muthiriyan, bounded on the north by No. 137-5 
& t) parts; east by No. 137-6 & 3 parts; south
by No. 137-7; west by No. 137-6 part 

Government, dry, S.F. No. 150 part, belonging to
V. Sinnayinan Ambalagaran, bounded on the north by No. 
132-3 part; east by Nos. 151-1, 3, 4, 5 & 6 parts; south 
and west by No. 159 part

Government, dry, S.F. No. 150 part, belonging to
V. Sinnayinan Ambalagaran, bounded on the north by 
No 150 part; east by Nos. 151-7, 8, 9 & 30 parts; 
south by No. 159-9 part; west by No. 150 part 

Government, dry, S.F. No. 151-6 part, belonging to N03. 5 
to 9 shown against S.F. No. 132-4 part, bounded on the 
north and east by Nos. 151-6 part; south by No. 151-7 
part; west by No. 150 part ..

(Arable.)
Government, dry, S.F. No. 162 AA-3 part, belonging to same 

as Nos. (5) to (9; shown against S.F. No. 132-4 part, 
bounded on the north by No. 159-23 part; east by No. 
163-1 & 2 parts; south and west by No. 162 AA-3 part.

0’04
o-io

(Waste.)0-02
Government, dry, S F. No. 162 BP-1 part, belonging to 

S. Sivaramakrishna Ayyar, bounded on the north by No. 
441-1 part ; cast by No. 162 BB-1 part; south by No. 
171 part; west by No. 162 BB-1 part 

Government, dry. S.F. No. 163-1 part, belonging/to same 
in S.F. No. 158-10 part, bounded on the north by No. 

368-5 & 8; east by No. 163-i part; south by No. 163-2 
part; west by No. 162 AA-3 part 

Government, dry, S.F. No. 163-1 part, belonging to same 
as in S.F. No. 358-10 part, bounded on the north by No. 
158-10 part; east by No. 164-2 ; south by No. 163-2 
part; west by No. 163-1 part

Government, dry, S.F. No. 163-2 part, belonging to same as 
Nos. (1) to (S) in S.F. No. 158-10 part, bounded on the 
north by No. 163-1 part; east by No. 163-2 part ; south 
by No 163-3 part; west by Nos. 163-2 part and 162 
AA-3 part

Government, dry, S.F. No. 163-2 part, belonging to same 
as Nos. (1) to (8) in S.F. No. 158-10 part, bounded on the 
north by No. 163-1 part; east by No. 164-2 ; south by No. 
163-3 part; west by No. 163-2 part ..

0-03 0*06
as

0‘02 0*05

0-02 0-03

0*50
0-20

0*26
0-05

(Arable.)
G overnment, dry, S.F. No. 163-3 part, belonging to same as 

Nos. (1) to (4) in S.F. No. 159-10 part, bounded on the 
north by No. 163-2 part; east by No. 163-3 part; south 
by No. 163-4 part; west by No. 163-3 part

Government, dry, S.F. No. 163 3 part, belonging to same 
Nos. (1) to (4) in S.F. No. 159-10 part, bounded on 

the north by No. 163-2 part ; east by No. 164-2, 6, 7 & 
8 ; south by No. 163-4 part; west by No. 3 63-3 part

Government, dry, S.F. No 163-4 part., belonging to (1) 
K. Muthuveeran Ambalagaran and (2) minors Parimanam 
and Seppalayan. guardian father No. (1), mortgagee 
K. Nallayinau Ambalagaran, bounded on the north by 
No. 163-3 part; east by No. 163-4 part; south by No. 
163-5 part ; west by No. 163-4 part ..

(Waste.)
Government, dry, S.F. No. 163-4 part, belonging to (1) 

K. Muthuveeran Ambalagaran and (2) minors Parimanam 
and Seppalayan, guardian father No. (1), mortgagee 
K. Nallayinan Ambalagaran, bounded on the north by No. 
163-3 part; east by No. 164- 8 & 9; south by No. 163-5 
part; west by No. 163-4 part

Government, dry, S.F. No. 163-5 part, belonging to 
Muthian Ambalagaran, bounded on the north by No. 
163-5 & 4 parts ; east by Nos. 163-5 part and 164-9, 10 & 
11; south by No. 162 AA-2 C part; west by No. 163-5 
parts

0*12

(Waste.)
0‘49Government, dry, S.F. No. 151-7 part, belonging to 

P. AJappan Ambalagaran, bounded on the north by No. 
151-6 part ; east by No. 151-7 part; south bv No. 151-8 
part; west by No. 50 part .. ..

Government, dry, S F. No. 151-8 part, belonging to 
in S.F. No. 151-6 part, bounded on the north by

as
0'06

0'08
same as
No. 351-7 part; east by No. 151-8 part; south by No. 
151-8 & 9 parts ; west by No. 150 part 0 02

(Arable.)
Government, dry, S.F. No. 351-9 part, belonging to 

P. Chinnaswami Ambalagaran, bounded on the north by 
No. 151-8 part; east and south by No. 151-9 part; west 
by No. 150 part

Government, dry, S.F. No. 156-1 part, belonging to
V. Sinnayinan Ambalagaran, bounded on the north by 
No. 3 56-1 part; east by No. 156-7 ; south by Nos. 155-3 
and 165-3 ; west by No. 156-3 part

Government, dry, S.F. No. 16«-3 part, belonging to
(1) K. Marudal Ambalagaran, (2) M. Mookayinan Ambala- 
karan, (3) M. Panayadi Ambalagaran, (4) minor 
Murugayyan, guardian father No. (1), mortgagee 
P. Marudai Ambalagaran, bounded on the north by No. 
156-3 part; east by No. 156-1 part; south by No. 165-1 
& 2 ; wTest by No. 157-9 part

Government, dry, S.F. No. 157-9 part, belonging to
V. Sinnayinan Ambalagaran, bounded on the north by
No. 157-9 part; east by No. 3 56-3 part ; south by Nos. 
164-1 and 165-1; west by No. 158-9 part

0-32

190 - 
sq. links.

0-050-02

0'62
(Arable.)

Inam, dry, S.F. No. 171 part, belonging to T. K. Periasami 
Pillai and Adi-Dravida A. Karuppan, bounded on the 
north by No. 162 BB-1 part ; east by No. 171 
south by Thayanur; west by No. 171 part

0-02

part;
0*05 0-75

Total .. 13.07
and 667 sq. links.(Waste.)

Government, dry, S.F. No. 158-9 part, belonging to 
K. Nallayinan Ambalagaran, bounded on the north by 
No 158-9 part; east by No. 157-9 part; south by No. 
158-10 part; west by No. 158-9 part .. 104

Fort St. George, January 11, 1938.
TTrljfir section 6 of the Land Acquisition Act, theUnde«r in Council hereby declares that the land 

GOVtfiad be“ow “d measuring 0-13 of an acre, be the 
specine less, is needed for a public purpose,
!a wit for the^excavation of boddi No. 15 under Pothu- 
t0 !? rhannel • and, under sections 3 and 7 of the same 

the Special Deputy Collector, Chilakalapudi, is Acx>’ . ‘i to perform the functions of a Collector under 
?iPP°a and directed to take order for the acquisition of 
tJ10 A • j lanci A plan of the land is kept in the office 
ofethe Special Deputy Collector. Chilakalapudi, and 
be inspected at any time during office hours.

Kdstna district, Kaikalur taluk, Kalidindi village.

„ «n.m dry R.S. No 718-1 A, belonging to kupa-p.ysonaUnam, ory Subrabmanyam, bounded
ti.lv R fi No 719 A ; east uy R.S. No. .D,°nth by if S8’No 717-1 A ; west by R.S. No. 714 

v^n ari dry E.8. No 71.-1 A, belonging to Chitturi 
B5pSayya?TouDded on the north by II S. Nn. 71e-l A ;

Sy RA r 717-1 B eolith by R.S. No. 715 B ; 
west by R-S. No. 714 .................................

sq. links.
Government, dry, S.F. No. 158-10 part, belonging to 

(1) K. Nallayinan Ambalagaran, (2) N. Panayadi Ambala- 
garnn, (3) N. Muthuveeran Ambalr.garan (4) minor 
Ay'nan, guardian father No. (3), (5) K. Maruda veeran 
Ambalagaran, (6) minors Kaihan and Evuri, guardian 
father No. (5). (7) K. Muthuveeran Ambalagaran, (8) 
minors Parimanam and bcppalayan, guardian father No. 
(7), (9) K. Muthian Ambalagaran, (li) At. Muthmathan 
Ambalagaran, (11) minors Ponnuswami and Evuri, 
guardian father No. (9), (3 2) K. Panayadi Aml alacaran, 
and (13) minors Malayalathan, Penaswami and Karuvan, 
guardian father No. (12), bounded on the north and east 
by No. 168-9 part; south by No 163-1 pan ; west by 
No. 168-10 part 33

sq. links. may
(Arable.)

Government, dry, S.F. No. 159-9 part, belonging to (l) 
A KaiaJinga Ambalagaran, (2) R. Mala.iandi Ambaia- 
e&TOD and (3) minor Manickatn, guardian father No. m 
bounded on the north by No. 15J pad ; east by Nos. 158-’ 
] Dart : south by No. 15U-P part; west b> No. 159-9 part. 

Government, ory, S.F. No. 3 59- 0 part. Leionging to same 
as in S F No. 13- *1-1 part, bounded on the north by _\o. 
159-9 nart ; east by No. J5*-l & - ; south by No. j59.21
nnrf - WGfit bv N°. 159-10 part ..rnwnniPDt dry, s r. NO- 3 69-21 part, belonging to (]) Eamui bu iUnl alagaran, i2) minor Marudanmtki/ 
M.Nagamu Muthian Arnbala’gUa horded ou the north by Vo. 1W-1G ; east ly lit. 

b ; Eolith iy Ao.169-22 part; west by No.

ACRE.0-06
on the 

718-1 B ;
0-040*06

0-09

Total .. 0*13garan,
In8-2, 3 & 4 
159-21 part

o-is
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• r 0 10I}1 ® Land Acquisition Act, the Gov-
v i ouncil hereby declare that the lands specified
aarnA _ measunng the extents noted below, be the 
. .. it™e more or less, are needed for a public purpose,
to wit for the field bodhis under No. X. Kokkiligadda 
cnannel; and under sections 3 and 7 of the same Act, 
the bpeoial Deputy Collector, Chilakalapudi, is appointed 
to perform the functions of a Collector under the Act and 
directed to take order for the acquisition of the said 
ands. A plan of the lands is kept in the office of the 
Special Deputy Collector, Chilakalapudi, and may be 
inspected at any time during office hours.

Eyotl, dry, B.S. No. 53-2 part, T.S. No 107 B, belonging to AC3. 
Vemuri Venkata Subbarao, bounded on the north by B.S.
No. 53-2 part; east by B.S. No. 54 part : south by i'-.S.
No. 65-0 part; west by B.S. No. 53-1 part, T.S. No. 107 
A .. .. .. .. .. .. 0’08

Ryoti, dry, B.S. No. 49-11 part, T.S. No. 108 A, belonging 
to Yarlagadda Viraraghavayya, bounded on the north by 
B.S. No. 49-11 part; east by B.S. No. 49-12 part, T.S.
No. 108 B ; south by B.S. No. 48-1 part; west by B.S.
No. 49-11 part, T.S. No. 109 F .. .. ....

Ryoti, dry, B.S. No. 49-12 paTt, T.S. No. 108 B, belonging 
to Mandava Kotayya, bounded on the north by B.S. No.
49-12 part; east by B.S. No. 55-6 part, T.S No.-108 C ; 
south by B.S. No. 48-1 part ; west by B.S. No. 49-11 
part, T.S. No. 108 A

Ryoti, dry, B.S. No. 55-6 part, T.S. No. 108 C, belonging to 
Yannam Venkanna, mortgagee Immidisettl Kesavulu, 
bounded on the north by B.S. No. 53-1 part, T.S. No.
108 U ; east by B.S. No. 55-0 part ; south by B.S. No.
48- 1 part ; west by B.S. No. 49-12 part, T.S. No. 108 B. 0*06 

Ryoti, dry, B.S. No. 53-1 part, T.S. No. 108 D, belonging to
Mandava Sakuntalamma, wife of Nagayya, bounded on 
the north by B.S. No. 53-1 part; east by B.S. No. 53-1 
part, T.S. No. 1U7 A ; south by B.S. No. 55-0 part, T.S.
108 C ; west by B.S. No. 49-13 part ..

Ryoti, dry, B.S. No. 49-7 part, T.S. No. 109 A, belonging
to Adi Venkataswami, bounded on the north by B.S. No.
49- 7 part ; east by B S. No. 49-8 part, T.S. No. 109 B ; 
south by B.S. No. 48-3 part, T.S. No. 109 E ; west by 
B.S. No. 49-7 part, T.S. No. 110 A ..

Ryoti, dry, B.S. No. 49-8 part, T.S. No. 109 B, belonging 
to Yejella Kaghavayya, bounded on the north by B.S.
No. 49-8 part; east by B.S. No. 49-9 part, T.S. No. 109 
C ; south by B.S. No. 48-3 part, T.S. No. 10S E; west by 
B.S. No. 49-7 part, T.S. No. 109 A ..

Ryoti, dry, B.S. No. 49-9 part, T S. No. 109 C, belonging to 
Yannam Rattamma, wife of Venkanna, bounded on the 
north by B.S. No. ->9-9 part; east by B.S, No. 49-10 part,
T.S. No. 109 D ; south by B.S No. 48-3 pare, T.S. No.
109 E ; west by B.S. No. 49-8 part, T.S. No. 109 B 

Ryoti, dry, B.S. No. 49-10 part, T.S. No. Iu9 D, belonging
to Yej -lla Kotayya and Yejella Ramayya, bounded on 
the n.,rth by B.S. No. 4y-10 part ; east by B.S. No. 48-1 
part, T.S. No. Lu9 G ; south by B S No. 48-3 part, T.S.
No. 109 E; west by B S. No. 49-9 part, T.S. No. 109 C. 0'0l 

Ryoti, dry. B.S. No. 48-3 iart, T.S. No. 109 E, belonging 
to Adi Venkataswami, bounded on the north by B.S. No.
49-7 part to 10 part, T.S No. 109 A to D; east by B.S.
No. 48-1 part, T.S. No. 109 G ; south by B.S. No. 48-3 
part; west by B.S. No. 48-3 part, T.S. No. HO B 

Ryoti, dry, B.S No. 49-11 part, T.S. No. lo9 F, belonging 
to Yarlagadda Vira Kaghavayya, bounded on the north 
by B.S. No. 49-11 part: east by B S. No. 49-11 part, T.S.
No. 10S A ; south by B.S. No. 48-1 part, T.S. No. iu9 G ; 
west by B.S. No. 49-11 part ..

Ryoti, dry, B.S. No. 48-1 part, T.S. No. 109 G,. belonging 
to Yannam Rattamma, wife of Venkanna, bounded on 
the north by B.S .■ o. 49- il part, T.S. No. H9 F ; east 
and south by B.S. No. 48-1 part; west by B.S. Nos. 49- 
lu part and 43-3 part, T.S. No. 109 D & E 

Ryoti, dry, B.S. No. 49-7 part, T.S. N». 110 A, belonging 
to Adi Venkataswami, bouuded on t..e north and east by 
B.S. No. 49-7 part, T.S. No. 109 A; south by B.S. No.
48-3 part. T.S. No. 110 B ; west by B.S. No. 49-7 part .. 

Ryoti, dry, B.S. No. 48-3 part, T.S. *o HO B, belonging to 
Adi Venkataswami, bounded on the north by B.S. No. 49- 
7 part, T.S. No. 110 A ; cast by B.S. No. 48-3 part, T.S.
No. 109 E ; south by B.S. No. 4S-3 part, T.S. No. 110 C ; 
west by B.S No. 44 part

Ryoti, dry, B.S. No. 4^-3 part, T.S. No. 110 C, belonging to 
Immidiseiti Kesavalu, bounded on the north by B.S. No.
4S-3 part, T.S. No. 110 B ; east by B.S. No. 48-3 part; 
south by B.S. No. 48-4 part, T.S. No. 110 D-l; west by 
B.S. No. 44 part

• Ryoti, dry, B.S. No. 48-4 part, T.S. No. 110 D-l, belonging 
to Immidisetti Kesavalu, bounded on the north by B.S.
No. 48-3 part, T.S. No. 11 > C; east by B.S. No. 48-4 part; 
south by B S. No. 48-4 part, T.S. No. 1».0 D-2 ; west by 
B.S. No. 44 part

Ryoti, dry, B.S. No. 48-4 part, T.S. No. liO D-2, belonging 
to Adi Venkataswami, bounded on the north by B.S. No. 
48-4 part, l'.S. No. 11U D-l ; east by B.S. No. 43-4 part; 
south by B.S. No. 48-5 part, T.S. No. liOE; west by 
B.S. No. 44 part

Ryoti. dry, B.S. No. 4S-5 part, T.S. No. liO E, belonging to 
Yadlapalli Peda Veukayya, mortgagee Vadiamudi 
llangayya, bounded un the north by B.S. No 48-4 part, 
T.S. No 11 j D-2 ; east by B.S. No. 43-5 part ; south by 
B.S. No. 47 part, T.S. No. ill A ; west by B.S. No. 44 
part

Ryoti, dry, B.S. No. 47 part, T.S. No. Ill A, belonging to 
U) Mandava Viraraghavuj ya, (2) Mandava Veukatarat- 
nam and (3) Mandava Venkateswailu, Nos. (2) and (3) 
being minors by guardian and uncle Viraraghavayya, 
bounded on the north by B.S. No. 48-5 part, T.S. No. 
Ill) E ; east by B.S. No. 47 part; south by B.S. No. 7 
part, T.S. No. Ill B ; west by B.S. No. 4-1 part 

ltyoti, dry, B.S. No. 47 part, T.S. No. Ill B, belonging to 
Nadella Veukatramayya, bounded on the north by B.S. 
No. 47 part, T.S. No. ILIA; east by B.S. No. 47 part ; 
south by B.S. No. 46-1 part, T.S. No. 112 A; west by 
B.S. No. 44 part

Ryoti, dry, B.S. No. 46-1 part, T.S. -No. 112 A, belonging to 
Thota Aukamma, wife ot Lakshmanna, bounded ou the 
not h by B.S. No. 47 jpart, T.S. No. Hi B ; east by B.S. 
No. 4(5-1 part; south by B.S. No. 45-1 part, T.S. No. 112 
B ; west by B.S. No. 44 part

Ryoti, dry, B.S. No. 45-1 part, T.S. No. 112 B, belonging to 
liavi Subbayya, bounded ou the north oy B.S. No. 4(5-1 
part, T.S. No. 112 A ; east by B.S. No. 45-1 part; south 
by R.S. No. 49 ; west by B.b. No. 44 part 

Ryoti, dry, B.S. No. 45-1 part, T.S. No. 113 A, belonging to 
Ravi Subbayya, bounded on the north by R.S. No. 49; 
east by B.S. No. 45-1 part; south by B.b. No. 46*2 part, 
l.S. No. 113 i3; west by B.S. No. *4 part 

Ryoti, dry, B.S. No. .;6-2 part, T.S. No. 113 B, belonging to 
Bacnu Tie hay ya, bouuded on the north by B.S. 
part, l’.S. No. il3 A; east by B.S. No. 45-2 part; *out“ 
by B.S. No. 45-3 part, T.S. No. 113 U ; west by B.s.
44 part .. .. .. ..

Ryoti. dry, B.S. No. 4*3-3 part, T.S. No. 113 C, belonging[ £ to 
Bachu Akkayya, bounded on the north by *<>• *
part. T.S. No. 113 B ; east by B.S. No. 45*3 part, south 
by No. 56. Mopidevi; west by B.S. No. 44 part

O'Ol

0*04

Kistna district, Divi taluk, Mopidevi village.

ACS.

0*001
.. 0-075

for the>above'itemam*n<*ar •^evarak°ta estate is the melvaramdar
.. 0-01

Peddap rolu village.

B.S. No. 29 part
Ryoti dry, B.S. No. 31-1 part,* T.S. No. 101 B, belonging 

to Murala Somaya, bounded on the north by B.S. No. 
29 part. T.S. No. lot A ; east by B.S. No. 32 part; 
south by R.S. No. 40 ; west by B.S. No. 31-1 part 

Ryoti, dry, B.S. No. 31-1 part, T.S. No- 102 A, belonging 
to Murala Kamudu, bounded on the north by R.S. No. 
46; east by B.S. No. 31-1 part, T.S. No. 102 B ; south 
by B.S. No. 31-2 part, T.S. No. 102 C ; west by B.S- No. 
31-1 part ....

Ryoti, dry, B.S. No. 31-1 part, T.S. No.' 102 B, belonging 
to Murala Somaya, bounded on the north by R.S. No. 
40; east by B.S. No. 31-L part; south by B.S. No. 
31-2 part, T.S. No. 102 D ; west by B.S. No. 3i-l part, 
T.S. No. 102 A

Ryoti, dry, B.S. No. 31-2 part, T.S. No. 102 C, belonging to 
Murala Kamudu, bounded on the north by B.S. No. 31 1 
part, T.S. No. 102 A ; east by B.S. No. 31-2 part. T.S. 
No. 102 D ; south by B.S. No. 31-2 part, T.S. No. lo2 
E ; west by B.S. No. 31-2 part

.. 0-01

0*09
O'Ol

0’03

.. 0*02

. 0*03

.. 0-05

.. 0.001

.. 0-02
Ryoti, dry, B.S. No. 31-2 part, T.S. No. 102 D, belonging 

to Murala Somaya, bounded on the north by B.S. No.
31-1 part, T.S. No. 102 B ; east by B.S. No. 3i-2 part; 
south by B.S. No. 31-2 part, T.S. No. 102 E ; west by B.S.
No. 31-2 part, T.S. No. Iu2 O 

Ryoti, dry, B.S. No. 31-2 part, T.S. No. 102 E, belonging 
to Pedaprolu Ramakrish ayya bounded ou the north 
by B.S. No. 31-2 pari, I S. No. J02 G & D; east by 
B.S. No. 31-2 p,.rt; south by B.S. No. 31-2 part, T.S. No.
103 B ; west by B.S. No. 31-2 part, T.S. No. 103 B .. 0*001 

Ryoti, dry, B.S. No. 3L-2 * pait, T.S. No 103 A, belonging 
to Kruthiventi Subbayya, son of Veukauna, bounded ou 
the north by B.S. No. 31-2 part; east by B.S. No. 31-2 

103 B ; south by No. 50. Mopiddovi ;

0*03

.. 0-03 o-ooi

.. 0-04

part, T.S. No. 
west by B.S. No 31-2 part ..

Ryoti, dry, B.S. No. 31-2 part, T.S. No. 103 B, belonging to 
Pedaprole Ramakrishnayya, bounded on the north by 
B.S. No. 31-2 part ; east by B.S. No. 31-2 part, T.S. No.
102 E ; south by B.S. No. 31-2 part; west by B.S. No.
31-2 part, T.S. No. 103 A *•„„•*..*: . ;•

Ryoti, dry, B.S. No. 41-3 part, T.S. No. 104 A, belonging to 
Yadla Vlrayya, bouuded on the north by B.S. No. 38 ; 
east by B.S. No. 41-3 part ; south by B.S. No. 41-4 part,
T.S. No. 104 B ; west ny B.S. No. 41-3 part ..

Ryoti, dry, B.S. No. 41-4 part T.S. No. 104 B, ' belonging 
to Murala Ramudu, bounded ou the north by B.S. No.
41-3 part, T.S. No 1U4 A; east by B.S. No. 41-4 part;
south by R.S. No. 47 ; west by B.S. No. 4i-5 part .. 0 03

Rvoti dry BS No 41-5 part, T.S. No. 105 A. belonging 
llyto.Eleswarapu Krlslinamurti bounded on the north by 

R S No. 47 , east by B.S. No. 42 part, T.S. No. 105 
b'&C ; south by B.S. No. 42 part, T.S. No. 10a C ; west

Byotlfdryf B.S.'-i?o?42 part, T.S No. 105 B, beionging to
“; “south b°yrtB.Sy §£«%&

T.S. No. 105 C ; west by B.S. No. 41-5 part, l'.S. No. 105 ^ ^
Rvoti drv B S. No. ?2 part, T.S. No. 105 C, beiongingto 

' Kruthiventi Sivarumayya, bounded on the north by^BB.
Nos. 42 part and 41-5 part, T.S. No. 105 A & , V

rM. o-oa
Ryoti dry, B.S. No. 42 part, T.S. No. 106 A, belonging to 

Murala Somaya, bounded onthe north y B. • .
£“tks:woJVp»rt1;ufi “;42tP*yAs.*o.

RyotfdrV B.S. NO. 42 part, T.S. No. io6 B, belonging to 
Murala Aarnudu, bounded on the north t: aoufctl’ by
rssTosiM AT.«yioBu 3c-:N^rki. no. j

.. 0-115
0*03

.. 0-005
.. 0-05

.. 0*16

.. 0-005

.. 0-045

A
.. 0*04

.. 0-06

.. 0*025
0-08

.. 0-025 .. 0-05

4bIp£cS-; *£& L “s. NO. 1U6 D ;

EyWo6t? T.S. No. m D. >“g to
^ 0-056

by No. 56. Mopidevi; west by B.S. No. 43 1 t0

west by B.S. No. 53-1 part, T.S. No. lu8 B

.. 0015
! 0*025

No.
.. 0-065

.. 0*06.. 0‘05



92 [Part IFORT ST. GEORGE GAZETTE

ACS.ACS.B.S. No. 66-1 part T ^ Vr» in ■. , ,

- w* ^ 0 0
^?nli*SliB4.J,°- 62'S part’ T S' N'°- 1,5 B, belonging to ® 

Gullapajh Sitharamayya. bounded on the n »nh by 16 S
S?,vS2hl Pu < B S- *N'°- 6ti'1 P<^t, T.S io lli •
3? S^No? H5*A ° 62 3 Paft ' WeSt by B S* No- 62-2 Part,

Eyot.i dry, B s. No. 59-3 part, T.S. No’.'118 4,"belonging °°6 
to Vemun Raraayya, bounded on the north bv BS\n 
59-3 part ; cast by B.S No. 62-1 part, T S No *b‘ 
south by B.S. No. 59-6 part :
T.S. No. 1L7B

m’ h&sust jus ? SiwsftWMS g'KrSSi&Srt a St
Ryoti? cby, B.S. No. elVpart* T.S. No. 123 C, belonging 

to Kant-hanineni Kodamdaramayya and Ramaciianclray- 
ya, bounded on the north by B.S No 63-5 part; east by 
BiS.No 64: south by R.S No. 53 ; west by B.a. No.
68-5 part, T.S. No 1-3 B .. ■ • , . nn :• 0 035

Ryoti. dry, B.S. No. 116 part, T.S. No. 124 A, belonging to
Yadlapalli Rattayya, bounded on the north and east by 
B.S. No 116 part; south by B.S. No. 116 part, T.b. No.
124 B; west by B.S. No. Ill part - . j-

Ryoif, dry, B.S. No. 116 part, T.S. No. 124 B, belonging 
to Yadlapalli Peda Veukayya, mortgagee Vadlamudi 
ltang.ayya, bounded on the north by B.S. No. 116 part,
T.S No. 124 A; east by B.S. No. 116 part • south by 
B.S. No. 116 part, T.S. No. 121 C ; west by B.S. No. Ill 
part ... .. .. - -

Ryoti, dry, B.S. No. 116 part, T.S. No. 124 C, belonging to
Yadlapalli China Venkayya, bounded on the north by 
B.S. No. 116 part, T.S. No. 124 B; east by B.S. No. 116 
part ; south by B.S. No. 116 part, T.S. No. 125; west by
B.S. No. Ill part.................................................. ....... 002

Ryoti, dry, B.S. No 116 part, T.S. No. 125, belonging to 
Yadlapalli China Venkayya, bounded on the north and 
east by'B.S. No. 116 part; south by R.S. No. 55 C ; west 
by B.S. No. 116 pa t,-T.S. No. 124 C .

Ryoti. dry, B.S. No. 119-1 part, T.S No. 126 A. belonging 
to Yadla Seshavya, bounded on the north by B.S. No.
119-1 part; east by B.S. No 119-1 part. T.S. No. 126 B ; 
south by R.S. No. 57 ; west by B.s. No. 118 part 

Ryoti, dry, B.S. No. 119-1 part, T.S. No. 126 B, belonging 
to Yadlapalli Battayya, bounded on the north by B.S.
No. 119-1 part; east by B.S. No. 119-1 part, T.S. No.
126 C ; south by R.S. No. 57 ; west by B.S. No. 119-1 
part, T.S. No. 126 A

Ryot i, dry, B.S. No. Ii9-1 part, T.S. No. 126 C, belonging 
to Yadlapalli Peda Venkayya, bounded on the north by 
B.S. No. 119-1 part; east by B.S. No. 119-1 part, T.S.
No. 1-6 D : south by R.S No. 57 and No. 56 Mop devi; 
west by B.S. No. 119-i part, T.S. No. 126 B 

Ryoti, dry, B.S. No. 119-1 part, T.S. No. 126 D, belonging 
to Yadlapalli Kristayya, bounded on the north by B.S.
No. 119-1 part; east by B S. No. 119-1 part, T.S. No. 126 
E ; south by R.S. No. 58 and No. 52. Mopidevi; west by 
B.S. No. 119-1 part, T.S. No. 126 C ..

Ryoti, dry, B S. No. 119-1 part, T.S. No. 126’E, .belonging 
to Yadlapalli China Venkayya, bounded on the north by 
B.S. No. 119-1 part; east by B.S. No. 125 part; south 
by R.S. No. 58 ; west by B.S. No. H9-1 part, T.S. No.
126 D

0*13 0*035

: 0-03

116 B ; 
west by B.S. No. 59-2 part,

.. 0*030-0 05Ryoti, dry. B.S. No. 62-1 part. T.S. No. 116 B belonvinv
sTnH?!

byB.S.’No 59.3 part; fT A ^ 'i2‘1 ; ffe8t
Ryoti dry, B.S. No. 57 part, T.S. No. 117 A bdoneincr fA 

Mandava Sitharamyya, hounded on the north by B S .No?
0/ ?JaS-t' iSo* 59-2 pait* T-s- So. 117 B;south by B.s. No. o7 part ; west by B.S. No. 57 part, T.s!
-N O. 11 o A • • • , ,,

R?,oti*. N0.59-2 part T.S. No. 117-B, belonging to
Ravi Sithamma wife of Venkatappapayya, boundedjon the 
north by B.S. No. o9-2 part; east by B.S. No. 59-3 part,
1:1; no0, a? It t:, T.s Noyi *iNu- 5:j‘2part.:wesc by

Ryoti, dry B S. No. 57 part, T.S. No. 118 A, belonging to 
Mandava Sitharamayya, bounded on the north by B S 
No. 57 part, T.S. No. 117 A ; east by B.S. No. 57 part ■ 
south by B.S. No. 57 part, T.S. No. 118 B ; west by B.S.
No. 57 part

Ryoti, dry, B.S. No. 57 part, T.S. No. 118 B, belonging to 
Kruthiventi Venkata Subbayya, bounded on the north by 

. B.S. No. 57 part, T.S. No. U8A;east by B.S. No. 57 
part; south and wtst by B.S. No. 57 part, T.S. No. 119 C. 0*17 

Ryoti, dry B.S. No. 47 part, T.S. No. 119 A, belonging to 
Nadelia Venkatrumayya, bounded on the north by B.S.
No. 47 part : east by B.S. xNo. 57 part, T.S. No. 119 B ; 
south by B.S. No. 5S-1 part; west by B.S. No. 47 part,
T.S. No. 12oA

Ryoti, dry, B.S. No. 57 part, T.S. No. 119 B, belonging to 
Kruthiventi Venkateswurarao, bounded on the north by 
B.S. No. 57 part ; ease r.y B S. No. 57 part, T.S. Noi 119 
C ; south by B.S. No. 57 part; west by B.S. No. 47 part,
T.S. No. 119 A

0‘045

.. 0-16
0*01

0*015

.. o-io
.. 0*025

.. 0-02

.’. 0-035

.. 0-02

.. 0 08

.. 0-025

Total .. 3-347.. 0*04
Ryoti, dry, B.S. No. 57 part, T.S. No. 119 C, belonging to 

Kruthiventi Veukatasubbayya, bounded on the north by 
B.S. No. 57 part, T.S. No. US B ; east and south by 
B S. No. 57 par* ; west by B.S. No. 57 part, T.S. No. 
119 B..

N.B.—The Zamindar of Devarakota estate is the melvaramdar 
for all the above items.

.. 0-002
Fort St. George, January 10, 1936..

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land speci­
fied below and measuring 2'16 acres, be the same a 
little more or less, is needed for a public purpose, to 
wit, for constructing quarters for the Presidency General 
Reserve Police Force ; and, under sections 3 and 7 of the 
same Act, the Revenue Divisional Officer, Saidapet, is 
appointed to perform tho functions of a Collector under 
the Act and directed to take order for the acquisition of 
the said land. A plan of the land is kept in the office of 
the Revenue Divisional Officer, Saidapet, and may be 
inspected at any time during office hours.

Chingleput district, Saidapet taluk, No. 136. Shrotriy 
Adambakkam village.

Dry, P. No. 890, (new S. No. 58), owners Mrs. S. Job,
Shun Isaacs an 1 M. Isaacs, hounded on the north 
by Pallavaram road S. No. 1122 o: St. L’homaT Mount ■ 
east and south by Reserve Poli e lines S. No. 9 ; west by 
P. No. 8fc9 and house of Ayya Piilai and others

Inam, dry, P. No. 6S9 (portion), dry, P. No. 690-1 & 2, dry,
P. No. 691 (portion) (new S. No. 59,', belonging to K’dir 
Khan Sahib, Muthiyalu, Rjippan and Jagadisan, rn'nors 
by lath f and gu trdian Muthiyalu, mortgagee Adambak­
kam Co-operative Society, Saigan, Ammayee, 
pappammal, Errayya, Lokayya, Govindaiuand Oovlnda- 
swami Nayudu (occupier), trus’ee to Marundeswarar- 
swaml Devasthanam at JTiruv<nmaivur, bounded on the 
north and end by Reserve Police lin s S. 'No. 9 ; south 
by channel P. No. 6.-8; west by vacant lands of Kadir 
Khan and Govindaswami Nayudu P. N03. 6s9 and 691 115

Total

Ryoti dry, B.S. No. 47 part, T.S. No. 120 A, belonging to 
Nadelia Venkataramayya, bounded on the north and east 
by B.S. No. 47 part, T.S. No. ln» A ; south by B.S. No.
58-1 part, T.S. No. 12o B ; w< st by B.S. No. 46-4 part .. 0*001 

Ryoti, dry, B.S, No. 58-1 part, T.S. No. 120 B, belonging to 
Kruthiventi Venkateswararao, bounded on the north by 
B.S No. 47 part, T.S. No. 120 A ; east by B.S. No. 58-1 
part ; south by B.S. No. 58-1 part, T.S. No. 121 A ; west 
by B.S. No. 46-4 part

Ryoti, dry, B.S. No. 53-1 part, T S. No. 121 A, belonging to 
Kruthiventi Venkateswararao, bounded on the north by 
B.S. No. 53-1 part ; east by B.S. No. 58-2 part, T.S. No.
121 B : south by R.S. No. 5l ; wex>t by B.S. No. 58-1 
part, T.S. No. 120 B

Ryoti. dry, B.S. No. 58-2 part, T.S. No. 121 B, belonging 
to Kruthiventi Venkateswararao, bounded on the north 
by B.S. No. 58-2 part; east by B.S. No 58-2 part, T.S.
No 12. C ; south by R.S. No. 51 ; west by B.S. No. 53-1 
part, T S. No. 121 A

Ryoti, dry, B.S. No. 58-2 part, T.S. No. 121 0, belonging to 
Kruthiventi Veukatasubbayya, bounded on the north by 
B S. No. 58-2 pare ; east by B.S. No. 58-3 part, T.S.
No. 121 D ; south by R.S. No. 51; west by B.S. No. 53-2 
part, T.S. No. 12L B

Ryoti. dry. B.S. No. 58-3 part, T.S. No. 121 D, belonging 
to Kruthiventi Venkatasubhayya, bounded on the north 
bv B.S. No. 53-3 part ; east by B.S. No. 58-3 part, T.S.
No. 122 A * south by R.S. No. 51 ; w’est by B.S. No. 58-2 
part, T.S. No. 121 C

Ryo i, drv, B.S. No. 58-3 part, T.S. No. 122 A, belonging 
to Eruthivend Venkatasubbayya, bounded on the north 
by B.S. No. (8-3 part ; east by B S. No. 58-4 pirt, T.S.
No 192 B : south by R.S. No. 51 ; west by B.S. No. 56-3 
part, T.S. No. 121 D

Rvofi dry, B S. No. r>8-4 part, T-S. No. 122 B, belonging 
to Kruthiventi Venkatasubbayya, bounded on the north 
bv B S. No. 58-4 part ; east by B.S. No. 56-5 part, T.S.
No- 122 C : south by R.S. No. 51 ; west by B S. No. 58-3 
part, T-S. No. 1 2 A

Rvnti dry. B.S. No. 58-5 part, T.S. No. 122 C belonging 
TTnirhiventi Venkata jubbayya. bounded on the north 

hv BS No. 58-5 part : east i.y B.S. *o. 63-1 part, T.S.
%*.?; T) • south by R.S. No. 51 ; west by B.S. No. 58-4

nart T.S. No. 122 B ....................................
v .. ’aw B S No. 63-1 part, T.S. No. 121 D, belonging

E?0tkrn?niventi Venkatasubbayya bounded on the north
to .Serin 63*1 part; east by B.S. No. o3 o part, T.S. 
bV B-S. No. 52 ; west by B.S. No. 58-5
N?G TS No. 122 C
P * O Vo 03-5 part, T.S. No. 122 E belonging

**•*?;«>“ «. 
part, .j5 arti t.s No. 123A, belong ng

V 53 ; went by B.S. No. 63-5

part, T.S- No. 122 E

.. 0*11

.. 0*11

.. 0*01 am

A08.

.. 0 03

1*01

.. 0*02

.. 0*02

.. 0*01
2*16

Note—Melvaramdar—Tiruvannamalai Mutt, represented hv g.i 
Ponnambala Desikar, residing at Kunnakudi, Rannarl riur.uf

Sundarammal. u guardian
.. 0*02

.. 0T0 Fori St. George, January 8, 1935

Under section 6 of tho Land Acquisifcirm a.,. 
Governor in Council hereby declares that jhJ 1- i th.0 
hc-d below andmea=mring 1*37 acres, be Lhe Qo d flP0p.1' 
more or less, is needed for a public purn.-wA ° ^,lD-ble 
strengthening the banks of th 5 Cau v'orv ^ 1Wlt* ^0r
sections 3 and 7 of the same A;fc *hJi ?nA*„uri'-l0r
Kumbakonam,.. 0*02
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a CoBeetor under the Act and directod to take order for 
the acquisition of the said land. A plan of the land is 
kept in the office of the Sub-Collector, Kumbakonam, 
and may be inspected at any time during office hours.

Tanj ore district, Kumbakonara taluk, 
learn Tiruvisanallur (Paruthikudi II bib) village.

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land 
specified below and measuring O'25 of an acre, be the 
same a little more or less, is needed for a public purpose, 
to wit, for Labour school-site; and, under sections 3 and 
7 of the same Act, the District Labour Officer, East 
Godavari, Cocanada, is appointed to perform the func­
tions of a Collector under the Act and directed to take 
order for the acquisition of tho said land. A plan of the 
land is kept in the office of the District Labour Officer, 
East Godavari, Cocanada, and may be inspected at any 
time during office hour3.

East Godavari district, Rajabmundry taluk, 
Vangalapudi village.

Government, dry, R.S. No. 69-12 A, owner and occupier 
Kaja Bapanamma, widow of Yenkanna, reversionera 
Duddnkuri Ankamma, widow of Ratnam, Chundru 
Suboayamma, wife of Aravalu and Kaja Sattemma 
(unmarried), being minor by mother and guardian Kaja 
Bapanamma, bounded on the north by R.S. No. 69-11 ; 
east by R.S. No. 69-12 B ; south by public street, local 
fund ; west by local fund punt a

AC3-
Pergonal inam, dry, R.S. No. 331-4 A, pattadar S. Natesa 

Padayachi, Vendees Rao Sahib D. Srinivasa Ayyangar 
and 3D. Rajagopala Ayyangar, bounded on the north by 
R.S. No 331-1; east by R.S. No. 332-2 A ; south by R.S. 
No. 331-4 B ; west by R.S. No. 331-3 & 4 B 

Personal inam, dry, R.S. No 832-2 A, pattadar V. Bapu 
Ammal, bounded on the north by R.S. Nos. 332-1 and 
337-2 ; east by li.S. No. 332-3 A ; south by IL.3. No. 332- 
2 B ; west by R.S. No. 331-4 A 

Personal inam, dry, R.S. No. 332-3 A, pattadars Rada- 
fcrishna Padayachi and minor Sivasubramanian, guardian 
Badakrishna Padayachi, bounded on the north by R.S. 
Nos. 337-2 and 336-5 ; east by R.S. No. 336-6 ; south by 
R.S. No. 332-3 B ; west by R.S. No. 332-2 A 

Personal inam, dry, R.S. No. 334-1 A, pattadar N. S. 
Guruswami Padayachi, vendee flajagopala Konan, 
bounded on the north by R.S. No. 335-13 ; east by R.S. 
No. 334-2 A ; south by R.S. No. 334-1 B ; west by R.S. 
No. 336-13

Personal inam, dry, R.S. No. 384-2 A, pattadars S. Subra- 
mania Ayyar and M. Rengaswaml Ayyar, vendees 
P. Govindaawami Konar and P. Ramayya Konar, 
bounded on the north by R.S. No. 335-13 ; east by R.S. 
No. 334-3 A ; south by R.S. No. 334-2 B; west by R S. 
No. 334-1A .. .. • • • •

Personal inam, dry, R.S. No. 334-3 A, pattadar Pandi- 
ihurai Viawanathaawami trustee minor Sundaram by 
guardian Rukmani Ammal, bounded on the north by 
R.S. No. 335-13 ; east by R.S. No. 384-4 A ; south by 
RJS, No- 384-3 B; west by R.S. No. 334-2 A ..

Personal spam, dry, R.S. No. 334-4 A, pattadarB P. 
Govindaswami Konar and P. Ramayya Konar, bounded 
on the north by R.S. No. 335-13 ; east by R.S. No. 334- 
5 A ; south by R.S. No. 334-4 B ; west by R.S. No. 334-3

0'06

0*11

ACOtH.

0-05

0-2*0'06

Under section 6 of the Land Acquisition Aet, the 
Governor in Council hereby declares that the land 
specified below and measuring 0*27 of an acre, be the 
same a little more or less, is needed for a public purpose, 
to wit, for constructing a new head sluice in the north 
main channel above Peikulam regulator and for digging 
a connecting channel for supply to Palayakayal tank ; 
and, under sections 3 and 7 of the same Act, the 
Sub-Collector, Tuticorin, is appointed to perform the 
functions of a Collector under the Act and directed to 
take order for the acquisition of the said land. A plan 
of the land is kept in the office of the Sub-Collector, 
Tuticorin, and may be inspected at any time during 
office hours.

0*03

0*01

0*02A
Personal inam, dry, R.S. No. 334-5 A, pattadars T. M. 

Singaravelu Pillal and T. Y. Seetharama Sastri, real 
owner Muthukumara Pillai, bounded on the north by 
R.S. No. 336-13 ; east by Tiruvisanallur Pandaravadai; 
south by R.S. No. 334-5 B ; west by R.S. No. 334-4 A .. 

Personal inam. dry, R.S. No. 336-2 B, pattadar S. Soma- 
sundara Padayachi, mortgagee Kalyani Ammal, bounded 
on the north by R.S. No. S36-2 A ; east by R.S. No. 
336-3 B; south by R.S. No. 336-5 ; west by R.S. No. 
336-1

Personal inam, dry, R.S. No. 336-3 B, pattadars P.. 
Govindaswami Konar and P. Rajagopala Konar, bounded 
on the north by R.S. No. 336-3 A ; east by R.S. No. 336- 
4 B ; south by R.S, No. 336-5 ; west by R.S. No. 336-2

No. 336-4 B, pattadar T. V.

0*02

Tinnevelly district, Srivaikuntam taluk, Inam 
Thiruppani Chetfcikulam village.

Inam. wet, No. 1S9-2, pattadars William A. Chellayya 
Pillai, Ayyadurai Jesudasan Appaswami, Kribal D0S3 
Appaswami, alary Ponnammal, Ratnam Kuoiarappa 
formerly Ratnam Cornelius, Mrs. Elizabeth Somammal 
Appaswami and inamdar trustee Swami Nellaiappar 
Kanthimathi Ambal temple, Tinnevelly town, bounded 
on the north by No. 191 channel; east by No. 169-3 
wet ; south by No. 187 road ; west by Nos. 190 and 
189-1 wet ..

0*05 ACES.

0'06B
Personal inam, dry, R.S. . _

Seetharama Sostri, bounded on the north by R.b. No. 
336-4 A :ea&t by Tiruvisanallur Pandaravadai, south by 
R.S. No. 336-5 ; west by R.S. No. 330-3 B .... 

Personal inam, dry, R.S. No- 452-1 B, pattadar A. Muru- 
gesa Padayachi, vendee K. Goviuda Pillai, lessee 
Marudamuthu Padayachi, bounded on the north by R.S. 
No. 452-1 A ; east by R.S. No. 452-2 E ; south by R.S. 
No. 452-4 : west by Tiruvisanallur Pandaravadai 

Personal inam, dry, R.S. No. 452-2 B, pattadar Pachaia- 
thachi, mortgagees Viswanatha Ayyar, G. Saravana 
Pillai and Arumuga Pillai, bounded on the north by R.S. 
No. 452-2 A ; east by R.S. No. 452-3 B ; south by R.S. 
No. 452-4 ; west by R.S. No. 452-1 B - • ' * •

Personal inam, dry, R.S. No. 452-3 B, pattadar S. Nara- 
vanaswami Sastri, bounded on the north by R.s. No. 4o2- 
3 A : east by R.S. No, 457-1 B ; south by R.S. No. 452-4 ; 
west by R.S. No. 452-2 B .. » -

Personal inam, dry, R.S. No. 457-1 B, pattadar S. Srini­
vasa Padayachi, bounded on the north by R.S. No. 45<- 
1 A ; east by R.S. No. 470-2 ; south by R.S. No. 4j7-2 ;

Persona? Inam," dry I R.S. Na 470-2; pattadar T N. Venkat- 
rarna Sastri, bounded on the north by R.S No. 470-1 , 
east by R.S. No. 471-2 ; south by li.S. No. 476-1 ; west by 
R.S. No. 457-1 B .. .. • • •• _ ••

Personal inam, dry, R.S, No. 471-2, pattadars T. N. 
Venkatrama Sastri, N. Subbalakshmi Ammal and K. b. 
Narayanaswami Ayyar, bounded 011 the north by R.S. 
No. 471-1; east by R.S. No. 472-1 B ; south by R.S. 
Nos. 476-1 and 475-1; west by R-S. No. 470-2 ■ •

Personal inam, dry, R.S. No. 472-1 b, pattadar T. S. 
Rainamurthi Sastri, bounded on the north by R.S. No. 
472-1 A; east by R.S. No. 474-1 ; south by R.S. No. 475- 
1 ; west by R.S. No. 471-2 ..

0*02 0'27

Under section 6 of tho Land Acquisition Act, the 
Governor in Council hereby declares that the land speci­
fied below and measuring 0*39 of an acre, be the same 
a Little more or less, is needed for a public purpose, 
to wit, for building a labour school; and, under sections 
3 and 7 of the same Act, the Revenue Divisional Officer, 
Ranipet, is appointed to perform the functions of 
a Collector under the Act and directed to bake order 
for the acquisition of the said land. A plan of the land 
is kept in the office of the Revenue Divisional Officer, 
Ranipet, and may be inspected at any time during office 
hours.

0-07

0*03

0'05

0*23

North Arcofc district, Wallajapet taluk, 
Varaghur village.

Government, dry, No. 733-8, owners Govinda Udaiyan 
Vijayaraghava Udaiyan, Krishna Udaiyan, Chokkalinga 
Udaiyan and Arumuga Udaiyan, mortgagees Sadaya Pillai, 
Putturand Kanuia Uhotti, Vajraghur, bounded on the 
north by No. 733-5 A ; east by No. 733-9 ; south by No- 
733-11 ; west by No. 733-7 ..

0'22

AORH.

0*22

.. 0'390*07

1*37Total ..
Fort St. George, January 17, 1936.

Under section 6 of the Land Acquisition Act, the 
Governor in Comicil hereby declares that the land specified 
below and measuring 0'04 of an acre, be the same a iitfelo 

less, is needed for a public purpose, to wit, for 
construction of outfall sluice at the infall of minor drain 
A; and, under sections 3 and 7 of the same Act, the 
Revenue Divisional Officer, Amalapuram, is appointed to 
perform the functions of a Collector under the Act anc^ 
directed to take order for the acquisition of the said land. 
A plan of the land is kept in tho office of the Revenue 
Divisional Officer, Amalapuram, and may b© inspected at 
any time during office hours.

East Godavari district, Amalapuram taluk,
G* Vemavaram village*

Government, dry, S. No. 301-4 B, belonging to Vakalagir] 
Ramamurti, son oi Peddayya, boundedon the north and 
east by S. j£o. 301-4 A ; south by S. No. 302-3 , west by 
S. No. 297 part

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the tapei 
specified below and measuring O'12 of an acre, bet o 
same a little more or less, is needed for a public purpose, 
to wit, for Addatigala-Timmapuram road; and, under 
sections 3 and 7 of the same Act, the Assistant Agent, 
Peddapuram, is appointed to perform tho functions o a 
Collector under the Act and directed to take order for 
the acquisition of the said land. A plan of the land is 
kept in the'office of the Assistant Agent, Peddapuram, 
and may be; inspected at any time during office hours.

East Godavari district, Yellavaram taluk, 
Yellavaram village*

Unenfranchised carpenter and blacksmith sorvico inam, dry,
8. No. 25-1, belonging to Gautha Veeraswami, bounded 
on the north by No. 15-2 road ; east by No. 15-2 A road ; 
south by No. 62 road ; wesi by Nos. 15*2 and 52 road ..

more or

ACRE.
ACRE.

0*12
0*04

3
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soeeifinri k i aPPears^ the Government that the land 
exnntmf 6^ow *s needed for a public purpose, to wit, for 
vr - lnS a surplus channel from the proposed outlet in 

channel, notice to that effect is hereby 
^ . . ° whom it may concern in accordance with the

°f section 4 (!) of the Land Acquisition Act 
_ as amended by the Land Acquisition Amend-

ent Act XXXVni of 1923 ; and the Governor in 
council hereby authorizes the Sub-Collector, Serraadevi, 
his staff and workmen to exercise the powers conferred 
by section 4 (2) of the Act. Under section 3 (c) of the 
same Act, the Governor in Council appoints the Sub- 
Collector, Serraadevi, to perform the functions of 
a Collector under section 5-A of the Act.

Tinnevelly district, Ambasamudram taluk,
No. 23. Mela Ambur village.

Land Acquisition Amendment. Act XXXVHI of 1923; 
and the Governor in Council hereby authorizes the Sub- 
Collector, Narasapatam, his staff and workmen to 
exercise the powers conferred by section 4 (2) of the Act. 
Under section 3 (c) of the same Act, the Governor in 
Council appoints the Sub-Collector, Narasapatam, to 
perform the functions of a Collector under section 5-A of 
the Act.

Vizagapatam district, Sarvasiddhi taluk, o 
Pedapadu village. Approxi­

mate
extent.
AOiE.

Government, wet, portion of S. No. 277-2, belonging to 
Selagamsetti Sanyasi, bounded on the north by portion of 
S. No. 277-2 ; east by S: No. 274-; south by portion of 
S. No. 277-2 ; west by Khajipalem 0*12

Approxi­
mate

extent.
ACS.

Khajipalem village.
Government, wet, part of S. No. 132, belonging to Janapa- 

reddi Latchan Nayudu, bounded on the north by S. No 
116 ; east by portion of S. No. 132 ; south by S. No. 131 
west by S. No. 133 and portion of S. No. 132 ..

Government, wet, part of S. No. 131, belonging to Janapa 
reddi Kamiamma, bounded on the north by S. No. 132 
east and south by portion of S. No. 131 ; west by S. No

Ryotwari, wet, S. No. 46 part, belonging to (1) 'Lakshml- 
naray&nier (minor), (2) Krishna Sastrl and (3) Sankarier.
[No. (2) managing member for Nos. (1) and (3)], bounded 
on the north by No. 44-1 part; east by No. 45 part ; 
south and west by No. 46 part 

Ryotwari, wet, S. No. 45 part, belonging to Subbayya 
Avyar, bounded on the north by No. 45 part ; east and 
south by No. 101 ; west by No. 46 part 

Ryotwari, wet, S. No. 44-1 part, belonging to (1) Sivasailam 
Ayyar, (2) Valliammal, (3) Venkatathiri Ayyar, [No. (3) 
has no enjoyment], (4) Hanhara Ayyar, (5) minor Nara- 
yana Ayyar, guardian No. (4) and (6) Pallakku Rama 
Ayyar, bounded on the north by No. 4 3-2 A part; east 
by No. 44-1 part ; south by No. 45 part; west by No. 44- 
1 part.

Ryotwari, wet, S. No. 43-2 A part, belonging to Narayana 
Ayyar, bounded on the north by No. 43-2 B part; east 
bv No. 43-2 A part; south by No. 44-1 part; west by 
No. 43-3 * 2-B part

Ryotwari, wet, S. No. 43-2 B part, belonging to S. Ayya 
Ayyar, bounded on the north by No. 42-1 part; east by 
No. 4 3-2 A part & 2 B part ; south by No. 43-2 A part; 
west by No. 43-2 B part

Rvotwari, wet, S. No. 42-1 part, belonging to Ramayya 
’Ayyar, Viswam Ayyar, Krishna Ayyar, Sathiavageeswara 
Ayyar, Sankaranarayana Ayyar and Ananthanarayana 
Sarma abas Pichumani Ayyar, mortgagees Lakshmana 
Ayyar and Sundaram Ayyar, bounded on the north by 
No. 41-9 part & 10 part: east by No. 42-1 part; south by 
No. 43-2 13 part; west by No. 42-1 part 

Ryotwari, wet, S. No. 42-1 part, belonging to Ramayya 
’Avvar, Visr.am Ayyar, Krishna Ayyar, SatMavageeswara 
Ayyar, Sankaranarayana Ayyar and Ananthanarayana 
Sarma alias Pichumani Ayyar, mortgagees Lakshmana 
Ayyar and V. Sundaram Ayyar, bounded on the north by 
No. 41-8 part: east by No. 41-9 part; south by Nos. 41- 
10 part and 42-1 pait ; west by No. 41-9 part .. ..

Rvotwari, wet, S. No. 41-9 part, belonging to S. Mmakshi- 
Vundaram Ayyar, Ambur Annadhana Chatram, hukdars 
Baskara Ayyar, Sankara Ayyar, Appathurai Ayyar and. 
Parasurama Ayyar, bounded on the north by No. 41-7 A 
part & 7 B-2 port; cast by No. 41-8 part; south by No.
41-9 part; west by No. 41-S part 

Rvotwari, wet, S. No. 41-10 part, belonging to Rama- 
krishna Sastri, bounded on the north by No. 41-9 part; 
east and south by No. 42-1 part; west by No. 41-10

.Rvotwari, we't, S. No. 41-7* B-2 part,* belonging to (l) 
Venkatapathi Ayyar and (2) Sankaranarayana Ayyar, 
minor aged 17, No. (1) managing member, bouneea on 
the north by No. 41-7 A part ; east by No. 41-i B-2 part; 
south by Ko. 41-8 part; west by No. 41-7 A part 

Rvotwari, wet, S. No. 41-7 A part, belontring to Ramayya 
Avvar. bounded on the north by No. 41-6 A part; easi> by 
No 41-7 B-2 part; south by No. 41-8 part; west by No.
41-7 A part ■ • •» *\ * * _

r* vntwari wet. S. No. 41-G A part, belonging to Sundaram 
^Ayvar*bounded on the north by No 41-5 B part ; east 

by‘No. 41-6 A part; south by No. 11-7 A part, we3t by 
No.^l-OApart .. -- ••

-Rvotwari wet, S. No. 41-5 B rart, belonging to Kailasam 
^Avvar A. R- N. Anantharamaknslma Ayyar Subbayya 

Sankaranaravnna Ayyar and Minakshi Ammal 
Valli Immal (life interest), bounded on the north 

bv No. 41-5 A part ; east by No. 41-5 B part; south by 
v0 41-6 A part ; west by No. 41-5 n part 
" c xo 41-5 A part, belonging to Renga-

Ryotwari, » 5jun'ded on the north by No. 41-4 part;
east by No.^5 A^part ; south by .No. *1-8 B part; west 

Ky^hiriAy|a!fand°'(2)'S^kara^i^SI %ysl

s^uthbyNo.V^t; west by Ko. 58 part . ^ ^ ^

008

o-oi
0*03133

0-05

Fort St. George, January 11, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the lands speci­
fied below and measuring the extents noted below, be the 
same a little more or less, are needed for a public purpose, 
to wit, for diversion of the right bank of the Gokivada 
gedda below Yedumulia dam ; and, under sections 3 and 
7 of the same Act, the Sub-Collector, Narasapatam, 
is appointed to perform the functions of a Collector 
under the Act and directed to take order for the acquisi­
tion of the said land. Under sub-section (1) of section 17 
of the Act, the Governor in Council further directs that 
the possession of the said land may bo taken on the 
expiry of fifteen days from the date of the publication 
of the notice mentioned in section 9(1) of the Act. A 
plan of the land is kept in the office of the Sub-Collector, 
Narasapatam, and may be inspected at any time during 
office hours.

0-43

0-12

0-09

o-u

Vizagapatam district, Sarvasiddhi taluk, 
No. 45. Kotturu village.

Inam, wet, part of S. No. 273-1, belonging to KaDnam Ven- 
kataswami, son of Thamma Nayudu, Kannam Venkata 

/ Rao, son of Appalaswami and Kannam Pothuraju, son of 
Mahalatshmi, bounded on the north by . S. No. 272-3 ; 
east by S. No. 273-2 and remaining portion of S. No. 
273-1 ; south by S. No. 47-1 of Rajala village ; west by 
remaining portion of S. No. 273-1

0-08
ACS.

0*09

0-54
0*01 Rajala village.

Government, wet, S. No. 47-1 part, belonging to Snndarapu 
Pothuraju, bounded on the north by S. No. 273-1 o£ 
Kotturu ; east by portion of S. No. 47-1 ; south by 
S. No. 48-3 & 4 ; west by portion of S. No. 47-1 

Government, wet, part of S. No. 48-3, belonging to Bali 
Reddi Gangannadora, bounded on the north by S. No.
47- 1; east by portions of S. Nos. 48-3 & 4 to be acquired; 
south by 8. No. 52-3 & 4 ; west by portion of S. No.
48- 3

Government, wet, part of S. No. 48-4, belonging to Nane- 
palli Mahalakshmi and Nanepalli Gangannadora, bounded 
on the north by S. No. 47-1; east by remaining portion 
S. No. 48-4 ; south by portion of S. No. 48-3 to be 
acquired ; west by portions of S. No. 4S-3 

Government, wet, part of S. No. 52-3, belonging to Nane­
palli Venkataswami, son of Atchanna, bounded on the 
north by S. No. 4S-3 ; east by portion of S. No. 52-4 to 
be acquired and S. No. 4S-3 ; south by S. No. 51-2; west 
by portion of S. No. 52-3

Government, wet, part of S. No. 52-4, belonging to Nane­
palli Jcganna, bounded on the north by S. No. 48-3 ; 
east by portion of S. No. 52-4 ; south by portion of S. No.
52-3 ; west by portion of S. No. 52-3 to be acquired 

Government, wet, part of S. No. 51-2, belonging to Nane­
palli Sambanna, son of Kris’nnamma, bounded on the 
north by S.-No. 52-3; east by portion of S. No. 51-2; 
south by S. No 59 ; we3t by portion of S. No. 51-2 

Government, wet, part of S. No. 58-1, belonging to Nane­
palli Joganna, bounded on the north by S. No. 64-l ­
east by remaining portion of S. No. 58-1; south by S. No’
65; west by S. No. G4-1 .. ..

Government, wet, part of S. No. 61-6, belonging to Nane^ 
palli Joganna, bounded on the north by S. No. 69 : east 
and south by S. No. 64-1 ; west by portion of S. No 
01-6

Government, wet, part of S. No 65, belonging to Nanemli*; 
Atcbanna, Nanepalli Venkataswami and Nanpn*m 
Appalaswami. bounded on the north by portion nf <z\t

tos65 °-.65: ““ by s- *«■ «'«“•

! & ** 074 
Appalaswami, bounded on the north by portior?„f § ^
65 ; east by portion of S. No. 66-1; south by 8 k --*10- 
'est by portion of S. No. 66-1 u Dy *

0*01 0-38

0‘07
0-03

0-08 |
.0-09

.
i

0’03 0-60I
0-03 o-oi

0-400*01

Kyotwari. we*, ^ Ayyar,

both*. Si2 part; west by Ko. 58 part.

r- to the Government that the land 
Whereas it ded for a public purpose, to wit for ;

specified below is nee^ Mahal channel, notice to that
;£nair to branch cha^n ^ ^hom jt may concern in

is hereby given -ion3 0f section 4 (1) of the
accordance with the> pr ^ ^ ^ amended by the j
Land Acquisition A

016

0’04
0*04Total .. 1*26

i

o. 66-2; 

Total ..
0-84y
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Fort St. George, January 8, 1936.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 1*11 acres and 804 sqsuare 
links, be the same a little more or less, is needed for 
a public purpose, to wit, for additional land for distri­
butary channel from sluice of the Kattalai high-level 
channel ; and, under sections 3 and 7 of the same Act, 
the Sub-Collector of Karur is appointed to perform the 
functions of a Collector under the Act and directed to take 
order for the acquisition of the said land. • Under sub­
section (1) of section 17 of the Act, the Governor in 
Council further directs that the possession of the said 
land may be taken on the expiry, of fifteen days from the 
date of the publication of the notice mentioned in 
section 9 (1) of the Act. A plan of the land is kept in 
the office of the Sub-Collector of Karur and may be 
inspected at any time during office hours.

Trichinopoly district, Kulittalai taluk, Vaiganallur 
%dllage.

ACS*
Government, dry, S.F. No. 246-3 A-l B, pattadar 

A. K. Govindarajalu Nayudu, enjoyera (1) S. Sannasl 
Muthiriyan, (2) minor Sankaran Muthiriyan, guardian 
father No. (1), (3) S. Mamuni Muthiriyan, (4) minor 
Periannan, guardian father No. (3), (5) P. Andlappan 
Muthiriyan, (0) minor Itasalingam, guardian father 
No. (5), (7) A. Andiappan Muthiriyan, bounded on the! 
north by No. 247-2 ; east by No. 246-3 A-l C; south 
by No. 246-3 B-2 ; west by No. 246-3 A-l A 

Government, dry, S.F, No. 216-3 B-2, pattadar same aa 
in S.F. No. 238-2 B-2, enjoyera same aa in S.F. No. 
246-3 A-l B, bounded on the north by No. 246-3 B : 
east by Nos. 216-2 B and 245-1 ; south by No. 246-3 
B-l; west by No. 246-3 A-l B 

Government, dry, S.F. No. 248-1 B-l B, pattadar 
D. Katnachalam Ayyar, enjoyer same as in S.F. No. 246-3 
A-l B, bounded on the north by No. 248-1 B-l A; 
east by No. 248-1 B-2 B ; south by No. 243-1 B-l C : 
we3t by Nos. 249-6 A-2, 249 6 C-L and 249-1 B 

Government, dry, S.F. No. 248-1 B-2 B, pattadar same 
S.F. No. 248-1 B-l B, enjoyers (1) M. Neelamega 

Muthinyao, (2) minors Sembagam and Govindan, 
guardian father No. (1), (3) M. Karuppanna Muthirivan, 
(4) minors Ariyan Palaniandi and Raman, guardian 
father No. (3), (5) M. Santana Muthiriyan and (6) minors 
Perumal Kathan Veerappan and Krishnan, guardian 
father No. (5), bounded on the north by No. 248-1 B-2 
A; east by No. 247-2; south by Nos. 2-18-1 B-2 C and 
247-2 ; west by No. 248-1 B-l B 

Government, dry, S.F. No. 249-1 A-2, pattadars Nos. 
(1) and (2) same as in Nos. (14) and (15) of S.F. 
No. 238-2 C-2 B, enjoyer A. Perianna Muthiriyan, 
bounded on the north by No. 249-1 A-l; east by No. 
249-2 A-2: south by No. 249-1 B ; west by No. 251-1 
G-l B

Government, dry, S.F. No. 249-1 C-l, pattadars and 
- enjoyers same as in S.F. No. 249-1 A-2, bounded on 

the north by No. 249-1B: east by No. 249-2 C-l ; 
south by No. 249-1 C-2; west by No. 251-1 G-3 A 

Government, dry, S.F. No. 249-2 A-2, pattadars Nos.
(1) and (2) same as Nos. (14) and (15) of S.F. No. 238-2 
C-2 B, injoyers (1) T. ICambarayan Muthiriyan,
(2) K. Kakkayan Muthiriyan, (3) minor Perumal, 
guardian father No. (2) and (4) K. Marudai Muthiriyan, 
bounded on the north by No. 249-2 A-l ; east by No. 
249-3 A-2 ; south by No 249-1 B ; westfjby No. 249-1 A-2.

Government, dry, S.F. No. 249-2 C-l, pattadars and 
enjoyers same as in S.F. No. 249-2 A-2, bounded on 
the north by No. 249-1 B; east by No. 249-3 C-l; 
south by No. 249-2 C-2 ; west by No. 249-1 C-l

0-0&

0'07

0*06

as in

ACS.
Government, dry. S.F. No. 238-2 B-2, pattadar Gopala 

Dass, Dwaraka Dass family trust estate, enjoyers 
S. Perianna Muthiriyan,--P. Marimuthu Muthiriyan, 
P. Arumuga Muthiriyan, P. Mamuni Muthiriyan and 
P. Sangapillai Muthiriyan, bounded on the north by No. 
238-2 B-l ; east by Nos. 238-2 B-3 and 240-1 A-2 ; 
south by Nos. 238-2 B-3 and 239-2 B & 2 C; west by No. 
238-2 B & 2 A-l

0*05-

o-ai
0*08

Government, dry, S.F. No. 238-2 C-2 B, ‘pattadars (1) 
S. Viruddagiri Nadar, (2) minor Sabapathi, guardian 
father No. (1), (3) G. Meenakshi Animal, (4) C. S. Malia- 
deva Ayyar, (5) Subbaratna Sastri. (6) Dasi Ponnachi 
alias Renganayaki Ammal, (7) Marimuthu Ammal. (8) 
D. Katnachalam Ayyar, (9) N. Sivacbidambaram Pillai, 
(10) A. K. Govindarajalu Nayudu, (11) V. Srirangan 
Muthiriyan, (12) JR. Natesa Ayyar, (13) A. Kunnudayan 
Muthiriyan, (14) K. Rajamanickam Pillai, (15) R. Rama- 
durai Pillai, (16) P. Kandaswami Pillai, (17) 
S3. Perumayee Ammal, (18) Pidariar, manager for the time 
being Sundaresa Ayyar, (19) minor Yeeramalai, guardian 
mother Sinnammal, (20) V. Ayyaswami Muthuraja, (21) 
minors SangaPillai and’ Sinnatbambi, guardian father 
No. (20), (22) A. Yeeramalai Muthuraja, (23) minor 
Ponnambalam, guardian father No. (22), (24>
A. Andiyappan, (25) minors Periyaawami and another 
(not yet named), guardian father No. (24), (26)
A. Sihnayyan, (27) S. Veeramalai Muthuraja, (28) 
P. Yeeramalai Muthuraja, (29) minor Sinnayyan, guardian 
brother No. (28), (30) S. Annavi Pillai. (31) P. Veera­
malai Muthuraja, (32) P. Mahamuni Muthuraja, (33)
S. Pakkirl Muthuraja, (34) K. Palanivayee Ammal, 
(35) K. Sellammal, (36) Perumal Nayudu, (37)s 
S. Chandamian Sahib, (38) K. Pappammal alias 
Subbammal, (39) V. Subbaraya Devai, (40) V. Krisbna- 
murti Ayyar, (41) V. Subrahmanya Ayyar, (42) 
Y. Govindarajalu Nayudu, (43) R. Chinnaswami Nayudu, 
(44) Ponnambala Muthiriyan, (45) minor Arumugam, 
guardian mother Marudayee Ammal, (46) Nagan 
Ambalagarau, (47) K. Ramaswami Solayan, . (48>
M. Manicka Muthiriyan, (49) minors Singaravelu, Raja- 
rathinam, Karuppannan, Vyraperumal, guardian father 
No. (48), (50) M. Rajagopalan Muthiriyan, (51)
S. Venkatarama Ayyar, (52) T. V. Subrahmanya Ayyar,
(63) R. Saraswathi Ammal, (54) V. Kalyanarama Ayyar, 
(55) M. Periyaswami Pillai, (56) P. Ponnuswaml 
Kavandan, (57) V. Veerappa Kavandan, (58) P. Thanga- 
muthu Ambalagaran, (59) S. Lakshmana Pandaram, (60) 
P. Vemba Sastri, (61) P. Vyraperumal Muthiriyan, (62) 
P. Murugan Muthiriyan, (63) P. Kailasam Muthiriyan,
(64) Nalluswami Asari, (65) Imam Sahib, (66) S. Yeera­
malai Mooppan, (67) S. Eumarnswaml Mudaliyar, (68) 
V.' Srinivasa Ayyar, (69) V. Radhakrishna Ayyar, (70)
N. Nagamuthu Muthiriyan, (71) N. Karuppannan 
Muthiriyan, (72) N. Marudai Muthiriyan, (73) N. Sappani 
Muthiriyan, (74) N. Sangili Muthiriyan, (75) N. Ayinan 
Muthiriyan and (76) Ramaswami Pandaram, enjoyers 
same as in S.F. No. 238-2 B-2, bounded on the north 
by No. 238-2 C-2 A; east by Nos. 238-2 C-2 C and 240-1 
A-4 : aouth by Nos. 238-2 C-2 C and 240-1 A-2 & 1 A-4; 
west by No. 238-2 C-2 A & 2-C-2 0

Government, dry, S.F. No. 239-2 B, belonging to 
P. Ponnambala Muthiriyan, bounded on the north by 
Nos. 239-2 A and 238-2 A-l & 2 B-2 ; east by 
No. 239-2 O ; south by Nos. 239-2 C and 243-1 A ; west 
by No. 239:2 A & 1

Government, dry, S.F. No. 240-1 A-2, pattadars Nos. (1) 
to (3) same .as in Nos. (1), (2) and (64) of S.F. No. 238-2 
C-2 B, enjoyers same as In S.F. No. 238-2 B-2, 
bounded on the north by Nos. 240-1 A-l and 238-- 
C-2 B ; east and south by No. 240-1] A-3 ; west by Nos. 
240-1 A-l and 238-2 B-2 .. ...

, Government, dry, S.F. No. S240-1 A-4. pattadars No3. 
(1) to (3) same as in Nos. (1), (2) and (64) °fn .?•l'* 
238-2 C-2 B, enjoyers same as in No. 23b-2 B-A 
bounded on the north by .Nos. 240-1 A-5 and o. 
C-2 B ; east by No. 240-2 B ; south by No. 240-1 A-3 , 
west by Nos. 238-2 C-2 B and 240-LA-3 

Government,, dry, S.F. No. 240-3 A-2, pattadar SukkiJa 
Yejurveda Padasala, manager Saraswathi Ammai, 
enjoyer M. Arasayee Ammal, bounded on the nortn oy 
No. 240-3 A-l; east by No. 240-4 : south by No. 240-3 JSJt 
west by No. 240-2 B

Government, dry, S.F. No. 243-1 A, pattadar B-Vyra 
Kothan, claimants R. Marudai Kothan and Shanmuga 
Muthuraja, mortgagee B. s. Ramaswami. Ayyar, bounded 
on'the north by No. 239-1 & 2 B *, east by No. 243-1 u, 
south by No. 243-1 B & 2 A ; west by No. 244 

Government, dry, S.F. No. 243-2 A, pattadar Shanmuga 
Muthuraja, claimant same as In No. (1) of S.F. No. -43-1 
A, mortgagee same as in S.F. No. 243-1 A, bonded 
on the north by No. 243-1 A ; east by No. 243-2 B ; 
south by No. 256-1 A ; west by No. 244 B

0‘01

0-01

546
~ sq. links..

Government, dry, S.F. No. 249-3 A-2, pattadars same 
as Nos. (14) and (15) of S.F. No. 238-2 C-2 B, 
enjoyers (1) A. Veeramalai Muthiriyan and (2) minor 
Sangapillai, guardian father No. (1), bounded on the 
north by No. 249-3 A-l; east by No. 249-5 A-2 ; 
south by No. 249-1 B ; west by No. 249-2 A-2 

Government, dry, S.F. No. 249-3 C-l, pattadars and 
enjoyers same as in S.F. No. 249-3 A-2, bounded on 
the north by No. 249-1 B; east by No. 249-5 C-l; 
south by No. 249-3 C-2 ; west by No. 249-2 C-l

0*01

690
sq. links.

Government, dry, S.F. No. 249-5 A-2, pattadars same 
as Nos. (14) and (15) of S.F. No. 238-2 C-2 B, enjoyers 
(1) A. Sannasl Muthiriyan, (2) A. Ponnambala Muthiri­
yan and (3) minors Arumugam and Periyaswami. guardian 
brother No. (1), bounded on the north by Noi 249-5 A- 
1; east by No. 249-6 A-2 ; south by No. 249-1 B ; west 
by No. 249:3 A-2

Government, dry, S.F. No. 249-5 C-l, pattadars and 
enjoyers same as in S.F. No. 249-5 A-2, bounded on 
the north by No. 249-1 B; east by No. 249-6 C-l; 
south by No. 249-5 C-2 ; west by No. 249-3 C-l 

Government, dry, S.F- No. 249-6 A-2, pattadars (1) 
S. Viswanatharatnam Ayyar, (2) V. Subbaratnam Ayyar 
and (3) minors Anantaratuam, Kupparatnam and Rama- 
krishnan, gaardian father No. (2), (4) and (5) same as 
Nos. (14) and (15) of S.F. No. 238-2 C-2 B, enjoyers 
(1) P. Karuppannan Muthiriyan, (?) minor Periyannan 
guardian father No. (1), (3) P. Sannasi Muthiriyan, (4) 
P. Ponnambala Muthiriyan and (5) minors Periyannan, 
Veeramalai, Sangapillai and Annavi, guardian father No. 
(4), bounded on the north by No. 249-6 A-l; east by 
No. 248-1 B-l B; south by No. 249-1 B ; west by 
No. 249-5 A-2 .. ' ..

Government, dry, S.F. No. 249-6 C-l, pattadars and 
enjoyers same as in S.F. No. 249-6 A-2, bounded on 
the north by No. 249-1 B ; east by No. 24S-1 B-l B; 
south by No. 249-6 C-2 ; west by No. 249-5 C-l 

Government, dry, S.F. No. 251-1 B-l B, pattadars (1) 
C. Sabapathi Pillai and (2) minors Madhanabikesan and 
Ramaratnam, guardian father No. (1) and (3) to (76), 
same as Nos. (3) to (76) of S.F. No. 238-2 C-2 B, 
enjoyer T. Rukliumani Ammal, bounded on the north by 
No. 251-1 B-l A ; east by No. 251-1 C-l B ; south by 
No. 251-1 B-2 ; west by No. 251-2 A-2 

Government, dry, S.F. No. 251-1 B-3 A, pattadars and 
enjoyer same as in S F. No. 251-1 B-L B, bounded on 
the north by No- 251-1 B-2; east by No. 251-1 C-3 A ; 
south by No. 251-1 B-3 B ; west by No. 251-2 C-l 

Government, dry, S.F. No. 251-1 C-l B, pattadars same 
in S.F. No 251-1 B-l B, enjoyer same as in S.F* No. 

249-1 A-2, bounded on the north by No. 251-1 C-l 
A; east by No. 261-1 D-l B : south by No. 251-1 B-2 ,* 
west by No. 261-1 B-l B

0 02

0*01

0*06-

o-os
0*02

0*15

0-01

0*02

o-oi
as

0-03 302
aq. links.

Government, dry, S.F. No. 251-1 C-3 A, pattadars and 
enjoyer, Bame as in S.F. No. 251-1 C-l B, bounded on 
the north by No. 251-1 B-2 east by No. 251-1 D-3 A; 
south by No. 251-1 C-3 B ; west by No. 251-1 B-3 A

Government, dry, S.F. No. 251-1 D-l B, pattadars same 
as in S.F. No. 251-1 B-l B, enjoyers same aslnb.*.
No. 249-2 A-2, bounded on tho north by No. 251-1 D'j 
A; east by No. 251-1 E-l B; south by No. 251-1 
B-2 ; west by No. 251-1 C-l B

Government, dry, S.F. No. 251-1 »*3 A, pattadars and 
enjoyers samo aa in S.F. No. 251-1 f1 A ?
the north by No. 251-1 B-2; east by N°. 251-1 u a , 
south by No. 251-1 D-3 B ; west by No. 25M C-c A .. 0 01

2950*03 sq. links.

2750*16
sq. links;

0*06
y}Y)‘4
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^arGovernment North Arcot district, Arkonam taluk, 
Anvardiganpet village.

Vyandi and anoHwVnof ailMufchillyan* <3) minore Palani-WMS3s!sagg& sras sss; f&WMwr&sr ss maJMo. 251-1 B-2 ; west by No. 251-1 D-l B y

ACS.

Approxi­
mate

extent.
AOBEi

Government, wet, S. No. 64-3 B, pattadar K. Subba 
Nayudu and enjoyer S. Subba Nayudu, bounded on tne 
north by No. 66-3; east by No. 39-2; south by No. 
57 ; west by No. 64-3 A

545
8q. links.

Government, dry, S.F. No. 251-1 E-3 A, pattadars and 
enjoyers same as in S.F. No. 251-1 E-l B, bounded“n 
JJ®.^^fth by No. 251-1 B-2; east by No. 251-1 F-3 A • 
south by No. 2ol-l E-3 B ; west by No. 251-1 D-3 A i .*

0*15

350
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 0*05 of an acre, be the 
same a little more or less, is needed for a public pur­
pose, to wit, for extending the bund at the left flank 
of Kilnirkundram tank ; and, under sections 3 and 7 of 
the same Act, the Revenue Divisional Officer, Cheyyar, 
is appointed to perform the functions of a Collector under 
the Act and directed to take order for the acquisition 
of the said land. A plan of the land is kept in the 
office of the Revenue Divisional Officer, Cheyyar, and 
may be inspected at any time during office hours.

North Arcot district, Cheyyar taluk, 
Elanirkunram village.

Government, -wet, S. No. 51-12 B, belonging to minor 
. Dharma Kavandan, guardian mother Rajamoni Ammalj 
bounded on the north by'S. No. 61-12 A ; ‘east by S. No.
51-12 A & 14 ; south by S. Nos. 51-14 and 55 ; west by 
S. No. 61-7 A .. .. .. .. ..

Government, wet, S. No. 51-13 B, owners Duraiswami 
Kavandan, Varada Kavandan and Krishna Kavandan, 
enjoyer Pachayammal, bounded on the north by S. No.
51-13 A ; east by S. No. 54 ; south by S. No. 51-14 ; 
west by S. No. 51-13 A & 14

Total ..

sq. links.
2S1--1 ** B' Pattadars same 

“ML?'« ♦‘i.251!1 B'1 »B» enjoyer minor Andiyappan
Ammal, bounded, on the nbrth

P? £°* J?!1 A • easfc ky No. 251-1 G-l B ■by No. 2ol-l B-2 ; west by No. 251-1 E-l B ’
Government, dry, S.F. No. 251-1 F-3 A, pattadars and 

enjoyer same as in S.F. No. 251-1 F-l B bounded on 
the north by No. 251-1 B-2 ; east bv No 251-1 (13 A • 
south by No. 251-1 F-3 B ; west byNo. 251-1 E-3 A .’

Government, dry, S.F. No. 251-1 G-l B natt-idir* oam* as Nos (S'to (76). of S.F,Ho. 23S-2 C-2 .If 
(1) 1. Palaniyandi Muthiriyan, (2) minor rnilannan£?{““} fS“i?hr 'VIL <3> PvKaidks^amf MaS,S

MutIlirJyari, bounded on the north by
NO. CNoby251T-T AV ^ *

Government, dry, S.F. No. 251-1 g-3 A, pattadars and 
enjoyers same as m S.F. No. 251-1 G-l B, bounded on 
the north by No. 251-1 B-2; east by No. 249-1 C-l • 
south by No. 251-1 G-3 B; west by No. 251-1 F-3 A

Government, dry, S.F. No. 251-2 A-2, belonging to 
President, District Board, Trichinopoly, bounded on the 
north by No. 251-2 A-l; east by No. 251-1 B-l B • 
south by No. 251-1 B-2 ; west by No. 252-1 B

Government, dry, S.F. No. 251-2

south
0*01

0*01

0*01

A CEE.

0*01

0*03
0*01

C-l, belonging to 
same as m S.F. No. 251-2 A-2, bounded on the north 
by No. 251-1 B-2; east by No. 251-1 B-3 A ; south by 
No. 251-2 C-2 ; west by No. 252-3 A 0*02546

sq. links. 0-05Government, dry, S.F. No. 278-1 B-l, pattadars same as 
Nos. (3) to (76) of S.F. No. 238-2 C-2 B, enjoyers 
same as Nos. (1) to (4) of S.F. No. 246-3 A-l B, 
bounded on the north by No. 278-1 A ; east and south 
by No. 278-1 B-2 ; west by Manathattai village Whereas it appears to the Government thait the land 

specified.below is needed for a public purpose, to wit, for 
formation of a diversion bank in the foreshore of Pap- 
pankulam tank in Pappakudi village, notice to that 
effect is hereby given to all whom it may concern in 
accordance with the provisions of section 4 (L) of the 
Land Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923; and 
the Governor in Council hereby authorizes the Sub- 
Colleetor, Sermadevi, his staff and workmen, to exercise 
the powers conferred by section 4 (2) of the Act. 
Under section 3 (c) of the same Act, the Governor in 
Council appoints the Sub-Collector, Sermadevi, to per­
form the functions of a Collector under section 5-A of 
the Act.

65
sq. links.

Total .. 1*11
and 804 sq. links.

Fort St. George, January 17, 1936.
Whereas it appears to the Government that the land 

specified below is needed for a public purpose, to wit, 
for the excavation of a drainage channel, notice to that 
effect is hereby given to all whom it may concern in 
accordance with the provisions of section 4(1) of the 
Land Acquisition Act I of 1S94, as amended by the Land 
Acquisition Amendment Act XXXVLII of 1923; and, 
the Governor in Couocil hereby authorizes the Sub- 
Collector, Narasapatam, his staff and workmen to exer­
cise the powers conferred by section 4 (2) of the Act. 
Under section 3 (c) of the same Act, the Governor in 
Council appoints the Sub-Collector, Narasapatam, to 
perform the functions of a Collector under section 5-A 
of the Act.

Tinnevelly district, Amba3amudram taluk, 
Idaikal village.

Approxi­
mate

extent.
ACEE.

Government, dry, S. No. 621 part, pattadars (1) Alagu- 
muthu Samban, (2) S. Venkatanarayanier, (3) Kanda- 
Bwami, (4) Moideen. (5) Alagamuthu minor aged 10 
guardian mother Sivanammal, (6) Subban, (7) Kumara- 
velu and (8) Shunmugavelu Samban, enjoyers (1) 
Skunmugavelu Samban joint pattadar No. (8), Vellai- 
ammai mortgagee with possession, (2) Vellian Samban,
(3) Chidambaram Chettiyar (lessees Slnmmugham Pillai 
and Yegnanarayanier), (4) Thangammai Sambathi, (5) 
Algamuthu Samban, joint pattadar No. (1), (6) S. Ven- 
katanaravanier [joint pattadar No. (2>j. (7) Subban 
Samban [joint pattadar No. (6)3 mortgager Yallakumaru 
Dravidan, bounded on tbe north by Nos. 622 part 
and 621 part ; east by V. No. 35 tank poramboke No.
622 ; south by V. No. 35 tank poramboke ; west by No.
621 part .. • • ■ *

Government, dry, S. No. 622 part, pattadar Chidambaram 
Chettiyar, enjoyers (1) Chidambaram Chettiyar, pattadar 
(lessees Shanmugam Pillai and Yegnanarayana Ayyar), (2)

Mada Kudumban mortgagee Sappani Konar (l/ll),
(3) S. Sivanu Kudumban (1/11), (4) P. Muthn Kudum­
ban (1/11) mortgagee No. (5) S. Sudalaimuthu 
Kudumban and (5) S. Sudalaimuthu Kudumban (1/11), 
bounded on the north by No. 628 part; east by No. 622 
part; south by No. 621 part and V. No. 35 tank poram­
boke ; west by No. 622 part .. .. o*i-^

Government, dry, S. No. 628 part, pattadar, same as in 
S. No. 622 part, bounded on the north by No. 629 part • 
east by No. 628 part ; south by No. 622 part; west by

Government, dry, S. No. 629 part, pattadars (1) Chidam­
baram Chettiyar, (2) Ariankavn Konar (died) heirs 
Sudalaimuthu ffone ai d Subbayya Kone aged 14 years 
guardian brother Sudalaii uthu Kone (grandsons) 
and sons Koppuli Kone *c)i^,-'p^ttadar,No- G), (3) 
Sudalaimuthu Kone. (4) Koppuli Kone, (6) Subbayya 
Kone minor aged No- (3) brother
guardian, enjoyers Chidambaram Chettiyar, joint pattadar 
No. (1) Koppuli KM, Joint Pa/tadar N°. (4), Sudalai­
muthu Kone, joint P^tahar ho. (3) and Subbayya Kono 
joint pattadar No* (5)» b°uaded on the north and eaa£ 
by No. 629 part; south by No. 628 part; west by No 
629 part y

Vizagapatam district, Sarvasiddhi taluk, 
Haripalem village.

Approxi­
mate

extent.
acee.

Government, wet, S. No. 151 part, belonging to Malla 
Adevva bounded on the north by S. No. 186 oi Timma- 
rajupeta ; east by S. No. 12-1 : south by S. No. 150; 
west by remaining portion of S. No. 151

Government, wet, S. No. 12-1 part, belonging to Saragadam 
Ammanna, beins minor mother and guardian Ilamulu 
qftnmadam Appayyamma, bounded on the north and 
east by remaining portion of S; No. 12-1; Bouth by S. 
No 150 * weat bv remaining portion of S. Nos. 12-1 and

0*43
0*0S

Lorr.

0*03151

Whereas it appears to the Government that the land 
' ified below is needed for a public purpose, t0 wit, for 

speoiu Avadam small tank, notice to that effect is 
criven to all Whom it may concern in accordance 

h *^ the provisioas of section 4 (1) of the Land Acquisi- 
w1 h -j- £ 1894, as amended by the Land Acquisition
tl°n Atffr I 1E * XXXVIIX of 1923 ; and the Governor 
Amend ulreby authorizes the Revenue Divisional
in Council u j Q aDLd workmen to exercise the

R by section 4(2) of the Act. Under
powers conieriw q Act> the Governor in Council
section 3 (c) _ nu0 Divisional Officer, Ranipet, to
appoints^he^«t.ons of a Collector under section 5-A of

the Aot.

0*26

Officer,

0*15• «
Total ^ 0-97

t
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Fort St. George, January 20, 1936.
Under section 6 of the Land Acquisition Act, the 

-Governor in Council hereby declares that the land speci­
fied below and measuring 1*20 acres, be the same a little 
more or less, is needed for a public purpose, to wit, 
for acquiring indefeasible title to the land on which 
a drinking water well was constructed by the Labour 
Department on the zamindari jirayati waste of Pole- 
kurru for the benefit of the fishermen of Pedavalasala; 
and, under sections 3 and 7 of the same Act, the District 
Lobour Officer, East Godavari, Cocanada, is appoint­
ed to perform the functions of a Collector under the Act 
and directed to take order for the acquisition of the 
said land. A plan of the land is kept in the office of the 
District Labour Officer, East Godavari, Cocanada, ahd 
may be inspected at any time during office hours.

East Godavari district, Cocanada taluk, 
Polekurru village.

Zamindari, jirayati, waste, S. No. 144, belonging to Sri 
Raja Bollapragada Sitaramayya Pantulu Gam, Sri 
Raja Bollapragada Krishnamurti Pantulu Gam and 
Tummuri Subbarayudu, bounded on the north, east,

, south and west by zamindari jirayati waste of Polekurru.

providing house-sites to the Adi-Andhras of the village, 
notice to that effect is hereby given to all whom it may 
concern in accordance With the provisions of section 4 (1) 
of the Land Acquisition Act I of 1894, as amended by 
the1 Land Acquisition Amendment Act XXXVIII of 1923 ; 
and the Governor in Council hereby authorizes the 
District Labour Officer, Guntur, and his staff and work­
men to exercise the powers conferred by section 4 (2) of 
the Act. Under section 3 (c) of the same Act, the 
Governor in Council appoints the District Labour Officer, 
Guntur, to perform the functions of a Collector under 
section 6-A of the Act.

Guntur district, Ongole taluk, Rachavaripalem village.

Approxi­
mate

extent.
ACRE.

Government, dry, S. No. 231’(portion), pattadars Cherukuri 
Raghavulu, Cherukuri Narsayya, Cherukuri Subbayya, 
Cherukuri Seshayya, Cherukuri ELondayya, Cherukuri 
Appakondu, Ravi Lingayya. Swayampu Baghavalu, 
Kakarla Surayya, Kakarla Raghavulu and Kakarla 
Nagumirayya, bhuktadam Cherukuru Narsayya and 
Cherukuri Lakshinarasu, bounded on the north by S. 
No. 232-2; east and south by S. No. 231 (portion) ; west 
by S. No. 37 Polimera donka of Kirtipadu

ACS.

1*20
0-75

Fort St. George, January 17,1936.
Whereas it appears to the Government that the land 

•specified below is needed for a public.purpose, to wit, for
W. SCOTT BROWN, 
Secretary to Government.

relating to the South Arcot cum Chingleput constituency 
the following entries shall be substituted, namely :—-

“ The Collector of Treasury Deputy Collee- 
Chingleput.

LATE NOTIFICATIONS.

LAW DEPARTMENT. 
(Legislative.)

tor, Chingleput, and the 
Collector of South 
Arcot.”

(ii) Under the heading “Muhammadan” in the 
entry in the third column relating to the South Madras 
constituency for the words “ Chingleput and Madras’* 
the word “ Chingleput ” shall be substituted, and

(iii) Under the heading “ Indian Commerce ” for 
the enties in the second and third columns relating to 
the Madras constituency the following entries shall be 
substituted, namely: —

“ The Collector of Assistant Superintendent 
Madras. of Stationery, Madras.”

G. T. BOAG, 
Secretary to Government.

NOTIFICATIONS.
Fort St. George, January 25, 1936 
[G.O. No. 37, Law {Legislative)].

No. 7.—The following notifications of the Govern­
ment o India are republished

LEGISLATIVE DEPARTMENT.
New Delhi, the 16th January 1936.

No. F. 194/36-C & G.—In exercise of the powers 
conferred by rule 9 of the Council of State Electoral 
Rules, the Governor General in Council is pleased to 
direct that the following further amendments shall be 
made in the Council of State (Madras) Electoral Regula­
tions published with the notification of the Government 
of India in the Legislative Department No. F.26-IV/25-C, 
dated the 22nd October 1925, namely :—

1. Regulation 18 of the Regulations for the prepara­
tion of Electoral rolls for the constituencies in the 
Presidency of Madras of the Council of State shall be 
omitted.

DEVELOPMENT DEPARTMENT.

NOTIFICATIONS.
Fort St. George, January 29, 1936 
{G.O. Ms. No. 87, Development).

No. 24.—
In exercise of the powers conferred by clause (a) 

of sub-section (1) of section 3 of the Madras Agri­
cultural Pests and Diseases Act, HI of 1919, a* 
amended by Act VH of 1925, the Government of 
Madras, Ministry of Public Works, hereby declare 
that the, “ Hairy Caterpillar ” (Amsacta Albistriga) 
is an insect pest in respect of dry crops such as 
groundnut, cumbu, gingelly, etc. In order, to eradi­
cate this insect pest? the Government of Madras in 
the Ministry of Public Wrorks direct under clauses (h) 
and (c) of sub-section (1) of section 3 of the Act 
that with effect from the 1st February 1936 all 
parent moths as well as the egg-masses laid by them 
in the tracts specified below should be promptly 
handpicked and killed by crushing or burying them 
deep. Since any neglect on the part of a ryot 
in having moths and egg-masses promptly hand­
picked will lead to the hatching of innumerable 
caterpillars and their subsequent invasion of the 
fields of his neighbours it shall be incumbent on him 
to have the caterpillars cither hand-picked or pre­
vented from straying into other fields by digging 
trenches. This notification will be in force till the 
31st January 1937.

2. In regulation 1 of the Regulations for amend­
ment of or for correction of entries in the Electoral rolls 
for the constituencies in the Madras Presidency of the 
Council of State, for the words “ tho Revenue Divisional 
Officer, Madras, in the City of Madras and the Collector 
of the district elsewhere ” the words “ the Collector of 
the district ” shall bo substituted.

No. F. I94-II/36-C. & G.—In exercise of the powers 
conferred by rule 9 and rule 15 of the Legislative 
Assembly Electoral Rules, the Governor General in 
Council is pleased to direct that tho following further 
amendments shall be made in the Legislative Assembly 
(Madras) Electoral Regulations published with the 
notification of the Government of India in the Legisla* 
tive Department No. F. 26-I/A, dated the 8th February 
1926, namely:—

1. In section II of the Regulations for the prepa­
ration of Electoral roll for tho constituencies of the

the Presidency of Madras,Legislative Assembly in 
regulation 19 shall be omitted.

2. In regulation 1 of the Regulations for amend­
ment of or for correction of entries in ^h0 Electoral rolls 
for the constituencies of the Legislative Assembly in the 
Presidency of Madras for the words the Revenue 
Divisional Officer, Madras, in the City of Madras and the 
Collector of the district elsewhere ’ the words ‘ the 
Collector of the district concerned **

3. In the schedule to the regulations for the 
conduct of elections for tho constituencies of tho 
Legislative Assembly in the Presidency ot Madras

(i) Under the heading ‘‘Non-Muhammadan 
Rural ” for the entries in the second and third columns

District. 
South Arcot

Area.
.. The whole of Chidambaram and 

Tindivanam taluks.
The Government further direct^ under section 13 

or th© above Act that village officers adjoining the 
notified area within whose limits a peat similar to 
the insect pest within th© notified area shall appear, 
shall report the same to the Collector.

shall bo substituted.
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No. 25.—
Under sub-section (2) of section

!t“a *> .■»■**' “«“£ iifaS^SSiif.1
sro&rse!, sass^rjsfc

in'0,c/op|nln+1the.Cllllda??baram and Tindivanam taluks 
honthnf +0ut + Arcot, dlstrict shall be proclaimed by 

ai?n copi?s of the notifications shail 
5^? m the jillage cliavadi or other prominent
place before the date on which it comes into force.

N,o. 26.—
In connexion with the eradication of the hairy 

caterpillar (Amsacta albistriga) in the notified areas 
v 111. South Arcot district, the following are ap­

pointed Inspecting Officers under section 19 of the 
Madras xVgricultural Pests and Diseases Act, HI of 
1919, as amended by Madras Act YU of 1925.

Upper Subordinates of the Agricultural Depart-

vernacular. in the District Gazette. Spare R 
of the leaflet should be distributed to the Ag 
tural Association and chief land-owners or t e - 
lages and posted in the village chavadis and o 
prominent places.

(2) The notification issued under section 3 en­
joining the preventive or remedial measures sno > 
prior to the date on which the notification com 
into force, be proclaimed in the local area dennec 
in the notification by beat of tom-tom and copies 
of such notifications should be posted in the village

•* chavadi, or other prominent places.
(3) A period of thirty days from the daJe ° 

service of notice of demand under section 8 or tne 
A§t may be allowed for the payment of charges in­
curred by the Inspecting Officer to carry out the 
remedial or preventive measures under section 5 (&)•

(4) Appeals under the Act are subject to the 
usual stamp duty of 12 annas. The Collector should 
add a note to the effect at the foot of the rules 
issued under section 21 of the Act.

(5) In order to enable the Inspecting Officers to 
meet the cost of the preventive or remedial measures 
carried out under the Act each Revenue Inspector

given a permanent advance of ' Rs. 25. 
Village officers who have to incur expenditure 
should obtain the amount they require from the 
Revenue Inspectors.

(6) Instructions regarding the procedure to be 
adopted in the issue and recoupment of permanent 
advances are printed in Annexure II.

3 of the Madras

ment.
Revenue Inspectors.
Village headsmen and village accountants in the 

local areas concerned. shall be

No. 27.—
In exercise of the powers conferred by section 21 

of the Madras Agricultural Pests and Diseases Act, 
III of 1919, as amended by Madras Act VII of 1925, 
the Government of Madras, Ministry of Public 
Works, are pleased to issue the following rules: — 

(1) The notice of demand of charge under sec­
tion 8 of the Act shall be in form A and shall be 
served by delivering a copy to the occupier of the 
land or to some adult male member of his family 
at his usual place of abode or to his authorized agent 
or by affixing a copy thereof on some conspicuous 
part of the land on which the prescribed remedial 
or preventive measures have been taken.

(2) A copy of the notice of demand shall also 
be communicated to the village officer and the Taluk 
office. The Inspecting 
gister in form B.

(3) In dealing with appeals under section 8, 
the Collector shall record his order under sub-section 
(2) of section 8 in writing and communicate a copy 
thereof free of charge to the appellant.

FORM A.

Annexure IE.
(1) The advance required by the Inspecting 

Officers to carry on the remedial measures may be 
drawn by them on the form for “ Bill for Miscel­
laneous Payments ” countersigned by the Tahsil- 
dar of the taluk or Deputy Tahsildar in indepen­
dent charge of a division. The charges incurred 
should he debited to “A. Advances repayabh 
Special advances—Advances for the destruction of 
agricultural pests and diseases—Madras Act III of 
1919.”-Officer shall maintain a re-

(2) The Tahsildars and Deputy Tahsildars will 
maintain a register showing separately the advances 
drawn by each Inspecting Officer specifying the 
particulars for which the advance was sanctioned. 
In this register particulars of recoveries effected 
should also be noted, the required information be­
ing obtained from the Treasury Officer. They will 
also be responsible for the adjustment of all such 
advances drawn from the treasury.

(3) Each Inspecting Officer should also in his 
turn keep a register showing all advances drawn by 
him, the demand issued and the recoveries effected, 
the last information being obtained from the Trea­
sury Officer.

(4) As the work in each area progresses, the 
Inspecting Officer will submit to the Tahsildars or 
Deputy Tahsildars vouchers in support of the ex­
penditure incurred by him and on its completion he 
will refund any unexpended balance. Amounts so 
refunded will be treated as abatements of charges 
under the advance account concerned.

(5) All recoveries on account of the remedial 
measures carried out by Government should be cre­
dited as receipts under the advance head concerned, 
i.e., lt Advances repayable—Special advances—Ad­
vances for the destruction of agricultural pests and 
diseases-Madras Act HI of 1919.”

(6) The fines realized under section 14 as well 
as those realized under section 15 should be credited 
to “ XVII—Administration of Justice—General fees
fines and forfeitures—Other items.”

(7) Remittances of amounts recovered by village 
officers should be specifically described in the cha- 
lans as “ Recovery of advances for the agricultural 
pests and diseases-Madras Act III of 1919.”

VillageNotice oj demand to of
taluk.in

ofTake notice that an expenditure of Rs. 
which the details are annexed has been incurred in

survey 
The 

an or

out the remedial measures from
village, 
headm

carrying
No. of/subdivision No.
amount may be paid to the village 
remitted to the taluk treasury.

Any objection to this notice may be preferred to 
the Collector within thirty days from the date of 
service of this notice on the grounds specified in sec­
tion 8 of the Act printed on the reverse.

Inspecting Officer. 
(Here enter the details of cost.)

Note.—Section 8 of the Aefc should be printed on the reverse 
of the demand form.

FORM B.
Register of Demands.
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ds QGOP* (5) (6)(4)(3)(2)J& Fart St. George, January 25, 1936 
(G.O. Ms. No. 93, Development).

No. 28.—In exercise of the powers conferred

Kjsrs.ts *h“
(1) Mr. D. G. Munro, Deputy Director of

VIII Circle, Coimbatore. Agriculture,
(2) M.R.Ry. V. Lakshminarasimhaln xt

Avargal, Karadibavi village, Palladam taluk UdU

o
OF INSTRUCTIONS.

Annexure I.
nf Agriculture should prepare 

(1) The Director - . giving a, clear descrip- in simple language fry crgops as well as the
tion of the pest affecting ^ ^ reasons for adept-
treatment to b®r £ the leaflet in English and in 
ing it and publish tne________________ _____________

. PRINTED and
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